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LOK SABHA

Friday, April 26, 1963|Vaisakha, 6,
1885 (SAKA).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Camera Factory

+

( Shri Subodh Hansda:
*1047. { Shri 8. C. Samanta:
( Shri M. L. Dwivedi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the detailed project re-
port of camera factory to be establish-
ed with collaboration of a Japanese
firm has been received by the National
Instruments Ltd.;

(b) if so, whether it has been consi-
dered and accepted by Government;
and

(c) the amount spent for preparing
the project report?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The detailed
project report has been prepared by
the National Instruments Limited it-
self on the basis of the information
furnished by the Japanese collabora-
tors.

(b) It is still under consideration.

(c) Does not arise in view of reply
to (a) above.

Shri Subodh Hansda: May I know
why Durgapur alone has been selected
as a proper place for locating the pro-
ject?

439 (Ai) LSD—],
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Shri Kanungo: Durgapur was
chosen because there was a proposal
for setting up an optical glass factory
there and the overheads in connection
with the preparation of land and
townships will become economical if
the two plants which are associated to
each other are placed together.

Shri Subodh Hansda: When the
National Instruments Limited itself
has prepared the project report, may
I know what is the reason for having
collaboration of the Japanese irm?

Shri Kanungo: The Japanese col-
laboration is necessary because the
know-how of camera manufacture
which is very intricate is not available
to this company.

Shri S. C. Samanta: The hon.
Minister says that collaboration in this
project survey has not been taken from
the Japanese firm. May I know what
sort of collaboration is contemplated
for his project?

Shri Kanungo: Actually, the pro-
ject report has been prepared in
consultation  with the proposed
Japanese coliaborators who have sup-
plied the necessary drawings and pro-
cess sheets. When the actual colla-
boration materialises, when the Gov-
ernment decides upon going into the
manufacture programme, then the
questions of technical fees, royalty,
etc. will have to be discussed.

Shrimati Savitri Nigam: May I
know, in view of the increcasing
demand of cameras, if Government is
thinking of giving another licence for
such a factory in the near future?

Shri Kanungo: There are many ifs
and huts. I cannot say that now.

Shri Kapur Singh: Can we have
some idea when this collaboration
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scheme fructifies as to what is likely
to be the proportion of the indigenous
and the foreign components in the
initial production?

Shri Kanungo: When the project
is analysed, which is under considera-
tion, then we will be able to give this
information.

Ship Carrying Indian Cargo

*1048. Shri Maheshwar Naik: Will
the Minister of Economic and Defence
Coordination be pleased to state:

(a) whether it is a fact that Greek
freighter bound for India, with 4000
ton cargo of steel has been held up at
Port Said following repatriation of
American sew;

(b) if so, the circumstances leading
to the cargo being held up; and

(¢) the steps taken by the Govern-
ment of India?

The Minister of Supply in the Minis-
try of Economic and Defence Coordi-
nation (Shri Hathi): (a) and (b). No,
Sir. Presumably the Hon'ble Member
is referring to an American freighter,
‘Bridge Hempton’, which is carrying
3,888 tons of steel for the Indian Rail-
ways and has been held up at Port
Said.

If so, the American crew went on
strike for nonpayment of their back
wages and they have since been
repatriated by the U.S. Authorities.

(c) The vessel has not yet been
declared as abandoned. Our Embassy
in Cairo has bern advised to keep
watch on the situation and to tak:
necessary action to protect Govern-
ment interests.

Shri Bhagwat Jha Azad: May 1
know whether the Government of
India is asking, due to this strike and
the mismangament by the crew or by
the owner of the ship, for any dama-
ges that are likely to be caused to
our Government during this period?

APRIL 26, 1963
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Shri Harthi: We have asked our
Embassay to Cario to take necessary
action in this matter.

st wae fag : Far & S wwFA §
fr @& g fram qFem g & ?
FON F T ¥ G F IO fraw
TFETTGAT ] ?

&t gra ;Y TR A g
AfFT o/ FTEN B FAARE FIAT AT
AR AR AT R A THAT G 1

frg wivw sHew wEm

¥9o¥e. oft waw A ¢ ¥y fafw
7Y 3 ATEER, (RER F WIS
TTH G768 F UL F T W qg
AT FY T FGT I

(%) fog ofvs avea s &
sfadea q¢, st fafww TS @
1 g7 geafa o & fog Sem
oy, fra-feq o7 T@ER § W9 a®
ot grfa AT A §

(@) v ToT EFT F FE S
grafaat Sre g1 I AT 5T A S
g AR

(7) &= wxer 9w sfaacT
# 7 fawmfal 9 @ FEART F
@i

The Minister of Law (Shri A. K,
Sen): (a) The State Governments of
Punjab, Gujarat, Mysore, Maharashtra
and Madras and the Union territory
Administrations of Delhi, Himachal
Pradesh, Tripura, Andamans and Nico-
bar Islands and Laccadive, Minicoy
and Amindivi Islands have so far com-
municated their opinions on the Re-
port of Hindu Religious Endowments
Commission,
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(b) The State Governments were
requested to send their comments by
15th March, 1963; urgent reminders
have been sent to the State Govern-
ments who have not yet sent their
ocomments, to expedite the same.

(c) The report is being examined in
the light of the comments received.

[(#) fgg wiea v & sfo-
T T AT TF G99, O, qqT,
HETSg HIT WETE & qeg T A
W\ faeeft fegrmee wawr, fagy, sweewm
W frwra ot qar @@, fAfa-
17 HR L Y F @ vy
SRTEAY A g F A g

(&) w7 a=F) § faaew e
T a7 fF § goeft avafaar gy 9,
2853 % AW | fow T=Et QA
uE qE WO et qg) Ao & 9
z9 fqug & fra sgaEy s F Y
TATATS AT A T § |

() s g€ geafaat ¥ R O
SfadzT i o # ow W g 1]

it waa T : =, B B s
TR A T q% AT gt wof
§ ST SN 9 A a9
g 7w T I fawria 1 ae
fa & ar gad fava § FE W@ E?

Shri A. K. Sen: The general
rinciples have found acceptance. Only
ae Madrag Government have pointed
ut, and there is a good deal of sub-
tance in what they say, that customs
nd usages differ from State to State
nd from religion to religion and
1erefore any legislation with the
ume uniform pattern for the whole
Juntry may not be appropriate and
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there should be room left for meeting
different situations and circumstances
in different States.

=it e @ 2 A, ft oft aga
& U ¥ 3@ @ ¥ qee oo S
T fami oW R 0 W
FHEE § A oF ge fawrfar # 4
ag ag A fF os Atew dlqease g
& 39 yarfa fear oo @
gy ¥ =g g F fa=e faa
A s O ¥ A Freans A g ?

Shri A. K. Sen: As I said, only
when all the comments are rece ved
from the different States shall we be
able to give our final thought on the
subject and arrive at a final decision
as to whether there should be all-
India legislation or a model legislation
passed by the Centre to be adaptable
by the different States, a procedure
which we have followed in regord to
some other matters, that we fol'ow a
pattern and pass a legislation here
which is left to the State Governments
to adopt or not to adopt or to adopt
if they so desire with such modifica-
tions as they deem fit,

Shri D. C. Sharma: May I know if,
ultimately, the thing was to be de-
cided by the State Governments in
the matter of legislation and other
things pertaining to this Commission,
what was the good of establishing this
Commission on an all India basis?
Was it not taken into account that this
commission is going to be an all-India
thing, the State Governments can have
a say in the matter and they cannot
stand in the way of all-India legis-
lation to this effect?

Shri A, K. Sen: Certainly, the hon.
Member does not want the Centre to
legislate  without ascertaining the
views of the State Government I
am sure that' will be a procedure,
particularly with regard to religious
Endowments, which will not be sup-
ported by the country. We must con-
sult the State Governments.
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Dr. Sarojini Mahishi: May I know
the reaction of the Union Government
to the opinion expressed by the
Madras Government?

Shri A. K. Sen: It is too premature.
That is being examined.

Shri P. R. Patel: May I know whe-
ther the Government has any proposal
under consideration for such a Com-
mission regarding the Muslim endow-
ments, Parsi endowments, and Chris-
tian endowments?

Mr. Speaker: We have this definite
question now,

Shri A. K. Sen: The whole Com-
mission was with regard to Hindu
religious endowments.

Shri Kapur Singh: May I know
whether the Government remains
quite clear in their mind so far as
Sikh Gurdwaras are concerned that
they are not to come within the pur-
view of this new legislation?

Shri A. K. Sen: The terms of refer-
ence exclude Sikh Gurdwaras because
they are governed by a separate law
altogether,

Shri Gauri Shankar Kakkar: May I
know how much time the Government
will take in finalising all these recom-
mendations and giving it a specific
shape?

Shri A. K. Sen: In such a matter
like this, the Government does not
propose to proceed at all hastily with-
out consulting all the State Govern-
ments or without consulting all the
relevant institutions concerned.

Dr. Gaitonde: May I know whether
it is a fact that this report has not
been sent to the Goa Administration
at all?

Shri A. K. Sen: Possibly not. I
cannot say off hand; .possibly not.

Shrimati Savitri Nigam: Just now,
the hor. Minister hag stated that the
comments are under consideration and
it will take some time. May I know
what steps Government are taking to
see that in the meanwhile the proper-
ties may not be misused?

APRIL 26, 1963
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Shri A. K. Sen: I do not think that
that is one of the matters which is at
all pertinent to the present question.

Public Sector Undertakings

*1050. Shri Hari Vishnu Kamath:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 324 on the 8th March, 1963 and
state:

(a) which Ministry or other agency
brings to the notice of public sector
undertakings the economy and aus-
terity measures adopted or followed
by various Ministries;

(b) which particular economy and
austerity measures have so far been
brought to their notice; !

(c) whether the public sector under-
takings have taken similar steps; and

(d) if so, the nature thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A state-
ment is laid on the Table of the House.

STATEMENT

Any measure of economy and
austerity to be adopted by the Public
Sector Undertakings is brought to the
notice of all the Ministries by the
Ministry suggesting the same. On
receipt of the suggestion each em-
ploying Ministry brings it to the notice
for adoption of the suggestion.

At the instance of cabinet Secret-
ariat and some of the Ministries the
following measures of economy and
austerity have been suggested to the
Public Sector Undertakings under the
charge of this Ministry:

1. Only the most essential activities
should continue to be undertaken with
minimum expenditure and all activi-
ties which do not directly assist the
defence effort, howsoever dcsirable
otherwise, may, for the time being, be
deferred.
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2. No expenditure should be incur-
red during 1963-64 on white-washing,
fepairing etc. Expenditure on such
items including petty works, altera-
tions, etc. during the current financial
year (1962-63) also should be kept to
the lowest level possible.

3. In view of the newsprint scarcity
the undertakings have been advised to
issue instructions to all concerned to
reduce display advertisements, texts
of classified advertisements and
sponsored special supplements to the
barest minimum.

4. In view of shortage of paper, the
undertakings have been advised to re-
view position regarding the publica-
tion of periodical reports and also the
number of copies printed of such
periodicals and journals so as to
effect the utmost paper economy possi-
ble.

It is premature to ascertain the re-
sults as in many cases the instructions
were issued only recently.

Shri Hari Vishnu Kamath: The
statement laid on the Table refers in
one paragraph to the Cabinet Secre-
tariat and some of the Ministries,
while the earlier paragraph of the
statement refers to the fact that a
particular Ministry would bring such
measures to the notice of the other
Ministries concerned, and then the
public sector undertakings will be in-
formed. May I know whether this
delightfully vague statement about
‘some other Ministries’ is due to the
fact that the hon. Minister is not in a
position to tell the House whether any
Ministry hag at all undertaken any
rigorous economy or austerity mea-
sures which are worthy of being
conveyed to the public sector under-
takings

Shri Kanungo:
Insinuations. .....

Shri Hari Vishnu Kamath: There
are no insinuations, I am only refer-
ring to the hon. Minister’s own state-
ment. If it is full of innuendoes or
insinuations, then he is responsible for
it.

Apart from the
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Sari Kanungo: I shall correct my-
self. Apart from the adjectives......

Shri Hari Vishnu Kamath: Adjec-
tives? If my hon. friend knows Eng-
lish he will understand them.

Shri Kanungo: My knowledge of
English is very poor.

Shri Hari Vishnu Kamath: I am
sorry for that.

Shri Kanungo: Not all Ministries
are concerned with public sector
undertakings. There are more or less
about 45 undertakings spread over
different Ministries. The main line
along which economy and austerity
have been effected is referred to in the
first item, namely that nothing except
essential activities should be under-
taken. That is, the undertakings have
been advised not to take on hand ex-
pansions, ancillary services and other
services, At the same time, I might
eay also that every undertaking is
governed by a board of directors who
are autonomous. The Ministries can-
not give them directions. All that
they can do is to see their projects
and all that and advise them.

Shri Hari Vishnu Kamath: Have
any attempts been made by the Minis-
try concerned or by the Cabinet
Secretariat to bring to the notice of
the public sector wundertakings the
efforts made here in the Ministries to
cut down expenditure on water and
electricity bills and on travelling al-
lowances, the figures in respect of
which were laid on the Table of the
House some days ago, though those
efforts here have not so far becn
attended with conspicious success?
Have those efforts made here to effect
economy on water and electricity bills,
travelling allowances, telephone bills
etc. been conveyed to them?

Shri Kanungo: The only part of the
question which I can answer is this.
All essential expenditure should be
attended to and economy should be
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effecied in repairs and current ex-
penditure, and electricity and water
bills etc. are involved in that.

Shri S. M. Banerjee: It appears
from the statement that no expendi-
ture should be incurred during 1963-64
on white-washing; that means that
there will be no white-washing in
1963-64. May I know whether this
will be a regular feature or there will
be white-washing every alternate
year?

Shri Kanungo: For the present, this
is the first direction, because we can-
not have buildings not attended to for
ever, It will be taken up depending
upon the typeg of buildings.

Shri Tyagi: The hon. Minister has
stated that these public sector units
are all absolutely autonomous. 1
wonder whether we should wuse the
word ‘absolutely’, but they are auto-
nomous, and Government could not
give them directions. May I know
whether the directors on the managing
bodies are officials in Government ser-
vice, whether there is a financial ad-
viser also attached to each one of
them, and whether Government send
any advice to the flnancial adviser?

Mr. Speaker: They cannot issue
directions. Advice may be there. The
hon. Member knows it, much better
than others, that there are financial
advisers.

Shri Tyagi: I wanted to ask whe-
ther the financial adviser is a govern-
ment servant. ¢

Mr, Speaker: Yes.

Shri Tyagi: Does he not carry out
the instructions of Governments? Are
they autonomous in the sense that they
need not carry out instructions?

w'v. Speaker: When they make them
autonomous, they should give them at
least some amount of liberty to work
there. The hon. Member would agree
with that.
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Dr. L. M. Singhvi: Apart from the
list of trivial and sporadic economies
to which we have been treated in this
statement, would the Minister be able
to tell us whether there is any im-
provement by way of organisation and
methods for effecting economies in
public sector undertakings?

Siiri Kanungo: Most of the large
undertakings have their internal ar-
rangement for organisation and
methods, particularly in the processes.

Dr. L. M. Singhvi: We would like
to know what economies have been
effected by way of organisation and
methods. It is not enough to say that
internal arrangements are there.

Shri Kanungo: The annual reports
are placed on the Table. I cannot
give a resume of the annual reports.
In any case, since the emergency,
annual reports have not been avail-
able. So I am not in a position to
give the information.

Dr. K. L. Rao: Have instructions
been issued to effect economies in
foreign exchange by entrusting Indian
consulting engineers with preliminary
project reports instead of giving them
to foreigners?

Shri Kanungo: I have no informa-
tion on that. It depends on the pro-
jects. As far as I know, in certain
projects indigenous consultants are
not there.

Stri S. N. Chaturvedi: What instruc-
tions have been issued for effecting
economy in the cost of production of
the articles?

Shri Kanungo: That is not a matter
connected with the emergency. That
is a constant eflort.

Shri Ramanathan Chettiar: May I
know whether it is within the scope
of the Spocial Reorganisation Unit or
the Special Committee which has been
appointed during the emergency 0 BO
into the working of the public sector
undertakings? If so, have any of
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‘their recommendations been imple-
mented in any of the public sector
undertakings?

Shri Kanungo: There is no Special
Committee as such for public under-
takings. It is a Cabinet Committee
which 1s mainly responsible for effect-
ing economies in the working of
Ministries. The Ministries also in-
clude the public sector undertakings
which are attached to them.

Shri Jashvant Mchta: It is stated
“in the gtatement that it is premature
to assess the results. Are Government
going to constitutc any agency to
evaluate the amount of economy
effected by these instructions?

Shri Kanungo: Yes, the Ministries
will get their reports,

Japanese Team’s Visit to India

( Shri D. C. Sharma:
Shri P. C. Borooah;
l Shri Rameshwar Tantia:
*1051 J Shri Maheswar Naik:
') Shri Onkarlal Berwa:
l Shri Bade:
Shri Yashpal Singh:
{ Sbri R. S. Pandey:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a Japanese productivity
team visited India in March, 1963 to
explore possibilities of stepping up
Japan’s economic co-operation Wwith
this country; and

(b) it so, the outcome of their visit?

The Minister ¢! Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

(a) Yes, Sir. Two productivity teamg
sponsored by the Japan Productivity
Centre visited India during March
1963 in their itinerary.

Oral Answers VAISAKHA 6, 1885 (SAKA) Oral Answers

12072

(b) These Teamg visited a number
ol coiintries in South East Asia to
study the general industrial situations
and to explore the possibilities of
mutual co-operation in the region.
The teams will submit their reports
to their sponsor the Japan Producti-
vity Centre and the outcome of their
visit could be assessed only after the
publication of the Reports.

Shri D. C. Sharma: Which are the
centres of production which this team
visited?

Shri Kanungo: Their intinerary
was arranged by the National Pro-
ductivity Council of India, I have not
got the list of places with me. The
National Productivity Council of India
were their hosts as far as their inti-
nerary in India was concerned. Their
reports will be submitted to their
Productivity Council in Japan.

Shri D. C. Sharma: Is the Japanese
Productivity Council essentially the
same as our Productivity Council or
are there some vital differences
between the two? What is the scope
of reference given by the Japanese
Productivity Council to this team?

Shri Kanungo: The objectives of
the Japanese Productivity Council are
more or less the same as those of the
Indian Council. Both Councils are
members of the Asian Productivity
Organisation. This team was sent out
by the Japanese Productivity Council
and they are to report to them what
observations they have made. What
cobservations they were required to
make is a matter between them and
their parent Council.

Shri Bade: What are the salient
points which were discussed with the
Japanese productivity team? What
was the actual discussion that took
place and what are the special points
which were discussed with them?

Shri Kanungo: There are no points
of discussion. The teams came along.
Onc team was here from 11th to 16th
barely five days; another from 2188
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to 26th—five .days. The host commit-
tee provided them with their itinerary.
There was no discussion as such. At
the plants and industries they visited,
there must have been informal dis-
cussion.

Shri Bade: May I know what in-
dustries were discussed with them?

Shri Kanungo: They discussed with
the factory people.

Shri Daji: I would like to know
whether this team carried out a sur-
vey on their own or in conjunction
with the Indian team of the particular
industrial projects or factories they
visited.

Shri Kanungo: They did not sur-
vey. They visited the industrial
undertakings in India.

Shri Daji: Which ones did they
visit?

Shri Kanunge: They were here for
five days. I have not got the list of
the undertakings they visited. They
were mostly small undertakings.

ot frr aemw ;& gg SAeT
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Mr. Speaker: Shri Azad.

Shri Bade: On a point of order,
Sir.,

Mr. Speaker: First Shri Azad.

Shri Bhagwat Jha Azad: May 1
know whether it was a merry-go-
round team for sight-seeing, or whe-
ther the Productivity Council of India
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consulted the Government hefore
advising or conducting this team, and
whether any emphasis was laid on
particular aspects of production in our
country?

Shri Kanungo: The itinerary was
prepared according to their own
requirements. It was not a question
of the Government of India doing it.

Shri Bhagwat Jha Azad: So, Gov-
ernment had nothing to do with the
team, and what they did in this
country?

Shri Kanungo: They played host to
them.

Shri Bade: Is it not incumbent on
the Government to supply full infor-
mation in the statement or the replies?
The question is:

“(a) whether a Japanese pro-
ductivity team visited India in
March, 1963 to explore possibili-
ties of stepping up Japan’s econo-
mic co-operation with this coun-
try; and

(b) if so, the outcome of their
visit?”

In the statement they have said
nothing. It is a petty and minor state-
ment, and it has not thrown any light
on the industries they have visited or
the discussions they had. Three ques-
tions were asked by Shri Daji, myself
and others, but nothing has been given
at all about this. Is it not their duty
to supply full information regarding
the places they visited and the dis-
cussions that took place?

Shri Kanungo: I am prepared to
lay the programme of the two teams
on the Table of the House.

Mr. Speaker: Whatever information
the Government has might be placed
on the Table of the House.

Shri Daji: Ministers must come
prepared for the minimum supplemen-
taries. It is not a far-fetched supple-
mentary. We want to know the indus-
tries they visited. Even this informa-
tion is not available.
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Mr, Speaker: That is the utmost I
ocan do. I shall ask him to place the
whole thing on the Table of the
House.

Shri Daji: You may also ask them
to be better prepared next time. What
are we here for?

Shri Kanungo: The question was
about collaboration. There is no
question of collaboration here.

Shri Bade: What places did they
visit? You have not given any reply
on this point.

Mr. Speaker: Dr. Singhvi.

Shri Bade: You have given no ruling
on this point. Will it be taken up
afterwards?

Mr. Speaker: The question has been
answered.

Shri Bade: Nothing has come at all.

Mr. Speaker: That is what I have
asked the Minister to give.

Export of Jewellery

*1052. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleascd to state:

(a) whether  Government  have
decided to give export incentives for
export of real jari products and if so,
the details thereof;

(b) whether similar incentives are
being extended to the export of jewel-
lery; and

(c) whether Government propose‘to
encourage and facilitate the export of
gold enamelled Kundan jewellery on
finer gold in the same way?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). Schemes for providing incen-
tives for promoting exports of real
jari products, gold jewellery and
enamelled Kundan jewellery, etc., are
under consideration.
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Scheme for export of non-gold
jewellery containing diamonds, pre-
cious and semi-precious stones, pearls
and gems etc, is already in force as
given in Appendix 23 pages 479 to
481 of the Red Book of India for
1963-64 which I laid on the Table of
the House last week.

Dr. L. M, Singhvi: May I know
whether it is proposed to promote
counter sales, that is sale on the
counters and in the shops of this
country of gold jewellery of over 14
carat gold in exchange for or against
foreign exchange to be paid by
foreigners and with registers to be
maintained thereon?

Shri Manubhai Shah: Yes, that is
the purpose. We will allow both the
post parcels to go through the customs
appraisal and the receipt of foreign
exchange in cash or travellers cheques,
not personal cheques, and against that
the export incentives will be available.

Dr. L. M. Singhvi: When is the
scheme likely to come into force?

Shri Manubhai Shah: I expect with-
in a week. As a matter of fact, we
finalised the real jari scheme only
yesterday, and in about a day or two
the scheme will be out. The 14 carat
scheme will be out within a week.
The 22 carat scheme requires bonded
warehouses which will have to be
selected carefuily by the Gold Board,
and we are going to select 100 bonded
warchouses throughout the country.

Dr. L. M. Singhvi: My question
remains unanswered; the question was
whether gold jewellery of over
14 carats will be allowed to be sold
on the counter in the shops here to
visiting foreigners in this country?

Shri Manubhai Shah: That is what
I said; but that is only a part of the
export. 80 per cent of the exports
move direct. We also are proposing
to accept as exports the sales made
against the counter by selected
licensed jewellers for payment in
foreign exchange either in cash or ~
through travellers’ cheques but not
from personal cheques.
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Shri Daji: Is the Government pro-
posing to make arrangements for 22
carat gold to be sold at international
market price to be manufactured into
jewellery for export?

Shri Manubhai Shah: There is a
provision for rclease of 124 to 15 per
cert of gold at international price
against the export of gold jewellery.

Shri Kapur Singh: May I know
whether the Government have con-
sidered the possibility that encourag-
ing liberal export of high-class jewel-
lery amounting to virtual denial of
its enjoyment to Indian citizens, might
lead to a gradual degencration and
atrophy of aesthetic sessibilities of
our own people? If so, what are the
Government’s reactions in the matter?

Mr. Speaker: It is not asking for
an information; it is an expression of
opinion.

Shri Manubhai Shah: I do not
understand it.

Shri Kapur Singh: May I know what
is the reaction of Government?
(Interruption). What ig the answer,
Sir?

Mr. Speaker: I have not allowed
that question, because that question
was not for asking an information. It
was rather an expression of opinion.

Shri Kapur Singh: I asked what is
their reaction to this. Have they
considered this problem?

Mr. Speaker: He was expressing an
opinion; not asking for a definite infor-
mation., Shri Sham Lal Saraf.

Shri Sham Lal Saraf: May I know
whether facilities have been provided
for the manufacturers and cottage
workers for getting the required
quality of gold, whether it is of
14 carat or 22 carat gold? Are there
any facilities to get it very easily?

Shri Manubhai Shah: The point at
issue is as far as jewellery above 14
carat is concerned, it is totally banned
in whatever form or shape. But for
export, even higher than 14 carat will
be permitted in bonded factories, in
bonded display shops, to be sold either
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through post-parcels or against the
travellers’ cheques, as Dr. Singhvi
was mentioning. Regarding 14 carat
and below, it would be allowed in a
much wider scale both for internal
use and for export.

Bokaro Steel Plant

+
Shri P. R. Chakraverti:
[Shri P. C. Borooah:
| «.si Maheswar Nrik:
| Shri Harish Chandra
*1053. Mathur:
Shri Yashpal Singh:
Shri Sidheshwar Prasad:
" Dr. L, M, Singhvi:
| Shrimati Savitri Nigam:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether the expected report of
the team of experts that had under-
taken techno-economic survey of the
Bokaro Steel Plant has been made
available to Government; and

(b) if so, the main points high-
lighted in the Report?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C, Sethi): (a) and (b). Yes,
Sir, but since the report was com-
missioned by the Agency for Inter-
national Development of the United
States Government, there was an
understanding that its contents will
not be revealed without consulting
them. We are in touch with them
and expect to release a summary of
the report very shortly.

Shri P. R. Thakraverti: May I know
if it is a f. . that the report of this
team is going to be released in
Washington next week and, if so,
will it be simultaneously released
here also?

Shri P. C. Sethi: As I said, we are
in touch with them, and we would
also publish a summary of the report
very shortly, almost simultaneously.

Shri P. R. Chakraverti: Has the
attention of the Government been
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drawn to the statement of Prof.
Galbraith that the practical course
would be for an American firm to start
it and run it on behalf of the Govern-
ment for a short period and, if so,
what is the reaction of the Govern-
ment?

Shri P. C. Sethi: As I said, the con-
tents of the report will be released
very shortly, and it is only after that
we will be able to tell about the
merits of the case.

Shrimati Savitri Nigam: May I
know whether it is a fact that there
was a difference of opinion between
a few U.S. leaders regarding this
plant?

Shri P. C. Sethi: There was the
Clay Committee report in the United
States which has started the contro-
versy, and that controversy has
already appeared in the press.
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Dr. L. M. Singhvi: I would like to
know whether the Bokaro project
report would be laid on the Table of
the House, after the reports for the
two proposed major public sector steel
projects are availablle and a decision
has been taken on those projects? Are
the two linked in any way?

Shri P. C. Sethi: We intend to pub-
lish a summary of the report.

Shri S. M. Banerjee: The Minister
has stated in the House that with or
without American aid, we shall go
ahead with the Bokaro plant. May I
know whether they stick to the same
decision that if they do not get pro-
per aid from U.S.A, still they would
go ahead with it?
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Shri P. C. Sethi: As far as the aid
is concerned, unless anything positive
comes out of the report, it is too early
to presume anything.

Shri S. M. Banerjee: My question
Mr. Speaker: It is very hypotheti-
cal, whether they would establish the
plant even without American aid.

Shri S, M. Banerjee: There was an
apprehension in the mind of the hon.
Members and in order to allay that
apprehension, the hon. Minister said,
witiiout American aid or with Ameri-
can aid, we shall go ahead with the
Bokaro plant. 1 want to know whe-
ther the plant is at all coming up.

Shri P. C. Sethi: Our idea is to have
18 to 19 million tons of steel in the
fourth Five Year Plan. Therefore, not
only Bokaro, but we are positively
going to have some more steel plants
also.
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Shri A. P. Jain: I very much wel-
come the announcement of the Minis-
ter that the Bokaro plant would be
set up with American aid or without
it if it is not forthcoming. May I
know, whether before making this
announcement, the Minister concerned
had examined the alternatives as to
how this plant would be sct up if (he
American aid is not forthcoming?
Have they any scheme....

Mr. Speaker: He is entering into
argument and not seeking information,
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Expansion of Steel Plants

+

( Shri H. C. Soy:
Shri P. C. Borooah:
Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri Sidheshwar Prasad:

. ) Shrimati Sharda Mukerjee:
*1054. 3 Shri K. C. Pant:
Shri Onkarlal Berwa:
Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
| Shri Vishwa Nath Pandey:
( Shri G. Mohanty:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government have of
late been examining the question of
allowing privately-owned steel plants
to expand; and

(b) if so, the decision taken in this
regard?

The Deputy Minister in the Minis-

try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) and (b). Yes,

Sir. Government have considered

the question of expansion of the exist-
ing steel plants in the Fourth Five
Year Plan as well and have accepted
in principle that the two major pri-
vate sector steel plants may be
allowed to expand to their maximum
economic capacity, subject to suitable
technical and financial arrangements
being made.
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Shri P. C. Sethi: There are only
two private sector plants, TISCO and
IISCO. It has been decided that if
they put up suitable proposals, they
would be allowed to expand accord-
ing to their economic capacity. The
capacity by which they would be able

to expand would be known only. after
the proposals are received.

Shrimati Savitri Nigam: When the
perniission for expansion was granted,
may I know whether any discussion
was held as to what would be the
amount of help they would require
from the Government in the form of
foreign exchange and other financial
aid?

Shri P, C. Sethi: These are matters
of detail, which would be decided
later on. Only this policy decision
has been taken now.

Shri Bhagwat Jha Azad: While per-
mitting this expansion of private-
owned steel factories, may I know if:
Government have taken into consid-
ration the proposed capacity of the
Bokaro steel plant,. whether it would
have any adverse effect on the pro-
duction in the public sector plants
and also the Government’s own capa-
city to give them financial guarantees?

Shri P. C. Sethi: No, Sir. This
expansion would not have any adverse
effect on the expansion of public
sector steel plants. On the contrary,
we are planning to expand the Bhilai,
Durgapur and Rourkela steel plants
also. In the Fourth Five Year Plan
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we are contemplating an expansion
of 3.25 million tons in Bhilai, 3 million
tons in Durgapur and 2.5 million tons
in Rourkela. Even if Bokaro comes,
that would not adversely affect, be-
cause our requirements would be
about 18 million to 19 million tons.
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Shri Tyagi: Is it a fact that in the
process of expansion of the private
sector steel plants Government would
grant heavy loans to them and would
also guarantee repayment of loans
which they incur from foreign coun-
tries; if so, may I know how much
loan is the Government advancing,
how much guarantee they are giving
and what is the total liability that the
Government is going to incur on that
account?

Shri P. C. Sethi: As I said earlier,
these are matters of details which will
be finalised only after the proposals
are received.

Shri Daji: Is it proposed to allow
for only marginal increase to effect
economy of production or is it pro-
posed to also allow installation of
additional capacity?

) Shri P. C. Sethi: It would be expan-

sion according to the economic capa-
city, and not establishment of new
plants.

Shri Tyagi: Sir, I do not want to
put a question, but I only want to
say that the question that I put earlier
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is very important from the point of
view of finances, because the Govern-
ment is giving them heavy aid. May
I know why that information is not
available with the Minister?

Mr. Speaker: He says that these
points would be decided sometime
afterwards, it is yet premature and
they have not gone into them still.

Shri Jashvant Mehta: May I know
whether the Government 1s examin-
ing the issue; if so, at what stage the
matter is pending?

Shri P. C, Sethi: As I said earlier,
only a policy decision has been taken,
and when they submit their proposals
a final decision would be taken at that
time considering all aspects.

Shri Ramanathan Chettiar: May I
know to what extent TISCO and
IISCO will be expanded?

Shri P. C. Sethi: It is not yet
known.

Fuel Efficiency in Indian Industry

+
( Shri Yashpal Singh:
| Shri P. C, Borooah:
Shri Subodh Hansda:
*1055. < Shri S. C. Samanta:
Shri Kapur Singh:
Shri Narasimhg Reddy:
( Shri R. Barua:

Will the Minister of Commerce
and Industry be plcased to state:

(a) whether a two-man  British
team, on invitation from the Gov-
ernment of India, submitted a report
on standard of fue] efficiency obtain-
ing in Indian industry;

(b) it so, when this report was
submitted; and

(c) the action taken by Govern-
ment on the recommendations made
by the team?

The Minister of Industry In the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-
ment is laid on the Table of the
House.
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STATEMENT ~
(a) Yes, Sir.

(b) In October, 1961.

(c) The report of the experts was
considered in consultation with the
Ministry of Mines & Fuel, the Chief
Mining Adviser and, in a preliminary
way, with the Chairmen of the
various Development Councils for
the industries which consume subs-
tantial tonnages of fuel. Subse-
quently, the report has been consi-
derod at two meetings held in the
Planning Commission, and it has been
decided that the National Producti-
vity Council should work out details
of a scheme for the establishment of
a fuel efficiency organisation.

=t arave fay: #r & S aFAT §
f& @ dm 7 7§ wfafedmT &
Ay M AL AT A ?

Shri Kanungo: They did not at-
tempt a classification of coal. They
advised about the economy in fuel
consumption, which is mainly for
bringing in efficiency in the power
production in different industrial
undertakings. .

Y e Tag: Far & o7 GFan §
f& a9 ¥ MmAefer ¥ fag g8
= faerfr Ay g 2 7

Shri Kanungo: It is not a question
of having an alternative for coal, but
in respect of coal what class of coal
should be used in a particular type
of furnace for bringing in economy.
They have also said about oil, but
mainly it is about coal and fuel in
general

Shri Harl Vishnu Kamath: Sir,
the statement laid on the Table shows
what is by now a stereotyped pattern
of procrastination. The report was
submitted in October, 1961.

Mr, Speaker: That is what you
call an insinuation.
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Shri Hari Vishnu Kamath: It is a
factual statement. It is not an in-
sinuation. It js a fact.

Mr. Speaker: To put the question
it is unnecessary.

Shri Hari Vishnu Kamath: Unless
I give the background how can any-
one understand it. You can under-
stand....

Mr, Speaker: Even without saying
“procrastination” the question can be
put. This is what I am telling the
hon. Member (Interruption).

Shri Hari Vishnu Kamath: The
statement shows that the report was
submitted in October 1961 and, after
various perambulations, to the Minis-
try of Mines and Fuel, to the Chief
Mining Adviser and the Chairman of
various Development Councils,—it
has also been submitted to the Plan-
ning Commission and finally it has
gone to the National Productivity
Council. The report does not say
when it was submitted to the Na-
tional Productivity Council. May I
know from the Minister whether the
National Productivity Council ¢(has
made any progress at all in the con-
sideration of the report and when
exactly the decision is expected?
May I also know whether any well-
trained Indian fuel engineers had
offered their services in this respect
during the emergency and their ser-
vices were refused by Government?

Shri Kanungo: The National Pro-
ductivity Council have told us that
their viewg will be available by the
end of this month. Regarding the
the other question of the hon. Mem-
ber, whether any engineer offered
his service and it was not accepted,
I have no information.

Shri S. C. Samanta: Is it nol a
fact that the Indian Fuel Research
Institute at Jealgora has carried out
many experiments on fuel effici-
ercy? May I know whether the
Productivity Council will consult it
before giving a decision?
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Shri Kanungo: Yes. There ig the
Fuel Efficiency Committee which has
discussed this matter with the
National Productivity Council. The
visiting teams have told us that there
can be a saving of 25 per cent in fuel
consumption. So, our ultimate idea
is to see how it can be done. The con-
suming interests are being consulted
and the National Productivity Coun-
cil will give their opinicn. Ultima-
tely, it will have to be implemenied
by the Fue]l Implementation Com-
mittee.

Shri Bade: According to the state-
ment, the report came in Octuber
1961, It is also mentioned:

“and it has been decided that
the National Productivity Coun-
ci? should work out details of a
scheme for the estakblishment of
a fuel efficiency organisation.”

May I know why it has not been
established till now, even though the
report wag made in Octcber 1961?

Shri Kanungo: I have zlready said
that the views of the National Pro-
ductivity Council will be available
by the end of tkis month.

Coal Transport Problems

*1057, Shri Sidheshwar Prasad:
Will the Minister of Economic and
Defence Coordination be pleased to
state:

(a) whether it is a fact that the
problem of coal transpert is being
studied by his Ministry; and

(b) if so, the measures suggested
for improvement in thi; matter?

The Ministry of Supply in the
Ministry of Economic and Defence
C9ordinmtion (Shri Hathi): (a) Yes
Sir, in consultation with other Mi-
nistries concerned.

(b) Faster turnround of wagons
by moving them in W'k rakes and
by quicker loading and unloading,
facilitating  movement by road,
waterways and coastai shipping in
addition to railways, retionalisation
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of distribution agencies, setting up
washeries in colliery arcas in order
to reduce the bulk of coal to be
transported and putting up power
stations near the collieries to reduce
coal to be transported for power
generation, are some of the steps
suggested from time to time by
various authorities.

=} fadzaT v ¢ S FEEH Wy
AT 71 S J Faa §, b I9H
AR FIA 3 TF T AT FT HeAAT v
T & fF 3 & fawr e & o &Y
SAET FHT § MR T FEAH AT A
FIA F 72 G TET AF VeI A ?

st gt : SE AR { i ¥ T
ot 51T STET Fraw FY FAY 4, qg7 SqQT
A [ T gaa fFar m@r

Shri Ranga: May I know whether
these suggestions are for implementa-
tion over a short period of within one
year or over g long period?

Shri Hathi: Some of them are re-
cent and some of them are old. For
example, the suggestion to put
power stations near the pit-heads is
an older one, but the distribution and
rationalization of transport of coal by
rakes, is a new one; instead of send-
ing two wagons, now what is hap-
pening is that the consumers would
be supplied with a full rake so that
there is no unloading or tranship-
ment in between,

Shri Daji: There was a proposal of
the World Bank team coming to
help us to survey this problem.
What has happened to that team? Is
it coming? If so, when?

Shri Hathi: T think it has come. It
is examining the question.

Dr. K. L. Rao; May I know whe-
ther any long-term measures, such
as connecting river Damodar with
Ganga by way of a canal will be
considered?

Shri Hathi: The river transport is
also one of the suggestions.
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o7t fory AoAw ¢ 7 qEIR qE
A A Fw w0 R oafzal & g
HIT q1ZA F I FIFA FT TANE DI
FIRFIFRIZAATER?

ot gt ¢ S g, AT o e
F gTU TTATE F Id T Y =T I @I
% | AT e, To Wa, A WY 77
T T 47 |

Shri Sham La] Saraf: May I know
whether the movement of wagons
from production centres to consum-
ing centres is also a part of the
scheme so that the flow of these
wagons is smooth either way?

Shri Hathi: Exactly so.

Shri Bhagwat Jha Azad: How far,
according to the assessment of this
Ministry, have the measures suggest-
ed just now and very often repeated
in the House, been able to improve
the transport situation so as to mecet
the demand of coal for different parts
of the country and how far are they
still lagging behing the demand?

Shri Hathi: I think, so far ag the
latest figures are concerned, in Feb-
ruary they have been able to move
the coal required to various destina-
tions.

Shrimati Savitri Nigam: May ' 1
know whether in the suggestions
made by this team there was the
suggestion that coal dumps
be created, and how far this
been implemented?

Shri Hathi: Some of them have
been in Uttar Pradesh.

Shri Jashvant Mehta: What im-
mediate steps have been taken to
remove the bottleneck at Moghul-
sarai Junction for movement of
wcoal?

has

Shri Hathi: As I just now mention-
wed, the main decision or suggestion
implemented is that the whole rake
is moved without any transhipment
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wherever direct connections are pos-
sible.

Asian Economic Development
Institute
+
v1061. J Shri Maheswar Naik:
\ Shri Ram Harkh Yadav:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether Asian Economic De-
velopment Institute will be set up
under the auspice; of the Economic
Commission for Asia and the Far
East;

(b) the aims and objects of the
Iestitute thus proposed; and

(c) the financial implications in-
volved in the proposal and how the
outlay is proposed to be raised?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): (a)
Yes, Sir.

(b) The main purpose of the Insti-
tute is to provide training to select-
ed personnel of member and associ-
ate member countries within the
geographical scope of the ECAFE in
order to raise the technical compet-
ence of such personnel in the plan-
ning and implementation of national
development programmes. The Asian
Economic Development Institute will
also undertake research and advisory
services. A copy of the resolution
passed unanimously at the 19th Ses-
sion of the ECAFE (held at Manila
in March, 1963), establishing the
Asian Inctitute for Economic Deve-
lopment anq Planning, in accordance
with the provisions set out in Part-
B thereof, is placed on the Table of
the House. [Placed in the Library.
See No. LT-1214|63].

(¢) The total expenditure on the
project, over a period of five years
(1964-68), excluding land and build-
ings, is estimated at $3.3 million.
The United Nations Special Fund
has agreed to contribute two-thirds
of the total cost (i.e. U.S. $2.2 million)
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-
;and the balance of U.S. §1.1 miil'on
will be contributed coiiectively oy

‘the member governments including
the Government of India
Shri Bhagwat Jha Azad: What

would be the share of contribution
of our Governments towards the
establishment of thjs Institute? Has
‘that been conveyed to us?

Shri Manubhai Shah: Out of the
$1.F million which the member coun-
tries have to give our share will be
on an ad hoc basig that we may
agree depending on population,
gengraphical factors, ete.

Shrimati Savitri Nigam: What
would be the number of people that
would be trainedq here every year
and what would be the ratio of
Indiang in that?

Shri Manubhai Shah: That is too
early to say. Now the ptroject is ready
and they are going to take up several
items of study. Therc is a provision
for 100 students who will be dgrawn
from all over the world, not neces-
sarily based nation-wise but on the
expertise available in and required
by the Asian continent,

Shri D. C. Sharma: May I know if
any prototype of this Institute exists
i~ Europe or America and, if so,
whether some specialists will be in-
vited from both those continents?

Shri Manubhai Shah: The Euro-
pean Community has such an insti-
tute when the original plan of
Schumann started for the Steel
Community and the European Pay-
ments  Union. It follows a similar
pattern here. But the requirements
of Asia are distinct and quite diff-
erent from those of the Continent
and to that extent economic, agricul-
tural and planned development will
be given '3 higher emphasis g5 com-
pared to the European Community.

Dr. L. M, Singhvi: May I know
whether the ad hoc committee refer-
red to in Article VII of the statement
has already met:and finalised the
plan of operation: if so, what are the
details thereof?

439 (Ai) LSD—2.
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Shri Manubhai  Shah: Only the
cpe:atioal pert hag been  approved
in the Manila Conference. The ad
hoc committee has yet to be consti-
tuted and to meet and approve the
project.

French Count System for Textile
Industry
£

[ Shri P. R. Chakraverti:
*1062.{ Shri Sham Lal Saraf:
L Shri Onkarlal -Berwa:

Will the Minister of Commerce 2nd
Industry be pleased to state:

e

(ay whether it is a fact ‘that the
Textile Industry in India has "adopt-
ed the French Count system 'to ex-
press the fineness of cotton yarn;

(b) if so, since when;

(c) whether products meant for
export, both yarn and cloth, conti-
nue to be manufactured according to
the specifications of the customers
overseas; and

(d) how far the adoption of the
French ‘Count system has ‘been fa-
voured by the Textile industry?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(by From Ist April, 1963.

(c) Yes, Sir. ’

(d) The decision of the adoption
of the French Metric Count System
was taken on the unanimous recom-
mendation made to this effect by a
high level representative conference
of the Textile Mill Industry, the
Yarn Trade, Textile Research Asso-
ciations, Handloom Industry, Power-
loom.Industry and the Technicians.

Shri P. R. Chakraverti: What is
the extent .of variation resulting
from the introduction of French
Count System as compared with the
existing system?

Shri Manubhai Shah: The present
system ‘is the ft. pound system of
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840 yds. making one pound. The
other system is 1000 meters making
1 kg. or 1|2kg. We have taken the
mixed system called the French
Count System.

Shri P. R. Chakraverti: May 1
know whether the textile industry
has taken the French Count System
for international purpose and the ex-
isting system for indigenous trade?

Shri Manubhai Shah: Our purpose
is to keep one system both for inter-
nal and external use. Of course, i#
will be a phased programme. Ulti-
mately, the international convention,
as agreed to, what is called the TEX
system, which is at great variance
with the metric or the French Count
system, will be adopted. We have
accepted as an ‘international obli-
gation that in due course we will go to
the TEX system. But for the present
the French Count System will pre-
vail,

Shri Sham Lal Saraf: May I know
what would be the performance of
this? How will it compare with the
system already followed in the coun-
try? )

Shri Manubhaj Shah: M the Conti-
nent, the French Count System is
very popular. The United States
have gone for a pure metric system.
But now every country in the world,
during the next decade, will go to
the new system calleq the TEX
system which is more complicated
for the handloom weavers and smal!
powerloom weavers. We are still
adhering to the French Count Sys-
tem from the 1st April, 1963.

Shri D. C. Sharma: It is a very
unfortunate confession that has been
made on the floor of the House that
our people cannot understand the
system which would come in vogue
sometime in future. May I know
what efforts are going to be made so
that our country is in step with other
countries so far as the system adopted
is concarned?
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Shri Manubhai Shah: That is ex-
actly what I am saying. It is to fall
in line with the pattern prevalent
in many parts of the world that Indis
decided to go in for metric system,
The House is fully aware of the seve-
ra] steps taken in different directions
in different industries to bring in
metric system. Thig is in line with
our policy.

Import of components for Auto-
mobiles
£

*1062 J Dr. L. M. Singhvi:
.\ Shri Kashi Ram Gupta:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the value of foreign exchange
given for the import of components
for manufacture of scooters, motor-
cycles and three-wheelers quring
1961-62 and 1962-63;

(b) the target for the production
of scooters, motor-cycles and three-
wheelers by the end of Third Five
Year Plan, and the present produc-
tion; and

(c) the steps Government contem-
plate to take to reach the production
target fixed for scooters, motor-cycles
and three-wheelers?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): A statement is laid
on the Table of the Sabha.

STATEMENT

(a) The foreign exchinge released
for the import of components for the
manufacture of scooters, motor-cycles
angd three-wheelers during 1$51-62 and
1962-63 is indicated below:

Year Value of Foreign
Exchange
released.

1961-62 Rs. 145.39 lakhs

1962-63 Rs. 192.62 lakhs

(b) The target of production for
scooters, motor-cycles and three-
wheelers by the end of Third Five
Year Plan is 60,000 Nos. rer annum.
The production during 1862 was
25,002 Nos.
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(c) The existing manuiacturers
have been assisted with foreign ex-
change required for tho import of

capital goods to enab'e them to
quicken the implementatior. of the
phased manufacturing programmes.

Meanwhile necessary foreign ex-
change is being made available to
the industry for the import of com-
ponents. In addition, a few more
firms have been licensed for the
manufacture -of motor-cycles, scooters
and mopeds during the last 2 yeacts
or so. It is expected that by the
middle of 1964. When the existing
units complete their manufacturing
programmes and the new units go
into production, production will sub-
stantially increase.

Dr. L. M. Singhvi: What is the pre-
sent total installed capacity in the field
of manufacture of scooters, motor-
cycles and three-wheelers in the
country, and may I know whether it
falls short of the targets fixed for the
Third Five Year Plan?

Shri P, C. Sethi: The total, and
installed, capacity is 50,000 nos. The
capacity of M|s Ideal (Jawa) Indo Ltd.
Mysore is still {0 be assessed which
would be assessed after they have
gone into production for more than
.one year and 60,000 is the target for
the Third Five Year Plan.

Dr. L. M. Singhvi: What is the policy
of the Government in respect of licen-
sing new units for manufacturing
scooters, motor-cycles and three-
wheelers and may I know whether it
is a fact that certain applications from
Rajasthan were rejected and, if so, on
what grounds?

Shri P. C, Sethi: The present policy
is not to allow new entrants as far as
scooters and three-wheelers are con-
cerned. But we have given licences
for mopeds manufacturing,

Shri Hari Vishau Kamath: The
statement says that in addition to the
existing manufacturers a few more
Arms—those are the words used—have
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been licensed for the manufacture of
motor—cycles, scooters, etc. May 1
know whether the Minister is in a
position to tell the House the names
of the firms which have been so licens-
ed and, if not, whether any particular
group of firms has been favoured in
this respect? If possible, the names
may be given.

Shri P. C, Sethi: No particular
group has been favoured. The names
of the firms who have been licensed
are M/s Sound Zwerat Union India
Private Ltd., New Delhi for the manu-
facture of mopeds—capacity 7,500; and
M|s Mopeds India Ltd., Hyderabad for
the manufacture of mopeds-—capacity
7,500. .

Shri Hari Vishau Kamath: Only two
firms?

Dr. Sarojini Mahishi;: May I know
whether licences were issueqd during
the year 1962-63 for the manufacture
of such of the components of the auto-
mobiles which were imported during
1961-62?

Shri P, C. Sethi: This question does
not arise.

ot for Aremw ¢ gfer ¥ fag,
TIAE ¥ q T T FAAAT T FF
faraar Ty FEAT F T I @TE ?

Shri P, C. Sethi: This question also
would not arise.

Shri Mohammad Elias: May I know
when the target of producing cent per
cent components in our country will
be fulfilled, whether any expansion
programme has been sanctioned by
the Government for producing more
component parts by the existing units
in our country?

Shri P. C. Sethi: The present indi-
genous content is about 50 to 70 per
cent. We hope that by 1964, the indi-
genous content would go up to 90
per cent.
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it It T O ¢ § Ay
g v o9 ogq 7o W A F9 9F I
T AET T FTFY AEfaw @ 6w g
IaY fFadt N W @ g § A4
S ? '

I o Ao A : ST HHT Yo F o
qTHe ST FFAZ a8 a9 @ AR
Q2R TF Lo TIHE a4 TN | FgF AT
FrAq F1 79 &, I9F IR F 7% A
T R

Shri Daji: The hon. Minister has
given us the capacity of the units. I
would like to know what is the actual
production compared with the capacity.

Shri P. C. Sethi; The production in
1962 was 25,000.

Shri S. M. Banecrjee: 1 would like
to know whether any attempt has been
made by the Government to have some
negotiateg settlement with the manu-
facturers of automobiles to reduce the

present price of motor cars and
scooters.
Mr. Speaker: Motor cars are not

here. Only scooters may be answered,

Shri P. C. Sethi: At the moment,
there is no question of reducing the
price. Unless they reach the econo-
mic capacity, they would not be able
to do so.

Shri Jashwant Metha: In 1962, the
production was 25,000. In the Third
Plan, the programme was 60,000, What
is the assessment of the Government
for the next year’s production? Wkhat
will be the effect of the production
on prices?

Shri P. C, Sethi;: As I said, we are
giving forcign exchange for compo-
nents; production is gradually rising.
By granting of these licences for mo-
peds, the number would again in-
crease. We hope that the rated
capacity of 60,000, we would be able
to reath by 1965-66.

_S_h;i Iqbal Singh: May I know whe-
ther it is a fact that it takes two years
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to have a new scooter after register-
ing and whether the Government will
consider the manufacturing capacity to
be enlarged or whether the Govern-
ment will consider the establishment
of new units?

Shri P. C. Sethi: I have already
said that our target for the Third
Five Year Plan is 60,000 We have
already licensed to the capacity of
50,000. M]s Ideal Jawa’s capacity is to
be still assessed. It would be approxi-
mately 15,000, It comes to about
60,000.

Shri Bhagwat Jha Azad: While re-
leasing foreign exchange for import
of components from year to year, may
I know whether the Government has
put any condition on the beneficiaries
to gradually increase the manufacture
of components angd if so, how far that
is being carrieq out by the manufac-
turers?

Shri P. C. Sethi: The progress is
satisfactory. We hope that by 1964,
as I said earlier, they would reach 90
per cent.

st firx Ao - Y HER TG
F1 ®AT a1 & owi grar &, d4 A&
e AT TTAT aFT H oWy F4y adf
far 2, wfawi & o F1 swv grar
2?7 ag & U=aiw & TO¥ Y AT Y
®E
Shri P. C. Sethi;
der( cqnsideration.

That matter is un-

it fire ATC@ : qeget AR, NAT
T frar &1

o AT © IR Far & fF I
W FTRE!

ot T TRE 5 gHIE e
&0 FIET IT F S G F7 A A
T A A T, qEw OFA §
Cfan R TR @R ?

7
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A Ho Wo A : W AW A AR
JAFTY T & |

faafa smaT qqgw

+
(it fogwaw wo :
*?OQY.ﬁ I §o Ho TTA :
| ittt T g

Fg1 aiforea aqr sEW AAY 37
Tar ¥ T F39 sy qE LAy
WA, QRS A gL 51 A fAatd g
1 7@ & forg a1 faorg fvg g ?

The Minister of International Trade
in the Ministry of Commerce aad In-
dustry (Shri Manubhai Shah): A
statement ig placed on the Table of
the House. ;
STATEMENT

The meeting of the Board of Trade
was held on March 30, 1963. At this
meeting besides a general review of
the export position during 1962-63, the
following subjects were discussed:

(1) Export Promotion agsis-
tance by the Reserve Bank.

(2) Opening of foreign offices by
Indian Exporters and release
of foreign exchange for visits
abroad.

(3) Publicity effert in relation to
exports.

(4) Commercial arbitration.

(5) Export of Handloom fabrics.

The import observations maf]e and
the decisions taken at the meeting are
s follows:

(1) Increase in agricultural pro-
ductivity was basic to Export
Promotion;  production of
sugar, oilseeds and cotton
needed to be stepped up in
order to ensure that they
make a larger contribution to
the export effort.
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There was need to undertake
larger programmes of market
research, commodity research
an area .surveys.

While the new budget con-
tained several measures de-
signed to assist exports, there
was need to neutralise the
growing burden of sales tax on
export commodities. The
Board accordingly  recom-
mended the appointment of a
Committee {o go into the ques-
tion of incidence of sales tax
and make appropriate recom-
mendations for relief.

It would be advantagcous to
have relatively long term
trade arrangements with the

© East European countries with
a provision for periodical re-

view of shopping lists.

(5> The research studies under-

(6)

M

(&

taken by the Reserve Bank of
India in foreign countries had
been extremely useful and it
would be desirable to extend
this programme and under-
take it on a continuing basis.

The faciliites granted for en-
abling Indian exporters to
open branch offices and subsi-
diaries abroad required to be
augmented in order to faci-
litate development of con-
tact corvassing of orders
and establishment of after-
sales service.

The present publicity effort
for export was inadequate and
a comprehensive integrated
programme should be evolved
for undertaking extensive
publicity through various
organisationg for stimulating
the sales of selected commodi-
ties in different markets,

The Board recommended the
appointment of 3 committee to
review the whole field of com-
mercial arbitration and to sug-
gest administrative and legal
measures to be taken in the
matter in the long-term inte-
rests of exports.
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(9) The export performance of
handlooms had been by and
large satisfactory, besides
production what was re-
quired was proper market-
ing and aggressive publicity,

[ forarcor r et o T ar §]
faraor
MTAE K55 30 AT 2% 3
# gs 9t T aEF F e8R-%3
fate feafa &1 amrea @Eiads 73

& wfafag frmafafes fawd) o o
far= faan Ty 97—

(?) fme 35 g faaka gaga
H ggraar |

() v frafaat qro faeat
¥ FoiEg @@ q9r
a2zt Y arm & fag fad=n
HRT 37 |

(3) fAafa el =T & 5O |
(%) arforfeas Asaeqar |
(%) gav<a & 3@t a1 faafa

% ¥ omwa fag T wgeEQ
faarz qur &y T faolw famr g4
g —

(1) af # IuEEN  T@E
frale "=gq &1 g7 W@
U § AT, J9gT q9v
& FT INRA TFA FT TH-
fad srarway § 5 9 fale
¥ g § AR wigw HETT
FLGD |

(R) T I, qE e
TIGT AT A TEEGU F
fao wfaw a3 Ty Iomy
ST FY HqTTFAT § |

(3) =afs 74 w59 # fraty
F fag ggrar 57 & IR
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¥ ¥ Iy fax gu &, e
*ft faata aegal o @92 gq
fafr #7F WX 1 froywra
FA F AEAGFAT & | 59T
e @I ¥ U afafy
g w7 &Y fawrfor 3y
S Y FT F I9T FY Wi
FN FaT IEEAr ¥ fag
I fawrfa &G0 |

(¥) q&f o0 2= & @rw ¥
myesa dd-wifas sqrarT
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WRITTEN ANSWERS TO
QUESTIONS

Transformer Faetory at Ankamali

*1056. Shri Koya: Will the Minis-
ter of Steel and Heavy Industries be
pleased to refer to the reply given to
Unstarred Question No, 1108 on the
25th January, 1963 and state:

(a) whether the power transformer
factory at Ankamali has been ragis-
tered; and
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(b) wether the agreement executed
between the three parties has been
approved?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) The agrecment exccuted bet-
ween the three parties has not yet
been finally approved, as certain modi-
fications suggested by the Goevernment
are under consideration of the parties
concerned.

Sewing Machine Components

*1058. Shri Indrajit Gupta:- Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a South
Indian concern hag applied for licence
to manufacture sewing machine com-
ponents in collaboration with the
Singer Sewing Machine Co. of USA,;
angd

(b) if so, whether Guvernment are
considering the application?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo); (a) Yes, Sir.

(b) The application is still under
consideration.

Loan by Rehabilitation Industries
Corporation

*1059. Shri Dinen Bhattacharya: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount still outstanding with
different industrial concerns who were
provided with loans by the Rehabili-
tation Industries Corporation; and

(b) whether Government have un-
dertaken any enquiry as to what ex-
tent the loanee companies provided
jobs to displaced persons?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Total outstand-
ing loan as on 31lst March 1963 is
Rs. 69,15,802.89 nP. A staternent show-
ing the detailg is laid on the Table of
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the House. [Placed in the Library.
See No. LT-1215/63].

(b) No, Sir. The Corporation has
suitable machinery for making periodi-
cal inspection of the accounts of the
loanees and makes enquiries regarding
the number of displaced persons
actually employed by the loanees
Tke Government alic h.-ep a constant
watch on the employ:uc:t of d.ps. by
obtaining periodic inforination from
the Corporation.

Purchase of Fertilizer Plant
Equipment

*1060. Shri N. R. Laskar: Will the
Minister of Steel and Heavy Industries.
be pleased to state:

(a) whether India is going to pur-
chase Fertilizer Plant Equipment
worth about $24,300,000 {rom the Engi-
neering Works of Japan;

(b) whether the deal has been com-
pleted; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) to (c). The
Fertilizer Corporation of India who
havc been entrusted with the estab-
liskment of a fertilizer factory at
Gorakhpur in Uttar Pradesh have
issued a ‘Letter of Intent’ to a Consor-
tium of Japanese manufacturers for
the supply of ammonia andq urea
plants for the project. The terms of
the final contract are ynder negotia-
tion between the parties.

Special Steel Flant in Durgapur

( Shri P. C. Borooah:
| Shri Ulaka:
*1065. { Shri Dhuleshwar Meena:
Shri Onkarlal Berwar:
Shri R. S. Pandey:

Will the Minister o! Steel and
Heavy Industries be pleased to state:

(a) whether an ordey has been
placed with the Japanese consulting
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institute to construct a special

steel
plant in Durgapur; '

(b) if so, the details of the scheme
for establishing the second steel plant
at Durgapur; and

(¢) the terms of the agreement with
the Japanese institute?

- The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P, C. Sethi): (a) No, Sir.

(b) and (c). Negotiations are being
conducteq with the Japanese Consor-
tium and others. No order has been
placed has yet.

Production of Machinery

( Shri Maheswar Naik:
| Shri Hari Vishnu Kamath:
*1066. { Shri Ram Harkh Yadav:
* | Shri Sidheshwar Prasad:
| Shri Sarjoo Pandey:

Will the Minister of Steel and
Heavy Industries be pleased to state;

(a) whether it ig a fact that actual
annual production of machinery has
fallen far short of production targets
specifically in the manufacture of
machinery for textile, paper and pulp,
cement, sugar and heavy engineering
industries;

(b) if so, the extent of fall in each .

of the above categories and the reasons
therefor; . )

(¢) whether any installed capacity
in these sectors is lying idle; and

(d) the steps that are being taken to
bring about improvement? )

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): A statement is placed on |
the Table of the House. | Placed in the
Library. See No. LT-1216/63].

-Manufacture of Watches

J Shri P. C. Deo Bhanj:
\ Shri Krishna Deo Tripathi:

Will the Minister of Steel and Heavy
Industries be pleased to state the total
number of watches manufactured up-
to-date by the H.M.T. Factory?

2364.

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Sri P. C, Sethi): 66,946 watches have

been assembled- by the Hindustan
Machine Tools Ltd., upto the 23rd
April, 1963,

Industrial Cooperatives Societies in

Uttar Pradesh

2365. Shri Sarjoo Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of Industrial Co-
operatives Societieg functioning  at
present in Uttar Pradesh, angd

(b) the kind of societics and their
production capacity?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The total] num-
ber of industrial cooperative societies
in Uttar Pradesh ag on 30th June, 1962
was 4062.

(b) The industry-wise break-up and
their production during the coopera-
tive year 1961-62 are given below:

Industry No. of Production
societies (in Rs. 000)
Handloom . 1,533
Sericulture . 4 4,72,67
Khadi . . . 35
Village Industries . . 1,973 |
Handicrafts . . . . . 225 1,10,07
Small Scale Industries and others s 229 )
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ﬁonses for Handloom Weavers in
Orissa

2366. Shri Ulaka: Will the Minister
-of Commerce and Industry be pleased
to state:

'(a) whether there is any proposal
1o construct houses for handloom
‘weavers in Orissa during 1962-63 and
1963-64;

(b) if so, the details thereof; and

(c) the amount sanctioned or pro-
posed to be sanctioned by Governmeng
for the purpose during 1962-63 and
1963-647

The Minister of International Trade
‘in the Ministry of Commerce and In-
«dustry (Shri Manubhai Shah): (a) to
(c). There is no proposal for con-
structing  houses for Handloom
‘Weavers in Orissa during 1962-63 and
1963-64. The construction work taken
up prior to 1962-63 is being completed
with Rs. 1,38,000 as loan and Rs. 52,000
as grant during 1962-63, and with
Rs. 1,30,000 as loan and Rs. 1,05,000 as
grant during 1963-64.

Cottage Industries in Orissa

J Shri Ulaka:
\_ Shri Dhuleshwar Meena:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any Cottage Industries
have been organised for the benefit of
the backward class people of Orissa
during 1961-62 and 1962-63; and

2367.

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.
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b) The following cottage industries
have been organised mainly to bene-
fit backward class peoplei—

Handloom
‘Sericulture
Powerloom
Cane and Bamboo
Bell Metal
Aluminium
Stone Works
Village Oil
Pottery
Leather

Soap
Hand-pounding

Targur.

Handicrafts Emporia in Orissa

2368. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total amount received out
of the sale of handicrafts through
Government handicraft emporia in
Orissa  during 1961-62 ang 1962-63;
and

(b) the expenditure incurred for
the running of these emporia during
1961-62 and 1962-637?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
sales of handicrafts through Govern-
ment Emporia in Orissa and the ex-
penditure incurred thereon during the
years 1961-62 and 1962-63 are as fol-
low:

Year Sales Expenditure
Rs. Rs.

1961-62 45,715 19,475

1962-63 49,991 17,148
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Small Scale Inventions Development
Board

2369. I Sim_ Dhules'hwar Meena:
1\ Shri Ulaka:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any prizes were given
by the Small Scale Inventions
Development Board during 1962-63;
and

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) A statement showing the names
of prize winners for the year
1962-63 alongwith their inventions and
amount awarded to each is laid on the
Teble of the House. [See No. LT-
1217/63].
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Potential Industrial Hazards

2373. Dr. U, Misra: Will the Minisf;er
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that there
are at present no statutory regulations,
standard specifications or codes of
practice in India relating to deisgn,
construction, testing and inspection.
licensing and operation of fixed and
portable pressure vessels other than
those covered by the Indian Boilers
Act, 1923, the Factories Act, 1948 and
Indian Explosives Act, 1884; and

(b) if so, whether Government
propose to take steps to frame com-
prehensive legislation for the purpose?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). It is
correct that there are some varieties
of pressure vessels which are not sub-
ject to regulasion under any of the
existing Acts. As a first step, the
Indian Standards Institution have
undertaken the preparation of a com-
prehensive Pressure Vessels Code.
After this is complete Government will
consider whether further legislation is
necessary.

Coir Goods

2374. Shri Vasudevan Nair: Will the
Minister of Commerce and Industry
be pleased to state how much goods
were purchased by the Ministries and
Departments of Government of India
in 1960-61 and 1961-62 as per request
that certain percentage of their re
quirements should be that of coir?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): The
value of purchases of Coir goods made
by the Ministries and the Departmentg
of the Government of India through
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the Director General of Suprlies and
Disposals and the Coir Board’s show-
rooms and Sales depots during the
year 1960-61 and 1961-62 is as

follows:—
Year Value )
1960-61 Rs. 4,47,558
1961-62 Rs. 8,63,482

Industry Plant and Machinery

2375. Shri Subodh Hansda: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether Government have as-
sessed the progress of manufacture of
Industrial Plants and Machinery both
in the private and public sector;

(b) if so, what is Government’s
estimate of achieving the Third Five
Year Plan target in view of the pre-
sent rate of production;

(c) whether there is shortfall in the
present rate of production; and

(d) if so, what is the shortfall?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) to (d): The Third
Plan targets have been fixed for
achievement by the year 1965-66,
which is the last year of the Third
Plan. (Annual phasing of these tar-
gets for the intermediate years in the
"Third Plan period has not been done).
The progress of manufacture of indus-
trial plants and machinery in the pri-
vate and public sector is reviewed
periodically. It is hoped that the
Third Plan targets will Be substan-
tially achieved in most of the indus-
tries. Production in most of the
mrchinery manufacturing industries
has increased. There has, however
been fall in the production of some of
the machine building industries in
1962 as compared with 1961. A state-
ment showing production of some of
the important industries in 1961 and
1962 is laid on the Table of the House.
‘[Placed in the Library. See No. LT-
1218|63]. " ]

Furnace Oil

2376. Shri Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a num-
ber of industries have switched over
to furnace oil;

(b) if so, the present consumption
of this oil;

(c) whether there is any reduction

. of the cost in running the Industrial

Units; and

(d) if so, what is.the cost of reduc-
tion as compared to coal feeding
units?

" THe Minister of Industry in the
Ministry of Commerce and Industry
(Shri }(anungo): (a) Yes, Sir.

(b) For security reaéons, it will not
be appropriate to reveal this informa-
tion.

(c¢) and (d). It is estimated that, in
switching over to’- furnace oil, the
industry will have to incur extra ex-
penditure which may be of the order
of Rs. 10 to Rs. 15 per tonne of oil
consumed, depending upon the type of
industry. There willl, however, ' be
advantages such as—

(i) continuity of fuel supply,
(ii) easy handling,
(iii) standavd fuel quality,

(iv) gain in efficiency in the work-
ing of boilers,

(v) average working life of boilers
will increase and maintenance
cost will be less.

Export of Manganese

2377. Shri P. R. Chakraverti: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that 1700
workers in the Manganese mines in
Gujarat have been rendered unem-
ployed because of accumulation of
stocks;’



12117 Written Answers

(b) whether the State Government
have requested the Union Government
and the State Trading Corporation to
extend help in exporting the accumu-
lated stocks; and

(c) the steps taken by the Union
Government in the matter?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
We have no information.

(b) No, Sir.

(c) Some accumulation of stocks
was reported to the State Trading
Corporation by Messrs. Shivrarajpur
Syndicate Limited who own manga-
nese mines in Gujarat. State Trading
Corporation was able to sell approxi-
mately 46,200 tons of their manganese
ore against barters.

Small scale and Cottage Industries im
Madras State

2378. Shri Elayaperumal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any schemes for the
development of small scale industries
and Cottage Industries in Madras
State during 1962-63 have been sanc-
tioned;

(b)"if so, the amount proposed to be
spent thereon; and

(c) the nature of the schemes?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). The in-
formation is being collected and will
be laid on the Table of the House.

Heavy Industries at Madrag

2379. Shri Elayaperumal: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) the names of the Heavy Indus-
iries established by the Central Gov-
ernment so far in Madras State; and

(b) the names of Industries likely
%0 be set up during the remaining
period of the Third Five Year Plan?
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The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) Nil

(b) Heavy Pressure Boiler
Tiruchirapalli.

Plant,

Techno-Ecomomic Survey

2380. Shri Rishang Keishing: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
National Council of Applied Economic
Research has already completed sur-
veys of some States and Union Terri-
tories;

(b) if so, the names of the States
and the Union Territories; and

(¢) whether the Techno-economic
survey reports have already been
made available to the States and
Union Territories and are gainfully
utilised by them?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). The
National Council of Applied Economic
Research have conducted Techno-
economic surveys of all the States,
excepting Jammu and Kashmir. Sur-
veys have also been conducted of the
Union Territories of Manipur, Tripura
and Himachal Pradesh, while Surveys
of the Union Territories of Andaman
and Nicobar and of Goa, Daman and
Diu are in progress.

A list of techno-economic surveys
completed and published is placed on-
the Table'2 of the House. [Placed in
the Library. See No. LT-1219/63].

Copies of the published reports have:
been supplied to the respective Gov-
ernments.

Welfare of Backward Areas of Punjab

2381. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the amount utilised by the
Punjab Government out of Rs. 22
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crores granted by the Central Govern-
ment for the Welfare of the back-
ward hilly areas during the Second
Plan period; and

(b) the amount utilised for the
industrial development?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Separate
allocation for special development
programme for Hill Area Schemes in
the Punjab during the 2nd Plan was
made only in 1960-61. A statement
indicating the expenditure incurred
on Hill Area Schemes in 1960-61 is
laid on the Table of the House. [Placed
in the Library. See No. LT-1220/63].

Hire-Purchase Scheme of Tea
Machinery

2382. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of applications
received by the Tea Board so far from
the industry under the Hire-Purchase
Scheme of tea machinery; and

(b) the action taken thereon?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
316 applications for supply of machin-
ery etc. valued at Rs. 4.50 crores.

(b) The Tea Board have accepted
137 and have under scrutiny 52 appli-
cations covering machinery and irri-
gation equipment worth Rs. 1.96 crores
and Rs. 1.10 crores respectively. 127
applications for supply of machinery
etc. to the value of Rs. 1.44 crores
have either been withdrawn or turned
down as these did not fulfil the condi-
tions prescribed in the Scheme.
Against the accepted applications,
machinery worth Rs. 68 lakhs has
already been supplied. The rest is
either ordered but yet to be received
or expected to be ordered,

Kynite Mines in Bihar

2383, Shri H. C. Soy: Will the Minis-
ter of Commerce and Industry be
pleased to state: ,

(a) whether it is a fact that the
bulk of Kynite mined in Bihar is

exported though home consumption is
increasing; and

(b) if so, whether Government pro-
pose to manufacture Kynite into its
finished products locally to meet the
increasing home demand for the
same? °

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Demand for kynite for home
consumption is only a small percent-
age of total production and hence the
bulk of kynite mined in Bihar is
exported. Government has encourag-
ed manufacture of refractories in
India for which kynite is one of the
raw materials. Generally, however,
manufactures have preferred use of”
Sillimanite to Kynite for refractory
manufacture.

Alloy Steel Plant

( Shri P. R. Chakraverti:
J Shri D. C. Sharma:

7 Shri Yashpal Singh:

|_ Shri Bishanchander Seth:

Will the Minister of Steel and Heavy
Industries be pleased to state:

2384.

(a) whether M/s Mahindra and
Mahinda Ltd. were granted a licence
for an  Alloy Steel Plant on the
specific undertaking that it will be
set up in Madras State;

(b) whether the Union Government
have permitted them to shift the
location of the plant to Bombay State;

(¢) if so, the reasons that have
prompted the Union Government to
sanction the change; and

(d) whether the Madras Govern-
ment have expressed their reaction?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries -
(Shri P, C. Sethi): (a) Yes, Sir. The
firm were granted a licence for a
Special Steel Plant to be set up in
Madras State, as applied for by them.

(b) to (d). The Madras Govern~-
ment were not favourably inclined to-
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the proposed shift which was. how-
- ever, allowed by the Government of
India in the interest of the speedy
implementation’ of the Scheme, which
. would otherwise have. been delayed.

Violation of Import and Export
- Regulations

2385, Shri Maheswar Naik: Will
the Minister of Commerce and Indus-
try be pleased to state the number
of cases of violation of import and
export ‘regulations which have come
to the notice of Government during
the current year so far and the
manner in which these cases have
been dealt with?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): So
far 263 cases have come to. notice
since the beginning of 1963. In such
cases, departmental enquiry 1is con-
- ducted and on establishing the offence
on the part of accused party, the fol-
lowing action is taken:—

(a) Suspension or debarring from
the grant of licences for a
specified period in terms of
the provisions of the Import
(Control) Order, 1955 and
Exports (Control)  Order,
1958,

(b

-

Prosecution under Section 5
of the Imports and Exports
(Control) Act, 1947.

18 cases have been closed as noth-
ing incriminating could be established
and in 10 cases the parties have been
placed under suspension. In the
remaining 235 cases, enquiries are
Dbeing made.

Shortage of Clothing Materials

J Shri Balrovind Verma:

2386, 1 Shri Vishwa Nath Pandey:

~ Will the Minister o! Economic and
Defence Coordination be pleased to
state:

(a) whether it is a fact that cloth-
ing material for defence purposes is

im short supply, and
LK
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(b) if so, the steps taken to meet
this shortage? .

The Minister of Supply in the Minis-
try of Economic and Defence Co-
ordination (Shri Hathi): (2) and (b).
After the Emergency, very large
demands for clothing materials were
placed by the Defence Services. for
supplies to be completed by Septem-
ber 1263. Contracts for the bulk of
the requirements have already been
placed on the industry. -Some time is
needed to step up production, in
several cases ten to twenty-fold, to
enable industry to produce to special
Defence requirements. The capacity
that has now been built up matches
substantially with the requirements.
This has been possible by increasing
the rate of supplies from existing
suppliers as also bringing in new
sources of supply.

Enquiry Committee on Muslim Laws

2387 f Shri Ram Harkh Yadav:
" _Shri Yashpal Singh:

Will the Minister of Law be
pleased to state:

(a) whethre! Government ° propose
to make changes in the personal laws
of the Muslims in India;

(b) whether Government propose
to appoint a Committee for the study
of the existing personal laws; and

(¢) if so, whether the Committee
will consxst of non-Muslims also?

The Minister of Law (Shri A, K.
Sen): (a) and (b). Government pro-
pose to set up a small committee to
examine the changes made in the
personal laws of Muslims in countries
which are predominantly Muslim and
make such recommendatlons as it
thinks proper

(c) The coemposition of the. com-
mittee and its terms of reference etc.
have not yet been finalised. It is
therefore premature to say whether
the committee would mclude non-
Muslims also.
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Water Meters

2388. Shrimati Renuka Barkataki:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the action taken by Governmen$
1o reduce high prices of water meters;
and

(b) the number and names of the
firms in India where water meters are
manufactured?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The following
action has been taken in this regard:

(i) Production of large scale units
in the country has been
allowed to be expanded to
1'71 lakhg Nos. per annum.

(ii) Fifteen new units have been
licensed in the large scale
sector for an additional capa-
city of about Rs. 52 lakhs
number per annum.

(iii) To satisfy urgent demand,
imports from the Rupee Pay-
ment Countries are also being
allowed to actual users
through the Director General
of Supplies and Disposals.

(b) Names of firms manufacturing
water meters in the large scale sector;

1. Mis. Government Precision
Instruments Factory, Luck=
now.

2. Mls. Radio & Electrical Manu-
facturing Co. Ltd., Bangalore.

3. M|s. Leeds Meter Manufactur=-
ing Co. Ltd.,, Bombay.

1. M/s. N.B. Industries, Indore.
2. M|s. Allied Industries, Hyderabad.

3. M|s. Kasula Industries, Hydera-
bad.

Weavers Service Centres

2389, Shri Reddfar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of cities where
Weavers Service Centres are functiom-
ing and whether weavers from vil-
lages are represented; and

(b) whether any service centre
paid Rs. 86,000 as T.A. to an officiat
and a non-official in 1961-622

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah)s
(a) The All India Handloom Board
have organised nine Weavers Service
Centres at Bombay, Calcutta, Madras,
Varanasi Cantt, Kancheepuram, New
Delhi, Surat, Indore and Bangalore.
These are intended primarily as chan=
nels through which handloom unite
reccive designs, technical advice and
assistance for the pre-loom, and poste
loom production processes both the
urban and rural areas

(b) No, Sir.

Balance of Trads

2390. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state the balance of
trade position during ecach of the
quarters in 19€2 and the fist quarter
of 19637

The Minister of International Trade
fn the Ministry of Commerce ang Im-

Names of firms manufacturing dustry (Shri Manubhai Shah):
water meters in the small scale sector: Rs. lakhs
India’s Balance of Trade Balance of
Trade
Imports Exports Re-exports Total
exports
]a"u_'-er—March, 1962 . . 230,58 160,95 1,93 162,88 —67,70
April—June, 1962 . . 247,93 146,93 3,18 150,11 —97,83
July—Scpr., 1962 274,89 174,51 1,25 17576  —99,13
Oct.-Dec,, 1962 280,33 183,23 1,19 184,42 —95.91
Jan-Feb. 1963t . . . 163,38 117,28 1,01 118,29 —45,09
Jan.-Feb., 1962¢ . . e 161,49 102,76 1,17 103,93 —57,56

Figures arc provisional and subiect to revision.
*By subrracting April-December from April-February figures.

439 (Ai) LSD—3,
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Cluster-type Institution Scheme for
Rural Artisans

2392, Shri Jashvant Mehta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
scheme for the establishment of
cluster-type institutions for rural arti-
sans has been launched; and

(b) if so, in how many villages and
in how many States the scheme has
come into operation?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
scheme of cluster type training centres
has been accepted by all the States
except Madras, Orissa and West
Bengal. Information as regards the
number of villages in which Cluster
type Centres have been started is not
available with the Central Govern-
ment. It will be collected and laid on
the Table of the House.
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Trade Delegations

2393. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of foreign trade
delegations visited India and the
number of Indian trade delegations
which went abroad during the last
three months; and

(b) the names of the countries with
whom trade agrecments have been
entered into in 1962-63?

The Minister of Internatiomal Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Two foreign trade delegations visited
India and an Indian trade delegation
went abroad.

(b) Mexico, Chile, UAR, France,
Ttaly, Greece, Jordan, Iraq, Morocco,
Burma, Iran, Ccylon, Afghanistan,
Rumania, Yugoslavia, Poland and
Bulgaria.

Small Scale Industries in Punjab

2394. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of small scale in-
dustries in Punjab getting assistance
from the Small Sca'e Industries Ser-
vice Institute (District-wise); and

(b) the number of factories and the
nature of assistance given?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) There are 70
industries (as per list placed in the
Library, See No. LT-1221163) get-
ting assistance from the Small Indus-
tries Service Institute. District-wise
in’ormation is not available and the
time and labour involved in its collec-
tion will not be commensurate with
the results achieved.

(b) A statement is laid on the
Table of the House. [Placed in the
Library. See No. LT-1221|63].
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Tea Production im Punmjab

2395. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity and value of tea
produced in the hilly areas of Pun-
jab during 1961 and 1962;

(b) the quantity of tea exported
from Punjab during 1961 and 1962;
and

(c) the stocks still pending with
the manufacturers?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Production of tea in Kangra during
each of the years 1961 and 1962 was
of the order of 1:07 million kilo-
grams. Information about the value
of the tca produced is not readily
available.

(b) Precise statistics of teas export-
ed from the Punjab alone are no#
readily available.

(¢) The exports in 1962 of green
and black tea have been larger than
in 1961. Besides, no sizeable quanti-
ties are reported to be lying unsold.
Precise information, however, is not
available,
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Import Licences issued in J. & K.

2397. Shri Buta Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the firms and in-
dividuals in Jammu and Kashmir
State to whom import licences were
issued in 1961-62 and 1962-63 and
how many of them were State sub-
jects; :

(b) the commodity imported under
each licence and its value; and

(c) the amount of imported com-
modities actually used by the indus-
tries of the State?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). Brief summary of import
licences issued every week is pub-
lished in the Weekly Bul.etin of the
Chief Controller of Imports and Ex-
ports.- Separate statistics of licences
issued and imports effected there-
under are not being maintained
either on commodity-wise basis or on
a State-wise basis. If, however, the
hon. Member is interested to know
the details of any particular licence
or licences, I will be glad to suppiy
the same.

it w1 fata

38, M WER W @
w7 mfoed J9 IAW G 97 g A
FqT F4T &

(%) wmag g fr =g & @l
faait &1 Wl At §
(@) afz g, @1 fFa-fea A
N ;

(7) = quadlg Ao § AT
W fFad wE AT @y W @
FATIT & 5 WK

APRIL 26, 1963

Written Answers 12130

(9) @ a9 ¥ o9 o% feaq
CREIR G IS i

aiforsy a9t FERT KA § I
(s wW) 2 (F) S

(&) wwar qar fadq o
() O g FAT T
(9) o I %o |

faesht § srg et o W

3LL. I AR WWTET : &\qT
afoca war.em @it og Q@A A
Fur #3t f :

(F) feedt mzmaT &1 @) ¥
Y FAMT  FT LAER-%Y  H fFa
= fear v ; Wk

(@) za §qT IAM F fad faam
fear ar ?

FriorsT 97 SAW HAWT | AW
WA (S EAA) 2 (F) 4R A1E o |

(@') co,¥o0 To |

Tea Exports to Ireland

2400. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the comparative figures of
Indian and Ceylonese tea expcrts to
Ireland during 1959, 1960, 1961 and
1962; and

(b) the main reasons foy the down-
ward trend of Indian tea exports to
Ireland?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). Exports of Indian and
Ceylon tea to Ireland during the
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wears 1959 to 1962 had been as fol-
lows:

(Figures in
Thousand kg.)

Year India Ceylon
1959 7,463 1,353
1960 6,241 1,940
1961 6,471 2,411
1962 7,243 1,972

It will be seen from the above
figures that though exoprts had come
down in 1960 on account of lower
production in India, exports have
peen again  showing an upward
trend. In 1962, it had practically re-
gained the 1959 position.

Import of Steel for Industrial Purpose

Shri Ram Harkh Yadav:
2401.¢ Shri Onkarlal Berwa:
Shri P. C. Borooah:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether Government propose
to allow for Industrial purposes the
Import of Special Steel which is not
produced in our country; and

(b) if so, the details of the propo-
gal?

The Deputy Minister in the Min-
istry of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir. Such
import is already allowed in accord-
ance with the existing policy.

(b) The details are given in the
Public Notice on Import Licensing
Policy for the period April-September
1963, a copy of which is placed on the

Table of the House. [Placed in the
* Library. See No. LT-1222|63].

Washery-cam-Sodium Sulphate Re-
covery Plant at Sambhar

2402 f Shri A. V. Raghavan:
* \_Shri Pottekkatt:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
to put up a suitable Washery-cum-

Sodium Sulphate Recovery Plant at
Sambhar;

(b) whether a detailed project re-
port and quotations were received
from a West German firm; and

(c) the steps taken to exploit vast
quantities of bitterns which go waste
every year?

The Minister of Imdustry in the
Miristry of Commerce and Industry
(Shri Kanungo): (a) and (b). Yes,
Sir.

(c) It has not been possible to ob-
tain sufficient priority for the West
German Scheme being implemented.
Meanwhile, the possibility of procur-
ing the plant and machinery from
other alternative sources to obv.ate
the difficulties involved in arranging
for the foreign exchange required for
the scheme is being explored. Pend-
ing installation of the plant and ma-
chinery, Hindustan Salts Ltd. who
work the Sambhar Lake Salt Source
have commenced manufacture, on
a small-scale, of burkeite (a mixture
of sodium sulphate and sodium car-
bonate in the proportion of 70:30)
recovered from the Sambhar bitterns.

Manufacture of Salt Tablets

2403 S Shri A. V. Raghavan:
“\_Shri Pottekkatt:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is a comprehen-
sive scheme for manufacture of Salt
Tablets for saline injections as well
as for oral use at Sambhar; and
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(b) if so, whether the scheme has
been finalised and when the factory
will be commissioned?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) Proposals received from two
firms for the supply of necessary
plant and equipment for the scheme
are under consideration of Hindustan
Salts Ltd., who work the Sambhar
Lake Salt Source. The scheme will
be finalised shortly.

Loans to Tea Gardems

2404. Shri Hem Raj: Will the
Minister of Commerce and Industiry
be pleased to state:

(a) the amount of loans taken by
the Marginal Tea Gardens under the
Central Government Scheme for the
repairs and replacements of tea ma-
chinery in Cachar, Tripura, Kangra
apd Mandi separately for each area;

(b) the interest at which it was
given; and

(c) the conditions for the advance-
ment of the loan?

The Minister of Internatiomal Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
A sum of Rs. 37,254/- has been ad-
vanced by the Tea Board, under iis
scheme of financial assistance, to a
marginal tea garden in Cachar for
ropairs, replacements, renovation of
tea machinery as well as construction
of tea factory. No loan has yet been
taken by any of the marginal tea
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(b) and (c). The broad details of
the scheme are as follows:

(i) The scheme is applicable to
marginal tea gardens upto 300
acres;

(ii) The amount of loan to in-
dividual gardens shall not ex-
ceed a maximum limit of
Rs. 70,000)-:

(iii) The loan shall be covered
by one surety or personal secu-
rity of the approved borrower or
an annual guarantee from banks
or approved brokers or approved
agents; and

(iv) The loan shall carry an
interest of 43% per annum and will
be repayable in 10 equal instal-
ments commencing from the 2nd
anniversary of the date on which
the repairs and or replacements
of the machinery or construction
of the factory as the case may be.

Gazetted Officers in Textile Commis-
sioner’s Office

2405. Shri Niranjan Lal: Will the
Minister of Commerce and Industry
be pleased to lay on the Table a
statement showing the number of
Gazetted Officers in the Office of tke
Textile Commissioner and the num-
ber of Gazetted Officers beionging to
Schedulei Castes and  Scheduled
Tribes in each category and also the
number of Scheduled Caste Officers
confirmed so far?

The Minister of International Trade

gardens in Tripura, Kangra and in the Ministry of Commerce and In-
Mandi. dustry (Shri Manubhai  Shah):
signation & Class Total Number of Numberof No. of
Designation ¢ strength Schednled  Scheduled  Scheduled
as on Castes Tribe Caste ' Tribe
I-1-1963 confirmed.
1 3 4 5
Class T
Nil Nil Nil

Textile Commissioner

Industrial Adviser
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1 2 3 4 5
Adviser (Cotton) 1 Nil Nil Nil
Director 7 » » »
Inspecting Officer 1 » » . »
Deputy Director 20 1 » »
Principal F Nil » »
Senior Lecturerin Taxtile Chemistry . b4 » » »
Assistant Director (Grade 1) 30 » » »
Exhibition Officer 1 » » »

Class II
Assistant Director (Grade 23 » » »

Research Officer
Accounts Officer

Expert Designer

1 » ”» »
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Trade Delegation to Japam 4

2407, f Shri P. C. Borooah:
7\ Shri Onkarlal Berwa:
Will the Minister of Commerce and
Imdustry be pleased to state:
(a) whether an official trade dele-
gation is proposed 0 be sent +to
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Japan to negotiate the terms of ex-
ports of iron ore to and import of
Japanese steel from that country;

(b) if so, when; and

(c) the composition of the delega-
tion?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The delegation is likely to be
sent early next month.

(c) The delegation is likely to con-
gist of four senior official headed by
Managing Director of State Trading
Corporation and including the Iron
and Steel Controller.
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12138
Import of Silk

Shri Ulaka:

2408. Shri Dhuleshwar Meena:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total quantity and value of
Bilk imported into India during
1962-63; and

(b) the total duty collected on it
during the same period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b).

Quantity imported
C.LF. Value .
Customs Duty Collected o .

1-13 lakh kgms,
. . . « Rs. 64:71 lakhs,
. . o . Rs. 24-92 lakhs®

*Represents duty collected for 11 months from 1st April, 1962 to 28th Fcbruary, 1963.
Fugures for March, 1963 has not yet been reccived from the Custom Houses.
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Machine Tool factory in Orissa

2410, Shri Ulaka:; Will the Minister
of Steel and Heavy Industries be
pleased to state:

(a) whether Government have any
proposal to set up a new machine tool
factory near Chiplima Project in
Orissa during the Third Plan period;

(b) if so, the estimated cost of the
project; and
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(¢) when the project is likely to
be completed?

The Deputy Minister in the Minis-
try ot Steel and Heavy Industries
(Shri P. C, Sethi): (a) No, Sir.

(b) ang (c). Do not arise,
Industrial Estateg

2411 Shri Yajnik: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total number of Industrial
Estates promoted or aided by the
Central Government for which lands
have been acquired;

(b) the number of such estates as
have actually built buildings and in-
stalled machinery but have not yet
begun production; and

(c) the number of such estates
which have not yet begun any opera-
tions at al] for want of finances or
other reasons and for which import
licences have been granted for secur-
ing materials?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). The re-
quired information is being collected
and wil] be laid on the Table of the
House,

State Trading Corporation

2412. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state whether there
is any proposal to open a branch office
of State Trading Corporation at
Hyderabad?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): No,
Sir.

Waste of Foreign Exchange

2413 Dr. L, M, Singhvi: Will the
Minister of Economic and Defence
Co-ordination be pleased to state:

(a) whether it ig a fact that his
Ministry have detecteq and identified
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Table

certain cases of undue waste of foreign
exchange in some of the items of Gov-
ernment imports; and

(b) if so, whether statement indicat-
ing such cases and the measures sug-
gested by his Ministry to overcome
waste will be laid on the Table?

The Minister of Supply in the Min-
istry of Economic & Defence Co-
Ordination (Shri Hathi). (a) and (b).
It is one of the functions of the Dir-
ectorate General of Technical Deve-
lopment of the Ministry of Economic &
Defence Coordination to bring to the
attention of other Ministries cases in
which foreign exchange can be saved
by making use of indigenous produc-
tion; and for this purpose working
arrangements have been made for
quick consultation between the Dir-
ectorate General and indenting de-
partments. It is neither practicable
nor in the public interest to list such
cases arising out of day-to-day consul-
tation among the Ministries,

12 hrs.

PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER COFFEE AcT

The Minister of Internationa] Trade
in the Ministry o# Commerce and In-
dustry (Shri Manubhai Shah): 1 beg
to lay on the Table a copy each of the
following Notifications under sub-sec-
tion (3) of section 48 of the Coffee
Act, 1942:—

(i) The Coffee (Second Amend-
ment) Rules, 1963, published
in Notification No. GSR. 630
dated the 13th April, 1963.

(ii) The Coffee (Third Amend-
ment) Rules, 1963, published
in Notification No, GSR, 632
dated the 13th April, 1963.
[Placed in Library, See No.
LT-1209/63].

NOTIFICATIONS UNDER COMPANIES ACT

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
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(Shri Kanungo): I beg to lay on the
Table a copy each of the following
Notifications:—

(i) The Companies (Central Gov-
ernment’s) Genera] Rules and
Forms (Second Amendment)
Rules, 1963 published in Noti-
fication No. GSR, 628 dated
the 13th April, 1963, under
sub-section (3) of section 642
of the Companies Act, 1956.

[Placed in Library. See No. LT-1210|
63].

(ii) Notification No, GSR, 629
dated the 13th April, 1963
making certain further altera-
tions in Scheduled X to the
Companies Act, 1956, under
sub-section (3) of section 641
of the said Act. [Placed in
Library. See No. LT-1211|63].

12.01 hrs,
ESTIMATES COMMITTEE

MINUTES RELATING TO TWENTY-NINTH
AND THIRTIETH REPORTS

Shri Dasappa (Bangalore): I beg to
lay on the Table a copy each of the
Minutes of sittings of the Estimates
Committee relating to the following
Reports:—

(i) Twenty-ninth Report on the
Ministry of Transport and
Communications (Department
of Communications and Civil
Aviation)—Civj] Aviation De-
partment,

(ii) Thirtieth Report on the Min-
istry of Irrigation and Power
(Power)—Centra] Water and
Power Commission (Power
Wing); Central Electricity
Authority; Central Electricity
Board; Central Board of Irri-
gation and Power (Power)—
Power Research Institute,

e——
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12.02 hrs,
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provisions
of sub-rule (6) of rule 162 o the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to return herewith the
Appropriation (No, 2) Bill, 1963,
which was passed by the Lok Sabha
at its sitting held on the 19th April,
1963, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to ‘make to the Lok
Sabha in regard to the said Bill.”,

12.02} hrs.

STATEMENT ON PRICE SUPPORT
FOR RICE AND WHEAT IN 1963-64
SEASON

Mr. Speaker: The hon, Minister of
Food and Agriculture,

The Minister of Food and Agricul-
ture (Shri S. K Patil): I beg to make
the following statement,

The House is aware that Govern-
ment hag been following a policy of
price support for various agricultural
coommodities, including the main cer-
eals. The object of thjs policy is to
provide a much-needed incentive to
the farmer by assuring that the price
of his produce will not be allowed to
fall below a certain minimum level.
Such an incentive will enable the far-
mer to undertake measures for in-
creased production with full confidence
that the higher level of production will
not result in an undue fall in prices.
We made a beginning with this policy
for cereals last year when in March,
1962, a minimum support price of
Rs, 34.83 per quinta] (or Rs, 13.00 per
maund) was announced for white
variety of wheat with suitable differ-
entials for other varieties. Later, in
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December, 1962, price support was ex-
tended to rice through the procure-
ment system which served the dual
purpose of assuring the producer
against an undue fall in prices and of
helping Government to build reserve
stocks from indigenous production,

The Government has now decided to
continue this policy of support prices
both for rice and wheat for the rest
of the Third Plan period. The levels
of prices have been reviewed and
suitable upward adjustments have
been made, The price at which Gov-
ernment will be prepared to purchase
wheat in selected markets in producing
areas will now be Rs. 37.50 per quintal
(or Rs. 14.00 per maund) that is, rise
of one rupee for white variety, For
rice, the procurement prices have
been raised for most regions, such in-
creases varying from 67 nP per quin-
tal to Rs. 2.68 per quintal (or 25 nP
to Re. 1 per maund) according to
varijeties, that is, generally one rupee
more as in the case of wheat. With
these adjustments, procurement prices
will, for 1963-64 and subsequent crops
of rice, vary from Rs. 16 which is the
minimum, to Rs, 22.50 per maund ac-
cording to varieties in Andhra Pradesh
and Madras, Rs. 16 to Rs. 16.50 in
Mysore, Rs. 1550 to Rs. 23.50 in
Madhya Pradesh, Rs. 17 to Rs, 29.25
in Punjab, Rs 16 to Rs. 25.50 in Uttar
Pradesh and Rs. 1670 to Rs. 19.70 in
Orissa.

Further details for giving effect to
these decisiong are being worked out.
Necessary arrangements will be made
to ensure that benefits of price support
for rice are reflected in prices of paddy
and that cooperative channels are uti-
lised wherever feasible.

Shri Ranga (Chittoor): Have Go-
vernment simultaneously taken
to relax the conditions subject to
which banks are to advance credit to
peasants and rice millowners, in view
of the fact that in the last two years
due to restrictions placed on the ad-
vance of credit by banks to all these
interesty concerned, whatever might
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be the prices that might be fixed
notionally by Government, actually
those prices do not come to be given
at all as the rice millowners have
not been able to have necessary
funds to purchase and store?

Shri S. K. Patil: That mechanism
is adjustable. I have taken the hint
from the hon. Member. We would
do that

Shri S. M. Banerjee (Kanpur):
While thanking the hon. Minister for
giving this support to the peasants,
I would like to know what steps are
being taken to see that the difference
between the procurement price and
the selling price in the market is
not exploited by middlemen? Actu-
ally the prices of rice are not in-
creased in varioug States like West

Bengal A Wﬂ

Shri S. K. Patil: That mechanism
also has to be worked out because
the prices have to be correlated and
all the channels through which they
have got to run, the profit and other
things, have got to be adjusted, as
we have done during the last four
monthg, We are thinking of it.

Y gz feg (FTAm) o
faTT X WISt aF Ro To WA AF TF
T wT T AR @ §, gR g wE
Iq ®1 @AY @AF ) A7 & W F
7 T g 9T I ¥ fad TR
@ an ¥ Fa AmETd g !

Y Fo &To qUE : I, NHIHE
g 2, 7% T WA |

Shri Muthu Gounder (Tiruppat-
tur): What is the price of rice im-
ported from Burma and America as
compared to the price of rice here?

Mr. Speaker: We are not concerned
here with that just now.

Dr, P. S. Deshmukh (Amravati):
While we must welcome this steps,
although it has not sufficiently taken
into account the rise in the prices of
other commodities, ere any steps
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contemplated to see that this price
support is effective, that is to say,
Government will start purchasing as
soon as the prices touch the minimum?

Shri S. K. Patil: A very large
mechanism is being put into the
fleld. Hitherto it used to be the rail-
heads where they had to bring it, but
sometimes it used to be difficult for
the farmers to bring that commodity
there. So we are arranging quite a
lJarge unmber of centres which it
be bought. As soon as the prices
touch that point, Government shall
enter the market and buy the whole
commodity.

Shri Deorao S. Patil (Yeotmal): Are
Government considering measures to
give price support for jowar?

Shri S. K, Patil: Very much so.
Jooar will be the next item.

Shri Tyagi (Dehra Dun): I would
like to know whether a luxury va-
riety like Dehra Dun Basumati rice
will also be controlled at this price.
It is already selling at a much higher
price.
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Mr. Speaker: Here we are con-
cerned with price support.

Shri S. K. Patil: We may make ex-
ceptions for Basumati rice. As it is, it
is Rs. 29 or Rs. 30 in my hon. friends
State. That is the minimum. But
I think that minimum is never
touched.

Some Hon, Members Tro0se—

Mr. Speaker: We cannot have
more questions.

st o oo (SY) oSO
e, AU I AEAGF TAA

mq@w ‘fm %v fe
oz femma Y wgt &1 & F A@ W
T maTst A gome 2 @Y &0

Further clause by clause consi-
deration of the Official Languages
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Shri S. M. Banerjee (Kanpur):
I have a submission to make.

Mr. Speaker: Is it about this Bill?

Shri S. M. Banerjee: No. It is not
about a call attention notice or any-
thing of the sort. I have a request
to make.

Mr. Speaker: My request to him
would be the same ag that ] made to
Shri Kamath the other day. Unless
I know what he is going to raise, I
cannot take it up just now.

Shri S. M. Bamerjee: It is about a
busines......

12.10 hrs.
BUSINESS OF THE HOUSE

Mr. Speaker: The Bill is in hand.
If he wants to raise something about
it, certainly I will listen.

Shri S. M. Banerjee (Kanpur):
I wish to know whether the report
on the Vivian Rose Commission
of the Attorney-General will be
available and whether we are going
to discuss it.

&t arvet (fgre) @ wewer wERy,

AT UF TG AT WAL | T

Mr. Speaker: That we are proceed-
ing with, we are discussing it.

Shri S. M. Banerjee: What has
happened? Shall we get the report?

Mr. Speaker: That is exactly how
he always conducts himself. That
is not fair on his part. I am re-
questing him to give me notice that
he is going to raise something, so
that I may also have some facts from
the other party, and might be able to
answer that.

it T weme "ERT, AW
TF SqIEqT FT T & |

CEIR AEAT | HF T THT sqeAr
for ar &Y & 1 uF w o=Ew gET §
T A q& ALY gHr | TH A
¥ frw o A o9 swweRT WRA &0
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=it qet ¢ & o F7 forw wmRar
g a0 st gA T L oww ¥ e
e THT FHFC F AR AT T TF F1iAT
w3aq qifew fear ar, @Y o5 9§
FFIW F1E BT TG AT | F ST
sreat g f fafadt & srara F13fem<
% o°F (AT STANT | 47 I & §6A
% G &, T W ook fory gr
Lot

oo WEWEA ;WY A 9 W
oG, § WE FT AR | A Y
Afext foar @ 9 F1 faarar o 3gm
W 1T FT FFHT |

ot FEEY ;. T AT dFE TF
2T HEE § |

weaet WEET ¢ H ¥ gAm fear
afer 9 &1 ar wfalies 73 g
FEN, OF AT 0 T ERT TEF T AT |
Shri Prabhat Kar (Hooghly): I am
asking with your permission whe-
ther that particular point which was
taken up yesterday at 5.30 has bcen
decided now, regarding the Com-
pulsory Deposit Scheme Bill for the
calling of the Attorney-General

Mr. Speaker: At this moment how
can I say?

12.12 hrs
OFFICIAL LANGUAGES BILL—
Contd.

CrLAusg 2 (contd.)

Mr. Speaker: The House will now
take up further clause by clause
consideration of the Bill to provide
for the languages which may be used
for the official purposes of the Union,
for transaction of business in Parlia-
ment, for Central and State Acts and
for certain purposes in High Courts.

Clause 2 is under consideration.

werR wgd s 9t |

VAISAKHA 6, 1885 (SAKA) Langudges Bl Y2148

Y aifgarw ¥ | wgw fF wa

N g% § o7 fag N 39 W Q@
FET EAfaT  cargEw A wT A 3 |
ag fa¥ § wWEw ag gAr =wfeg |

Shri S. M. Banerjee (Kanpur):
You said that ' anybody who did not
take part in the first reading will be
given a chance, You will understand
that I belong to no party.

Mr. Speaker: My difficulty is that
he belongs to many parties, not only
one.

Shri S. M. Banerjee: I will take
only five minutes.

&t §o HYo AT : AT WP,
§ wwear g fF g faw & forad oft
geraT § § g7 AR g A §
afFs @ fod oF i Fgar qwa §
f& we gy & fag o@sht ST
T ar ey ar & gl wrede
AT, AT T2 JTART g1 T AT &Y
a7 I B AT A FE W@T g, A
TERET AT FC AT | 3T gAY AR
FFT AT g 1 T wer e
§HT AT I HoAT 4T TERAT F AT
§ T AT AR AT (AT @ TE) g

3

HIT FTE T7 A FT @127 THY &
fe s g1 ar el @1 afaw o
T FY £ATX T F A fAamEr F1 M
AT =rfeu (& @1 Sprry AT ¥ H VR
IT AW AT ST A FTISTRIT T W
T 7T &, T T FT AT @ A Ay
g 7 wmmm g fF 30 a7 #7192
TGAT BATEY et gRiY | F WIS T
¥ faome g A uria g (T 9
aga =g 100 AR aew § AR
# ITE ATE FTE ) FF AT H
fewmr % 7@ o= § f& wax g ar
ST &1 S @60 FT F4T g0 AT Y
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[ 7o wYo well]

Wy &) § gwea g f5 9w 9wt
1 za faum & a8 = fawr 0
aifer | TR TF A & 1 SIS
§F faq = @ oT 1 waly @ oy
XY F wHe «F a7 F 99 ¥ A
TF gen FX fagr §mo #4098
TSN AFE W | AT A Sw Fy
qifEar ggwT 1” 929 | SfFw o @
g grm fF eATX T=9 WS S
Hraw & forg wege g | AfF s
1 @ i F1E famg € wAr A F
YN T FT e H I T G<H FHATY
FATAT TG AT HAAT T AAE AT FL
IET T F ATEF S90S, § Saw gy
T8 faa=a |

gaQ T a7 g F 5w swar &
SSSTA HT AT FT SR § TG IATT
A | F@ TEA GAT AT T AT FIT 9T
f& s § s aF 9g=a F fag
Il ferdl &1 0T AT 93T 97 |
| Fgar =rear § v wwa fg, gads,
qemE faq @@ #1 Ty I wE
QR AT g T AASA F AW A G 1w
afT g R wtw FT faawr @ a1 g
g qUAT 9T
T GIRIT FT AT AT AR
far & &1
o w7 @ wWE § w21 m
ug S F7W AT W @et feam § 3w
FT LT EFIT A7 S A FET 9T ¢

# 7 w5 arfag 7vEg § F=57 @T al,
LIF TR o TUT °T WA F |
@ AR U wrEwa §

gy WRRA ¢ 0 97 TEI FET
a1 fF fo &1 o g 997 faar ]
ITHT /YFT 0 AfFA FTSr G FrA¥
FHram TR T AAT CEL qwar
R FT F4T § | Fg &1 qar
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qifag fF 9e¥ atan ag awd fo oot
FET X do1 97 a8 39 A1 T@ @I v
f& F1 grm =few 1| WS 9T T
FEAT § q TS 3 ITHE

st "o ﬁom'?:i‘rcrmf«%
7z & f5 et A1 @9 waeh @ @
TRy & | TG A A AT WIS
frar | 5@ oA gE g F AW
5 & 5 e el sehfafasy s
R ARAT AR § | afew ug wehe
Fefifafasy & fF foma 3T 9 owar
T AT GET W E ) qH Y 0| v
¢ fFa fawr & 39 o oFaT a9 F a9
SR g A I fAwm W
faar &1 it 7 AP A k¥ ar 98&Y
H AT ST HAT AT | A q1 F99 QW
T TF Tl @@ R AT Y
WH TE qEd AT TAd g )
ara &1 & ag o T T g fw S S
&6+ fai # ga9 FX W g a1 o W
faxr ¥ arF  #Ie FT T qg o THw
g

Femfaa w fam s g 1 3w
fracw & 5 @9 1 &1 9@ AR
HIFTX AR FY AT HT AE I H Fg
? fe ferdt S@ 5o 999 ¥ 9 AW
Treft € 1 g fger € #l gy
srar fgdr €1 87 adT & a1 S AT
dra ey g aadY §, HUST G | gw
@y § fF o9 T o1 gaT § av a8
wet &1 A FRAT A WOFEAT @
Shri Bade (Khargone): 1 beg to
move:

Page 1, after line 14, insert

‘(c) “the authoritative texts”
meang the texts in Hindi
language.’ (81)

wea wEEy - A w o T AR
¥ g7 97 | TAH a7 Sood ALY & i AT
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fefea awe &9 a1 gey ) TR Al
fas wae # @ fod & 1 gafed
& arzan § Fr e ag < o a6
fedr w1 Ewee wranfefen gm0 &
g T Fear 5 oww e w7
TG AT A, W AR qfAw B}
A a1 AOE B T4 A e w"
W@ ATAT F a9, AfH s
FN FTAH @Y F AT TR

o WEIIF | W Al TE 9 HA
WA ard?

st a3 A e ag farar ot &
R &8 o= AT =1E |

Weqw WEET : FHLT IHT A A
¥FT | AN IRT AT A WL TS
g

The hon. Minister.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): We are dealing with amend-
ment No. 81, Sir?

Mr. Speaker: Only amendment
No. 81 and the points made during
the discussion.

Shri Hajarnavis: I have listened
carefully to the speech of my hon.
friend, Shri Banerjee. I did not see
anything common between the amend-
ment No. 81 and his speech.

Mr. Speaker: Mr. Bade made some
points.

Shri Hajarnavis: To Mr. Bagde, 1

would say that the Act has got to be
construed .

Some Hon. Members: His name 1is
‘Bade’.

Mr. Speaker: It is Mr. Bade, I may
be corrected, if I am wrong.

Shri  Bade: There is different
between Roman and Devanagari
scripts. My name is ‘i’é"" that is, a
great man,

.Mr. Speaker: Then, I would address
him as ‘great man’,

VAISAKHA 6, 1885 (SAKA)

Languages Bill 12152
Shri Hajarnavis: That would be the
English text of his name, Sir.

Shri Tyagi (Dehra Dun): It is
obvious that the Roman script is
defective; it cannot represent Indian
names properly,

Shri Hajarnavis: The Acts are to be
construed either in the Supreme
Court or in the High Court. They
may also have to be referred to other
States. Therefore, it would be
necessary that the English text should
also continue to be provided. I may
refer to article 348 which say: that
until Parliament by law otherwise
provides, all the authoritative texts
shall be ‘n English. What we are
providing is that the Acts which are
today in English shall be translated
into Hindi, and when that translation
is published in the Gazette, under the
authority of the President that shall
be deemed to be the authoritative text
in Hindi.

There may be three authoritative
texts, one in English one in Hindi and
one in regional language, if it is so
decided by the State Legislature. So,
there would be three authoritative
texts. There would be no question
arising as to what exactly the law
means; whoever wants to consult one
of the three languages, the authorita-
tive text would be available. There-
fore, we cannot confine the word
“authoritative” only to Hindi.

Shri Radhelal Vyas (Ujjain): He
said the authoritative texts shall be
in all the three languages,

Shri Hajarnavis: It may bz in all
the three languages.

Shri Radhelal Vyas: Suppose in
translation, they do not agree and
there is a difference of interpretation.
Which will be the authorised to be
recognised by the courts? There
have been differences of interpreta-
tion when there are more than one
text.

Shri Bade: In Madhya Pradesh,

there was difficulty in the interpreta-
tion of the Hindi and English texts.
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Shri Hajarnavis: I think it is to be
construed in one language, One
language text will be referred to. If
there is any difference of opinion
between the three texts, the inter-
pretation is not the text, but the law
which prevails.

Mr. Speaker: Suppose there are
three texts and they are considered to

be equal. Suppose when the Judge
has to interpret that, he finds a
different interpretation can be
put

Shri Hajarnavis: May I submit, law
is something apart from the text.

Shri Tyagi: Translations cannot
differ.

Shri Hajarnavis: The translations
will not differ. The Judge will try
to reconcile all the three, (Interrup-
tions).

Shri Gauri Shankar Kakkar (Fateh-
pur): The Minister should reply whe-
ther the Hindi version is authentic or
tlie English version is authentic,

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: I sub-
mit, Sir, you have been an eminent
Judge. The Minister has made a
siatement that law is different from
‘the text. Will you please enlighten
the House?

Mr. Speaker: I am always getting
compliments frcm my friends. 1
would request him not to use adjec-
tives for me. Sometimes I might be
criticised also. It may also be said
that I am a bad judge.

Shri Hari Vishnu Kamath: I never
'said you have been g bad judge.

Mr. Speaker: He has always used
good words for me. Some others have
got the right to criticise me.

Sari Hari Vishnu Kamath: I look
upon you as an eminent judge.

APRIL 26, 1963

Languages Bill 12154
Mr. Speaker: Thank you for all
that The question is:
Page 1,—
after line 14, insert—

‘(c) “the authorilative texts”
means the texts in Hindi langu-
age”’ (81)

The motion was negatived.
Mr. Speaker: The question is:

‘“That clause 2 stand part of the
BilL”

The motion was adopted.
Ciause 2 was added to the Bill.

Clause 3—Continuance of E‘ngl:‘:h
language for official purposes of the
Union and for use in Parliament.

Mr. Speaker: What are the amend-
ments that hon. Members would like
to move to this clause?

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, I beg to move:
(i) Page 2,— )

for clause 3, substitute—

“3. Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, English shall be the
alternate language as from the
appointed day and continue to be
used,—

(a) for all the official purposes
of the Union for which it
was heing used immediately
before that day; and

(b) for the transaction of busi-
ness in Parliament”, (35)

(ii) Page 2, line 3,—

for “may” substitute “shall”. (36)
(ili) Page 2,—

for clause 3, substitute—

“3. Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, Epglish shall be ‘the
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alternate language as from the
appointed day and continue to
be used,—

(a) for all the official purposes
of the Union for which it was
being used immediately
before that day; and

{(b) for the transaction of busi-
ness in Parliament, until
otherwise decided by the
non-Hindi speaking Legis-
latures”. (145)

(iv) Page 2,—
for clause 3, Substitute—

“3. Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, English shall be the
alternate language as from the
appointed day and continue to
be used,—

(a) for all the official purposes
of the Union for which it was
being used immediately
before that day; and

(b) for the transaction of busi-
ness in Parliament, until
otherwise decided by a
majority consisting of three-
fourths of the members of
the House of the People and
Council of States respec-
tively.” (146)

Shri Bade: I beg to move:
Page 2, line 3,—

for “continue to be used, in addition
to Hindi” substitute ‘“be disconti-
nued.”. (58)

Shri Raddelal Vyas: Sir I-beg to
move:

Page 2, line-3,—
after “day” insert—

“without prejudice to the other
provisions of the Constitution in
this regard”. (126)

Shri Kashi Ram Gupta (Alwar):
Sir, 1 beg to move:

439 (Ai)LSD—4.
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Page 2, line 4,—
after “Hindi” insert “for a period
of ten years”. (60)

Shri Balmiki (Khurja): Sir, 1 beg
to move:

(i) Page 2, line 3,—

after ‘“used” insert ‘“upto 1980
only”. (147)

(ii) Page 2,—

after line 7, insert—

“(2) For the vigorous propaga-
tion, development and growth of
Hindi in Hindi-speaking areas in
general and non-Hindi speaking
areas in particular a definite and
well planned scheme shall be

drawn out to replace English
before 1980.” (149)

st av (fga)) : weaw Wy,
it s wiedc g

WeTR WG ¢+ T 5] T@ FT
s afT agw 1§ 7

ot qent : SfY Y | e Ay sy
TAYEF q1eq ¥ AT X § AfeT I=iA

‘A fagY e ST maa & ol

qres & faar 2 )

weaw Wy : fagr ¢ ag A
foar s @war & | fFEr @7 wifede
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Shri Radhelal Vyas: Sir may I
make one submission? If you take
clauses 3 and 4 together, it will faci-
litate the discussion,
Shri Frank Anthony: No, no.
Mr. Speaker: That would create
confusion.

Shri Radhelal Vyas: There are

precedents in this House.

Shri Hajarnmavis: I do not agree.
That will result in confusion.

Shri Hari Vishnu Kamath (Hosh-
angabad): We do not agree.

Mr. Speaker: No one agrees.
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Shri Stvamurthi Swamy (Koppal):
Bir, 1 beg to move:

Page 2, line 3,—
after “used” insert—

“for a further period of teo
years.” (127)

Shri Bagri: Sir, 1 beg to move:
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Page 2,—
after line 7, insert—

“Provided that the original
Bills, Ordinances and

statements shall be in
Hindi.” (152).
Shri Vasudevan Nair (Ambala-

puzha): Sir, I want to move my
amendments Nos. 57 and 62,

Mr. Speaker: No. 57 is the same
ag No. 36 ang therefore, it is barred.
No. 62 does not stand in his name
and therefore he cannot move it.

Clause 3 and the amendments are
before the House.

Shri Frank Anthony: Mr. Speaker,
the four amendments of mine are,
firstly, that “may” be substituted by
“shall”, secondly, that English shall
be the alternate language, thirdly,
that English shall be the alternate
language until otherwise decided by
a majority of the non-Hindi speak-
ing States and, fourthly, that English
shall be the alternate language until
otherwise decided by a majority of
three-fourths of the members of the
House of the People and the Council
of States respectively.

I was hoping that we would get
some enlightenment on the Bill itself
from the Prime Minister’s speech.
Unfortunately, it had very little to
do with the Bill and was more a sort
of philosophical dissertation on langu-
age and content, and the few remarks
that were vouchsafed with regard to
the Bill were in respect of certain
interventions made by me The only
issue before this House in clause 3
is whether the Prime Minister’s assu-
rance that English shall be an asso-
ciate and alternate language until
otherwise decided by the non-Hindi-
speaking States is being translated
unto tho statute book. That is the
only simple issue. The issue is not
this that this assurance should be
compromised. Every member of the
Congress Party who has spoken has
said that this Bill is an excellent
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compromise. I agree that it is a com-
promjse with the assurance, that it
is a dilution of the assurance in order
to mollify the Hindi extremist section.
My grievance with the Home Minis-
ter is this. Has he implemented the
agsurance?

I am glad to say that one thing has
emerged very clearly from the Prime
Minister’s statement. He has reaffirmed
his assurance. He said: “Yes, I mean
this; I meant shall”. He has re-affrm-
ed that. I quote from a letter which
the Prime Minister was pleased to
write to me on the 18th of April, and
I do not think the Prime Minister
will mind my quoting it. It was
written to me in reply to a represen-
tation sent by fifteen Members of this
House. Obviously, it was not intended
to be personal and, in fact, certain
other persons to whom it was shown
have published a summary. Among
other things, this is what the Prime
Minister has stated in his letter to me.

“I think that the use of the
word ‘“may” in clause 3 of the
Bill is quite adequate for the pur-
pose. It 1s well-known that in
this context it means ‘shall”’

This is the Prime Minister’s stand.
He has sought to re-affirm that in the
House. When I askeqd “does not ‘may’
mean ‘may not’ ?” he said “it is
absurd”. Now with great respcct to
the Prime Minister, I am not going
to teach him law, or the element of
law, but, in the context of this Bill,
‘may’ can only mean ‘may’, and this
was made abundantly clear by the
Home Minister, So, obviously, on this
issue, the Prime Minister and the
Home Minister are at loggerheads.
The Prime Minister says that his
assurance was not “may”, hig assu-
rance wag “shall”. He goes further
and says “by ‘may’ I meant ‘shall’
and that in that context it is “shall,”
Obviously, and 1 say this with great
respect, the Prime Minister has been
misled The Prime Minister's assu-
Tance was “shall”, he has intended
”®t to be “shall” anq he has argued,
quite untenably of course, that it
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means “shall”. And now the Home
Minister tells us that it is not ‘shall’,
it is ‘may’. It must be abvious to all
that the counterpart of “may” will
be “may not”.

That is why we wanted to meet the
hon. Prime Minister. He meant
“shall” and he still believes that
“may” shall mean ‘“shall”. Who has
misled him? The hon. Home Minister
has said that it cannot be ‘“shall” and
look at the reasons that he gives. He
says that if “shall” is used then it will
require the simultaneous use, un-
necessarily, of Hindi and English.
Yes. But that is because advisedly
the hon. Home Minister has used a
language which will be an instrument
for using this argument against the
use of “shall”. Why could not the hon.
Home Minister or those who have
advised him have said that the hon.
Prime Minister has always meant
“shall”? Why could they not merely
have said that English shall be the
alternate language? Then there was
no argument that with the phraseo-
logy that has been used it would
postulate their simultaneous use.
Alternate language means used alter-
natively. That was the assurance of
the hon. Prime Minister. He repeats
it to me. He says:

“Your reference to what I said
previously in the Lok Sabha that
in my opinion English should be
used as the associate language or
the alternative language untit
otherwise decidedq by the non-

- Hindi-speaking people continues
to represent my opinion.” .

Why could it not be a simple trans-
lation of this assurance? Then they
would not have got the argument of
the hon. Home Minister,

Another argument was that if they
use ‘“shall”, they will have to pres-
cribe the period. With great respect
to the hon. Home Minister I say that
he has not consulted the Law Depart-

"ment. I am not betraying any secrets.

I went to the head of the Drafting
Section and I said, “Convince me how
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[(Shri Frank Anthony]

the use of ‘shall’ is repugnant to the
Constitution. I will convince you
that it is not” because article 343
gives uninhibited power to Parlia-
ment to extend its use for a specified
period.

Shri Tyagi: May.

Shri Frank Anthomy: But the
power to extend is uninhibited. 1 say
that under that clause Parliament
may say that English shall be the
principal official language for 100
years. He agreed.

Dr. L. M. Singhvi (Jodhpur): That
is hardly possible,

Shri Frank Anthony: They said
categorically to me—I do not want to
name the gentlemen.... (Interrup-
tion). This is categorical......
(Interruption), 1 am making my
proposition. They said categorically. ..
(Interruption).

Shri Hajarnavis: On a point of

order, Sir...... (Interruption).
Shri Maurya (Aligarh): Article 343
is quite clear.... (Interruption). As

far as the Constitution is concerned..
.. (Interruption) ....that Hindj shall
be the national language.

Mr. Speaker: Should he go on
speaking without getting my per-
mission?

Shri Hajarnavis: My hon. friend is
an eminent lawyer and, I believe, he
knows English much better than
others. 1 will accept that he is en-
titled to consture the language and
I will try to answer him. But why
should he bring in officers of the
Government who must remain out-
side the controversy. Why does he
refer to the officers? I do not think
it is quite fair for him to refer to
any civil servant,

Shri Tyagi: Was it fair for the
officers to go on giving interpreta-
tions outside?

. Shri Frank Anthony: I know the
word “shall” is not repugnant. As-
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suming for the sake of argument that
what the hon. Home Minjster has
said was correct, namely, that the
use of the word “shall” would re-
quire a prescription of the period,
would not a clause like this, that is,
“shall be used as the alternate lan-
guage until otherwige decided”—by
whom? The hon. Prime Minister
said that the suggestion that it should
be left to the non-Hindi-speaking
States was absurd and fantastic ex-
cept for lurid ipse dixit. I would say,
with great respect to the hon. Prime
Minister that it is ultra-absurd and
ultra-fantastic to suggest that Parlia-
ment cannot legislate. I agree, it may
be anomalous but certainly not illegal
to say ‘“until otherwise decided”. It
may be anomalous. But there never
was the will. That is my quarrel.

So many formulae were available.
One was ‘“unti] otherwise decided by
three-fourths of the State legislatures”
by implication meaning that the de-
cision would require the concurrence
of the non-Hindi-speaking people, I
have given an amendment to the effect
“by a three-fourths majority of Mem-
bers of each House respectively”.
What is wrong with it? The hon.
Prime Minister says that it is absurd
and fantastic. The hon. Prime Minis-
ter doe snot even remember the Cons-
titution. What is there absurd, fan-
tastic, illegal or unconstitutional with
§it? We have built-in provisions in
the Constitution. You know, Sir, that
article 368 prescribes certain prelimi-
nary majorities, two-thirds majority
of the whole House. What was it?

As 1 said, they shied away from
giving effect to what was intended
by the Prime Minister, “shall be the
alternate language”.

Shri Hajarnavis: I think he is not
quite fair to the Prime Minister.
What the Prime Minister was trying
to do was to meet the argument of
the hon. Member who said that this
matter should be decided by the votes
of the Members of the non-Hindi-
speaking areas. The Prime Minister
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pointed out, that the decision on
behalf of the Parliament cannot be
taken by a section of the House. It
will certainly be unconstitutional.

Shri Frank Anthony: But that is
exactly what I am saying. I am only
saying that. (Interruption)

Mr. Speaker: Order, order.

Shri Frank Anthony: All that 1
have stated is, obviously the Prime
Minister has been misled. He meant
‘shall”, he intended ‘shall’, he tried
to argue untenably that it was ‘shall’.
The Home Minister said, it was not
‘shall’, So, he has been misled. The
Members of the other side have been
misled. I am still pleading with the
Home Minister. He says, I am
imputing motives, qucstioning his
bona fides. What is the difficulty?
Simple, straight-forward there is my
amendment, “shall be the alternate
language until otherwise decided by
a major of three-fourths on a parity
with article 368 of the Constitution.”

Shri Ranga (Chitoor): Mr. Speaker,
Sir, this question has aroused deep
emotions as well as  antagonisms
among different sections of our own
House and also within the Congress,
the ruling party and the ruling party
has the satisfaction that they have
reached a kind of compromise in the
shape of this Bill as well as the two
'official amendments which are also
tabled here. But then we have to
look at it from the national point of
view. 1 do sympathise and I do
appreciate the standpoint of our Hindi
friends. They happen to live in such
a large part of our country that it
appears to be almost the whole of
the country to them sznd, therefore,
such of us as do not belong to that
area do not have the privilege of
claiming this Hindi language as our
mothe; tongue and that they are
obliged to ask for all these special
concessions, according to  them,
appears to be extremely unreason-
able. They begin to wonder, ‘“Here
is Hindi which ig our own language.
Here is that English which was not
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our language to start with and which
came to be introduced here under the
aegis of the British and British
regime and, therefore why should we
now continue to hug this English
which has been an alien language till
now to us and why should these un-
reasonable people now create all the
difficulties and impediments saying,
‘No, no, we do not want Hindi lan-
guage as the sole official language’.”
I cannot understand their attitude: I
cannot agree with them. Those of us
who come from the south look upon
the Ganges, the Jamuna, Hardwar,
Rishikesh and all these places as so
sacred, as so  important in  our
national life that everyone of us feels
it his cultural and religious duty to
try and go and visit them at least
once during one’s life time and take
that earth and pay homage to that
earth. But I do not know whether,
similarly, strong feelings are enter-
tained by as many as possible, as
universally and as continuously, who
live in this areas in regard to similar

sacred places in the south. (Interrup-
tions)

Shri Sham Lal Saraf (Jammu and
Kashmir): Right upto Rameswaram
every place is sacred to us.

Shri Bade: Ramaswaram is sacred to
us. . (Interruption)

Mr. Speaker: Order order.

Shri Ranga: I do not question any-
body’s religious sentiments, My only
point is, here, our people are living
in such a huge area, it is excusable
for them—I am only pleading for
those friends. It is excusable for
them—it is understandable also—if
they were to feel that this area alone
is as much as the whole of India. Un-
fortunately, there are other areas also
in this country and those areas also
happen to be just as sacred to our
mother India as the Gangetic valley,
as well as Rishikesh right down to
Calcutta and in those areas we have
to speak other languages. And if at
all anybody has got to be reconciled
to Hindi it is the non-Hindi-speak-
ing people. It is the special responsi-
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bility of Hindi-speaking people to try
to reconcile with the non-Hindi-
speaking people with their own pas-
sion for Hindi and win over their
allegiance, their affection and in that
way help in the re-building, in the
re-knitting and strengthening the
bonds of unity within our country.
Unfortunately, for their own very
good reasons some of our friends
belonging to certain political parties
as well as cultural groups have taken
the other view and they have begun
to feel that just as they feel about
Hindi, other people also should begin
to feel strongly and emotionally for
Hindi and, thercfore, they seem to be
ready to get into temper and annoy-
ance just because non-Hindi-speaking
people wish to express their views
in regard to Hindi a little differently
than themselves. Therefore, I would
like to appeal to them to have some
patience, to display a sense of tolera-
tion and what is even more to be
prepared to entertain that sense of
comradeship with the rest of us so
strongly as to give us the feeling that
our interests will be as safe in their
hands as they will be in our own
hands and it is that assurance, un-
fortunately, which the Prime Minis-
ter has been trying to give—his
earlier assurance and also through his
speech now—does not come forward
from the Home Minister.

In this country the time has come
when we people have to realise that
the Prime Ministership and the Prime
Minister stand for an institution and
the Prime Ministership cannot be
separated from the personal views
and personal proclities of the person,
of the incumbent, who occupies that
particular position and goes about as
the Prime Minister, And our Prime
Minister has been here for the last
17 years so much of our country has
come to treat him as an institution.
He has given an assurance. Why did
he give the assurance. He gave that
assurance in the light of the historjcal
conditions in our country. So many
things had happened ijn the past.
So has been like so many of us
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authors as well as victims of things
that had happened as a result of the
obdurate position that we have taken
over the question of parliamentary
democracy in our country. In 1963,
the Congress was able to attain the
'majority in the general elections in
quite a large number of States includ-

ing the then United Provinces. It so
happened that Muslim League did
not wish to join the Congress and

stood by itself and, as was natural,
the Muslim League happened to be
in a minority. Then, they found to
their disappointment that they were
not being given any representation
at all in the then Ministry in that
State. Thercfore, they asked for
representation in that Ministry, Then,
univ:iunately, because we were under
the impression that a party which
has a majority would alone be com-
petent to and should form the Ministry,
the Congres Party refused to
give any representation to the Muslim
League. This happened in UP ag well
as in many other States also. We all
thought that we were doing a right
thing by refusing to give representa-
tion to the Muslim League because
that was the way in which we had
been brought up in regard to the con-
ventiong of parliamentary democracy.
But, unfortunately for us, Indian
conditions would not fit into the
English conception of Parljamentary
democracy. So much so, the Muslim
League fclt, according to them rightly,
according to us wrongly, that they
were being wronged by not being
taken into that Ministry by not being
given representation, We know the
result. We know the consequence of
that terrible mistake that we made,
a mistake made in a genuine fashion,
thinking that we were not making a
mistake at all. Ag a result of that
blunder, this country is faced with this
calamity of having been split up into
two Governments, Pakistan Govern-
ment and our Government. I do not
want a similar calamity to overtake
our country and our nationa] life as
a result of the passions that we give
rise to....
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Some Hon. Members: No, no.
(Interruption).

Shri Ranga: . . . both of us accord-
dng to our ownlights, both of us being
under the impression that we are do-
ing the right thing and we are plead-
ing for the right thing and so on.

So far as the non-Hindi-Speaking
people are concerned, it is clear now,
they accepted it at the time of the
passing of the Constitution, and I was
one of them that in the right time,
Hindi was accepted first of all as a
national language and should later
grow to be the official language. That
is not questioned. There are some
people even now, great people, good
people, genuine people, statesman like
people, experienced people who ques-
tion, according to them rightly that
Hindj should not be the offictal langu-
age. We cannot quarrel with  them.
That is their view (Interruptions). So
many of us who were participators in
the discussions of the Constituent
Assembly, who had the privilege of
signing the passing the Constitution,
agreed that Hindi should be the prin-
cipal national language, and also the
official language. We accepted it
and then we put our imprimatur
on it. Nevertheless, even at that
time, we were conscious of the
fact that English had to be our offi-
cial language. So we made provision
for thay also. We gave ourselves
sufficient time and in addition to that,
we gave also freedom to Parliament
to cogntinue the use of English as offi-
cial language for a much longer pe-
riod if found necessary. That is the
reason why we are face to face with
this particular problem as well as
with this legislation. I do not see
any reason why those friends who are
fortunate enough to be born in the
Hindi-speaking areas and who are
able to claim Hindi as their mother
tongue, should display so much of
impatience with us who are not so for-
tunate, who are obliged to learn this
language now, even though it be a
Ppart of our notional culture, who are
obliged to go through all these disabi-
lities which are attendant on those
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people to whom it is not mother ton-
gue, who are obliged to compete with
these Hindi-speaking people to whom
Hindi is mother tongue in regard to
competitive examinations, in regard to
services, in regard to the development
of our social economy in our country.
Wiy should they be impatient with
us just because we say this? Ag the
Prime Minister put it, the link langu-
age—because the Link has come and
it is very favourite with the ruling
party and therefore he has calleq it
link—fortunately that word is a very
appropriate word in this connection—
the link language Hindi should come
to serve as link some day. In the mean-
while, the Prime Minister himself has
realised that for the time being the
really effective link language can only
be English. It happens to be Englijsh
and it has got to be continued for some
time longer. Time would come when
it would have to be given up. When
is that time, who has to decide? Is
it the Hindi-speaking people? If they
were to insist on it, I wish to warn
them that the non. Hindi-speaking
people would be justified in continuing
to feel as they have been feeling very
strongly and expressing themselves
also with so much of emotion, that they
are being imposed upon. If, on the
other hand, the Government were to
be good enough, to be loyal enough
to stand by the assurance given by
the Prime Minister—I am using the
word loyal advisedly, towards the
Prime Minister, its own Prime Minis-
ter, to stand by the assurance given by
the Prime Minister, they should
certainly agree to the amendment
suggested by my hon. friend
Shri Frank Anthony and also
by some of our friends on my right
that instead of ‘may’, the word should
be ‘shall’. They would not agree, be-

cause ....(bell rings) I want a little
more time.
Mr. Speaker: In amendments, of

course.. ...

Shri Ranga: It is not a question of
amendment. I did not speak on the
principal thing. I have got to have
my say. Y do not propose to take too
long. It i1s not a pleasure for me to
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take too long on an emotionally sur-

charged subjectlike this. I am speak-

ink only because I must as a matter

of duty. Otherwise, it is not a pleasure

to me.

Shri Hari Vishnu Kamath: Will you
kindly extend the time for the second
reading as you said?

Mr. Speaker: How much we have
extended already, he knows.

Shri Hari Vishnu Kamath: You said,
yesterday. ., .

Mr. Speaker: If I can extend it
more, then we may decide to sit to-
morrow.

Shri Hari Vishnu Kamath: Tomor-
TOW we are sitting.

Mr. Speaker: That is all right. 1If
we are sitting tomorrow, I can extend.

Some Hon. Members: No. (Inter-
Tuption).
Mr. Speaker: Now, probably, hon.

Members should agree even if they
did not desire it earlier, now we shall
have to sit tomorrow because we have
been extending for this Bill. There-
fore, even if we are put to some in-
convenience, we should now agree to
sit tomorrow so that enough time may
be given to this Bill and the other
thing.

Some Hon. Members: Yes.

Mr. Speaker: I would further pro-
pose that this discussion on the Off-
cil language Bill might continue for
the whole day and non-official busi-
ness we might put up for tomorrow.

Some Hon. Members: Yes,

Shri Hari Vishnu Kamath: Agreed.
Shri Gauri Shankar Kakkar: It
would not be appropriate to sit tomor-
row We have our own engagements.
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Mr. Speaker: I am sorry. Bven if
it causes some inconvenience to a few
Hon. Members, they should adjust
themselves. Because, otherwise, it
would not be possible to finish the
work.

Shri Ranga: As it is so happened, the
fires of this controversy were going
on with the result that the Prime
Minster thought it fit to accept the
advice given by one of our national
leader Shri K. M. Munshi that 3 Na-
tional Integration conference should
be called. He called it. The Prime
Minister presided over it. They ap-
pointed a committee also. That
commitee met. Soon after the
Chinese communijsts invaded our
country they met and in the light
of the upsurge of national sense of
unity, they said, national unity has
come to be achieved and therefore,
there is no need for their committee
to function and they dispersed. It was
soon after that or may be just about
that time, the Prime Minister also
was so happy over the display of....
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Shri Ranga:...... a national gense
of unity. I am only mentioning
in what circumstances the Prime Mi-
nister thought it fit to recterate
the assurance. It wag then at that
time that the Prime Minister’s as-
surance was again repeated and the
Government took the trouble—I do
not know under what department; I
think it was Audie Visual Publicity—
to publish in all the daily papers, im
the language papers as well ag in the
English papers this particular portion,
the relgvant portion of the assurance
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given by the Prime Minister to the
non-Hindi-speaking people.

Shrj Gauri Shankar Kakkar: On a
point of order,......

Shri Ranga: This is the advertise-
ment that has been published with
the Prime Minister’s photograph....

Mr. Speaker: Order, order. A point
of order has been raised. The hon.
Member should listen to that.

Shri Gauri Shankar Kakkar: I rise
to a point of order, Every time, the
assurance of the Prime Minister is
being repeated in this House. May I
know whether any assurance can vary
the mandatory provisions of the Con-
stitution? When it is given in the
Constitution that Hindi shall be the
officia] language, can the word ‘shall’
be added at all in view of the existing
provision in the Constitution? I want
your ruling on this point whether any
‘sort of assurance which against the
provisiong of the Constitution, can
even stand or can ever be cited.

13 hrs,

Mr. Speaker: Order, order.
Shri C. K. Bhattacharyya rose—

Mr. Speaker: There is nothing that
requires further elucidation.

Shri Ranga: An assurance was given
The Prime Minister sayg that he
gave it. He hag repeatedly said that
he stand by that. Where is the ques-
tion of the Constitution being abro-
gated there?

Shri Gauri Shankar Kakkar: That
is not my point....

Mrr. Speaker: If some Members
want to argue their case on that how
can I stop them from doing so?

Shri Gauri Shamkar mkar. That
i9 not my point, .
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Mr. Speaker: Can I say that this
argument cannot be advanced?

Shri Gauri Shankar Kakar: No,
that is not my point. . .

Mr, Speaker: That is exactly what
he intendes to say.

Shri Gauri Shankar Kakkar: Is it
practical and feasible to just cite
that assurance all the time?

Mr. Speaker: The feasibility is to
be judged by the House when it
votes.

Shri Gauri Shamkar Kakkar: As a
matter of fact, the very demand that
the word ‘shall’ be substituted would
mean the changing of the Constitu-
tion, and that cannot be done now.

Mr. Speaker: The hon. Member
shal] have the liberty to vote ag he
likes at that time. I cannot restrict
the hon. Member from arguing his
case.

I do not think that this display is
necesary, because the Prime Minister
has said that he stands by that.

Shri Ranga: I am coming to that,
because it is an assurance not only
of the Prime Minister but it is an
assurance also op behalf of Gov-
ernment.

And this advertisement was pub-
lisheq at the cost of Government in
all the papers, on the 7th of Novem-
ber, 1962 just wnen we were in the
midst of that terrible situation in the
midst of thay national emotion of
unity when our duty was to see that
our Motherland was protected and
defended and her honour was sus-
tained; it was at the height of that
crisis that the Prime Minister had
again repeated this, and it was pub-
lished by Government at their own
cost by payving money. And how did
the advertisement read? It read
thus:

“English will continue as an as-
sociate language, and I would not
take it away till I was asked to
take it away by the non-Hindi-
speaking areas — Jawaharlal
Neahru.”
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The Prime Minister was also good
enough to say day before yester-
.day:

“The assurance that I gave re
presented not only my viewpoint
but also the viewpoint of our Gov-
ernment. When the assurance was
given, it was made with a large
approval of this House. We stand
by that assurance completely.”

Now, I ask the Government and my
‘hon. friend Shri Lal Bahadur Shastri
whether they are really standing by
the Prime Minister’'s assurance and
the assurance of the Government, in
the terms in which that assurance was
given, in the spirit in which that as-
surance was given. I feel that the
Home Minister is not being fair to
himself, not to speak of his being fair
to the Prime Minister and his Govern-
ment. I do not know; something has
gone wrong with this Government
somewhere. Otherwise, we would not
find a good man and a statesmanlike
man like the Home Minister coming
forward and saying, this word ‘may’
is advisedly used here, because
otherwise, every time the official lan-
guage is referred to ,it would be two
languages, and it would be waste of
money to use both languages, because
then Bills have to be passed in both
languages, statements have to be
published in both languages and so
on and so forth. On the other hand,
the Prime Minister says that accord-
ing to him, according to his under-
standing..... .

Shri Bakar Ali Mirza (Warrangal):
“The word used in that advertisement
is ‘will’ and not ‘shall’.

Mr. Speaker: I think that if he is
allowed to fiinish it, probably, that
would be better.

Shri Ranmga:....‘may’ means only
‘shall’. Therefore, even there, there
is this contradiction. I would like my
hon. friend the Home Minister to try
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to resolve this contradiction. But one
thing is clear that they do not seem
to be ready either to resolve this con-
tradiction or to reassure the people
that the assurance given by the Prime
Minister is an assurance 'and it can
be acted upon and can be relied upon
and cannot be pooh-poohed or ridicul-
ed or dismissed or whittled away in
various ways under the stress of va-
rious forces that may be swirling
round the Government.

So, I want Government to make up
their mind. If they find that it is not
in the interests of the country that
they should scruplously and honestly
and fully implement that assurance
given by the Prime Minister, as he
has put in, with the authority and
with the concurrence of his Govern-
ment, and with the general sense of
this House at that time, then the only
alternative left to them is to resign.
If they are not prepared to resign, it
is for the Prime Minister himself t¢
resign. They cannot very well have
it both ways; either they should im-
plement this assurance or they should
resign.

Now, I would like to make one ap-
peal to my hon friends who come from
the Hindi-speaking areas. I wish to
assurc them that of all the South In-
dian statesmen, it wag Rajaji who took
the initiative in 1922 to found the
Dakshin Bharat Hindi Prachar Sabha,
and who provided the introduction to
the book that they published in va-
rious languages, entitled Hindi Swabo-
dhini, 1 learnt my little Hindi only
from that book while I was in
jail. All of us wused to learn
our Hindi only from that Hindi
Swabodhini. My  hon. friend the
leader of the Communist Party will
also bear me out, because we wcre
together in the same jails.

Rajaji was then such an enthusiast
about Hindi, as good an enthusiast as
any of my hon. friends including our
Arya Samaj leaders, he was enthu-
siastic about it to such an extent that
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he went to the extent of instisting
that Hindi should be compulsorily
aught in the schools.

st o g o At Jdi]
g
Shri Prakash Vir Shastri (Bijnor):
On a point of order....
Shri Ranga: I have not said any-
thing against my hon, friend.

When Rajaji did that, there was
a satyagraha movement against him

Shri Prakash Vir Shastri: On a

point of order....

Shri Ranga: How can there be a
point of order, when I praise him?

Mr. Speaker: There is a point of
order being raised. If the hon. Mem-
ber feels that there is a point of
order and he rises and submits that
there is a point of order, woula he
like me to proceed further withcut
listening to it?

-—w
. - -
=t FFTNT AR TTF TETHF
STET T 21 T30 2 3@y & T A0AT
¥ arr 7 fa¥z3 wear arzTr § fF m
qizT 3T 937 F  FF fAEaIL AR
I dea ..,

WeqF AEIT : WTHT CAEE WE
TS F AT AT FAT fAFIA AT
gy F

it wETHAR ;e 0 A0 o
=% AET | ‘

qeqe AT : dY IT FiE

ot ST e 0 IRy m)
AT QAT T AT foram | wd aare
FT I T o= ¥ o7 & frg T
I ST | TR UF qiEEAF a6
T gt 39 q¥g AW faar @ @
feafa faqmress & st 1 @ et
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g TY FT I FL WX 9§ T AT
TI T T ) 987 WA @ S 4T |

OER WREAW . W qg R
frav &1 Seoew agt & |

Skamaci Yashoda Reddy (Kur-
nool). T thunk the hon. Member
meant the Jam Sangh and not the

Arya Samaj.

Shri R7aga: 1 am sorry I made a
reference to Arya Samaj; I with-
draw it, so far as the Arya Samaj
is concerned.

Minister—at that
Prime

Rajaji as Chief
time, he was called the
Minister. . . .

Mr. Speaker: Now, he should try
1o conclude.

Shri Ranga: Yes, but let me com-
plete my point.

Rajaji, when he was Chief Minis-
ter of Madras, took the trouble of
having all the odium of sending—
when satyagraha was offered aaginst
the compulsory teaching of Hindi—
thousands of penple to jail, and he
quarrelled with one of his best friends,
the great Naicker, Periyar Rama-
swami Naicker as he was called. They
were all put in jail. Then, he learnt
his lesson. his Dbitter lesson that it
would not do to impose Hindi on any
people when they did not want it
and that too in a compulsory manner.
It was ag a result of that experience
that ever since he has been say-
ing, let us wait, and let us be patient
with these non-Hindi-speaking people
until they are ready to accept Hindi,
in the meanwhile, let us propagate
Hindi. That is where 1 agree with the
criticism made yesterday by my hon.
friend Shri Dasappa,—and he has been
making it for years and years, and
yet the Education Minister did not
take heed,—that this Government of
India have not done enouch. That is
where I do not agree with the Prime
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[Shri Ranga).

Minister when he quarrels with us
when we say that the Government of
India have not done enough. This
Government of India has not done
enough to propagate Hindi in the
south and to see that Hindi is popu-
larised in our schools and in our uni-
versities. I have been wondering also
why it is that in the non-Hindi-speak-
ing areas, at least in the universities
and in the high echools. Hindi has
not been taught, and special encour-
agement has not been given for the
teaching of Hindi.

Therefore, 1 would submit that we
are anxious to learn Hindi. But, for
God’s sake, let all these friends of
ours who come from the Hindi-speak-
ing areas have that much of state-
manship and that much of forbearance
and that much of patriotism as to
have patience and a sense of under-
standing towards the non-Hindi-spea-
king people when they say that they
are willing to learn Hindi, but Eng-
lish is there with them and they want
to go on with English until they are
in a position to accept Hindi ag the
official language. When are we to do
it? And how are we to decide on that
matter? There also, I join issue with
my hon. friend the Home Minister.
We are anxious, and we have always
understood when the Prime Minister
gave that assurance, that our State
Legislatures would be asked to ex-
press their views as to when they
are ready to give up English and ac-
oept only Hindi as the official language,
Instead of that, he says, you are here
anyhow, you are expected to look at
all these probles only from a national
paint of view, and, therefore, you
are the best and most competent peo-
ple, you alone should be given the
privilege and the liberty as well as
the duty and the responsibility of de-
ciding when Hindi alone should be ac-
cepted and English should be given
up. That is a very unsatisfactory state
of things. We are anxious that not
only the State Governments but also
State legislatures concerned in ihis
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matter should be given an opportunity
of saying either by two-thirds or three
fourths or whatever majority they de-
cide upon, when the time comes when
English could be given up.

I want also to give an assurance to
my friends in the north. I claim to
know a part of the mind of the non-
Hindi speaking people; no one can
claim to know the whole of the mind.
They are just as keen as other friends
not to depend up on English alone, as
we are depending upon English., We
do not want to give up English for
very good reasons which were given
by the Prime Minister. We cherish
English and are very glad indeed
that we have learnt English. At the
same time, we would like to depend
primarily on Hindi as official language
in good time, as soon as we possibly
can. How soon it would be is the
question. It may not be in my life
time. It may be after two generations
of our students have been able to
learn Hindi and begun to operate
through Hindi. When they grow into
the proper age for political and effec-
tive national work, that is, 40 years
or 80, when those young people have
been able to operate through Hindi
effectively, then it would be time for
that. I am sure they would be only
too glad to switch over to Hindi and
embrace the other friends from the
Hindi-speaking areas.

But, if on the other hand, these
friends continue to be as emotionally
surcharged as they seem to be and
they go on irritating themselves and
irritating us because of their impa-
tience, the calamity that is likely to
overtake our country is something
that I do not wish to visualise, not to
think of putting into words.

Shri Radheylal Vyas: As I was lis-
tening to Prof. Ranga, I was really
surprised to hear gome of the remarks
made by him, especially the interpre-
tation that he gave to the advertised
statement of the Prime Minister. In
thay sdvertisement which he read out.
the word ‘will’ has been used, and
not ‘shall’ He has been a prefassor in
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a college or University. I would hum-
bly tell him that ‘will’ denotes future
tense, nothing else; ‘shall’ has a grea-
ter significance. The Prime Minister
has not used the word ‘shall’ in that
advertised statement.

Then he referred to the assurance
that he will not take away English
unless he asked to do so by the non-
Hindi speaking people. What does
it mean? I; means English will not
be removed altogether, but that does
not mean that no restrictions can be
put on the use of English has been
provided for in the Constitution. The
Prime Minister is a most responsible
person. He knows his responsibility.
He had been a party to the framing
of the Constitution and he has taken
place under it. So he cannot be ex-
pected to give an assurance contrary
to the spirit and the letter of the Cons-
titution.

With regard to the words ‘may’
and ‘shall’, I was really surprised to
hear some of the speeches made yes-
terday and today also. The hon. Minis-
ter has amply clarified in his speech
vesterday thai the appropriate word
would be ‘may’ and its substitution by
‘shall’ would create so many difficul-
ties. Should we not examine that?
Is it not a fact that really there will
be difficulties? Ir ‘shall’ is incorpora-
ted, we will be going against the Cons-
titution in some respect. I will cite
one or two instances. Suppose Gov-
ernment decide that some of their cor-
respondence or the language of agree-
ments or treaties entered into with
foreign countries should be in Hindi.
I do not think any of my friends in
the non-Hindi speaking areas will have
any objection to it. Is it not dero-
gatory to us that even now after 15
years of independence we should use
a foreign language and not our own
language? When the Russian leaders,
Khrushchev and Bulganin came here,
came here, that visit opened our eyes.
We were really ashamed to see that
we are still using English and we
cannot use our own language in our
relations or correspondence and com-
munications with foreign countries.
So it Government were to decide that

VAISAKHA 6, 1885 (SAKA)

Languages Bill 12180

only Hindi will be used or any other
national language will be used, does
it mean that ‘shall’ should be thcre
and along with our own language the
English language should also be used?
That is not the spirit of the Consiitu-
tion. So I submit that ‘shall’ is not
the appropriate word but ‘may’ is and
it should be there.

Now I come {0 my amendment. I
have suggested that after the word
‘day’ on page 2, line 3, the words
‘without prejudice to the other provi-
sions of the Constitution in this regard,
should be inserted. It is an innocent
and harmless amendment. I do not
think the hon. Minister can have any
objection to it except on the ground
that if the Constitution is there, no-
body is going to go against it. That
can be the only argument. I submit
the Constitution has been there, was
there and is there. But may I ask
humbly whether we have followed it
up and whether we have abided by
the obligations and duties implicit in
the special provisions made with re-
gard to the use of the official language?
I think we have miserably failed in
that respect. It is with this ob,ect
that while passing this clause 3, we
should bear in mind that clauses 3 and
4 do not override the provisions of the .
Constitution. Therefore, there is no
harm in accepting this amendment to
this clause.

As I submitted, the provisions of the
Constitution have not b.en followed.
1 was really surprised yesterday to
hear the speech of Shri C. K. Bhatta-
charyya, for whom I have very great
regard and esteem. Before coming to
that, let me congratulate my friends
from the non-Hindi speaking areas on
the great restraint they have shown
and on the support they have given to
this Bill, barring of course, a ssction
behind me....

An Hon. Member:
here.

They are not

Shri Radhelal Vyas: They are not
here, but their seat is there. As I
said, there has been general suppsrt.
Leaving a side the speakers from the
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[Shri Radhelal Vyas]
Hindi-speaking areas, I am particu-
larly grateful to friends from Bengal—
Shri H. N. Mukerjee supported the
use of Hindi as the official language—
who have supported the substitution
of English by Hindi as the official
language, the friends from Maha-
rashtra—Dr. Aney vehemently support-
ed the proposition that there should
be one language for the country— our
friends from Gujarat and so on. Un-
fortunately for us, those who come
from the Hindi-speaking areas, our
language happens to be Hindi, but that
does not mean that Hindi is a regional
language. It is the language of the
country. It is not spoken only by 40
per cent of the people, as stated. 40
per cent of the people live in the four
northern States of UP, Madhya Pra-
desh, Rajasthan and Bihar. But there
are people in Punjab, a majority of
whom speak Hindi; there are people
in Himachal Pradesh, in Kashmir, in
Delhi and other States who speak
Hindi. That population has not been
taken into account in this calculation.
Take the whole of the States of Guja-
rat, Bengal, Maharashtra, Assam or
Orissa. If you go even to the remo-
test corner or village, every person
will be able to understand Hindi,
he may not be able to express him-
self well in Hindi.

Mr. Speaker: He should be brief.

Shri Radhelal Vyas: I shall try. I
did not get an opportunity to speak on
the motion for general consideration.

My name was on the list, and I per-
sonally approached yau through a let-
ter,

Mr. Speaker: Therefore, he must
have been convineced that approaches
do not have any effect.

13.20 hrs.
[Mn. Drrury SPEAKER in th Chair]

Shri Radhelal Vyas: So I was sub-
mitting that barring tour States in the
South, whose population is 11 crores,
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40 percent people in the indi-Speaking
areas plus 35 per cent people in the
non-Hindi-speaking areas can very
well understand Hindi. Even in the
four southern States, there are suffi-
cient number of people who can un-
derstand Hindi. As you know, in Tra-
vancore as far back as 1940 learning
of Hindi was compulsory, even before
independence. Shri Vesudevan Nair,
who comes from Kerala, told me. In
other States also, the learning of Hindi
hag been going on for years togetber
in the South. So, a sufficient section
of the people knows Hind: even in
the South. So, it is because 80 per
cent of the people knov Hindi that
it has been declared the official lan-
guage, and not becau:. the people
from the Hindi-speaking areag have
been espousing or propagating the
cause. There should be no such mis-
understanding. It is because the na-
tion has decided it should be the offi-
cial language. It is really derogatory
on our part to continue to use English
for ever.

So, I would submit that *“shall”
should not be accepted. The amend-
ment that I have moved may be ac-
cepted by the Fon. Minister as there
is no harm, as 1t does not go contrary
to the spir.. or the declared policy
of the Government.

st et T T ST
W UF Fgrad § {5 @y g av ar
wm fem e, AfF I gy A A
Al ST WFAT | ST gH A oSOTA
¥ fog #3 gg wifede w@rifs Iwg,
T ¥ X O fgRY” & ag § e
37 fod ot ‘o v fifEs wE a3
s, WIT @ THTC AT F qGhr
&Y wufy 7@ v fafraa w< & a1 ¢
T TR A NMIY FY or&Ta & Freot
¥ &1 gy o7 fF ¥® IS w7 gAY
Y FATH ¥ 7T A A ;AT Ay
afl argy Frar, @ WA FAOTX T
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F dEY T I AR gEw g w5
T TR A S AT AT A HAT
qU A g fF AWER R a8 @
TET o fFoAg T EEY H e ¥
FH FL |

Fraga e QA3 fF
o Uqo Fo F mfadi £ wET FAA
wEfa e F e &1 UF
ware a1 e orh | F @ AR
¥ 7z 7@ e & wrad oF @
R IAFT HaT g8 & fF WRaEd &1
faars &Y omd | F ¥ agd AwEE ¥
ITHY @I { AR I AT AT
Y 99§ @y wA e fF oe
Tawa & i faedy a3, ek & W
TZ | SAHT FEAT & fE oAU R 1S
#7 wy Fgy fo Has Aq Y SEE
F AR AT GRA dEw ¢, A
I Fgr f oF 37 AT Aleg g
o9 WINTT <@ | FRY 9% ATH 1T
f& %1 WA Faw g & fF ag waen
fre oY IFIT Y g T &1 AR W
WA 9T F HOAT qeAas I
T F W | qH 9% 39 FC g
meed g f AT e, st 6w
Y, Y ggd aqEee § 39 faAt
ITF qT9 9T FT AL A I TN A
@ o wier 15 "t qgrar o 1 &
g A8 fF wr g g
& fewror * Aifq o1 W FAdT FQ
R A g EfE A&
afed F 49 g ¥ fad g ae ey
AT @ 1

T gy ug feafe o & fF
Y A § fawrom ¥ oga
e fggel & dwar sgent 4
Aqfesw AFT qEawAl A, 6
my w7 & efifer gfana
= wredt ag w5 @fasm &
U Wi 1g faema = s ag
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T WA T T S § A
W wAgly IO A gE @
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oY Tl T )

o UHo Fo T FNFT T AT
g AfFw a ardt et Sama ¥ ag
Tex & foaw fedt mea g g o=
fafae, safa, a1 g« #war g,
QF @ g § 7 faer waty @i
FIH AG TAT( | S GIHFTL 9T H47
AN FTEET A @MW, & I Aty
qigT o W I T Er TE, A wafy
Faia am g W e o
T} ¥ & T gma wfus 7@ w3W,
wifF W weHew 9 faa &
ag wgY F1aET faorm 6 few gar
Y @ IR fFeIFRy IgHTFH
& 1 59 3937 & 399 qg fAdga F=m
fo o 7@ @ FY wIfH KA TM7 T
FATT § T AE T AT T g AT
FAT F S W T gHrQ g A
9T &1 fF FFR G IA@ T AT
frag st & s

wfad ¥ fadea § f& @ =t
FITFTF TF A9 9L &4 ] AR fgear
T ofEe I 1 IeT T FW
am-fegregdFn ofwrs ami & oy
gafy F a # 5=t #3 5 § fram
safy @ ¥ fag due & 97+
T2 AR FTEARTT § WX IAFT I[@FT
srafy &) sqaear AT ¥ | |

Mr. Deputy-Speaker: Shri Prabhat
Kar,

Shri Sham Lal Saraf: May 1 know
whether today also the speakers are
going to be called according to the
list that ig with the Speaker, whe-
ther only those Wwho have moved
amendments will be allowed to speak
I want to speak on this amendment.

Mr. Deputy-Speaker: But let those
who have tablej amendments speak
first
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g9 TR T 9 9F § ) z@fed
T IARY A gHTA g 0 & ar
faqw afcfeafs §—wifs a3 wga
AEAQ  FANT F—IART W QA
FY g & AT |

Mr. Deputy-Speaker: We have
taken nearly 16 hours on the general
discussion.

Shri Hari Vishnu Kamath: It has
been extended for tomorow, lle has
agreed to it.

Mr. Deputy-Speaker: I would re-
quest the hon. Member to limit it
to five minutes.

Shri A. C. Guhg (Barasat): Will
only those who have given amend-
ments be allowed to speak oun this
clause?

Mr. Deputy-Speaker: I am giving
chances to others also.

Shri Gauri Shankar Kakar: Those
who are opposing this amendment
should be given time.

Mr. Deputy-Speaker: Five minutes
each.

Shri Prabhat Kar (Hooghly): So
Mr. Deputy-Speaker, Sir, so far gs our
contention is concerned, as a party, we
made our position clear during the
speeches made by the Deputy Leader
of our Group, Shri H. N. Mukerjee and
also by Shri Vasudevan Nair. We do
not agree either with Shri Frank An-
thony’s contention or with the ocn-
tention of the leader of the Swatantra
party that English should continue for
all time to come. We say that it should
be replaced by an Indian language.
and that language should be Hindi.
Having agreed to that, we have also
moved an amendment which is almost
the same as amendment No. 36. My
amendmeny is No. §7.
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Mr. Deputy-Speaker: You are speak-
ing on 62?

Shri Prabhat Kar: I am speaking on
amendment No. 57 which is to the
effect that “may” shall be substituted
by “shall” in clause 3. It has been
moved.

Mr. Deputy-Speaker: Yes; 57is the
same as the amendment of Shri Frank
Anthony.

Shri Prabhat Kar: In spite of the
step that we have taken, we have
moved the amendment that ‘“may”
shall be substituted by “shall.” Dur-
ing the last three days we have had
discussion, and barring perhaps very
few Members,—at least ag fart as I
know, all of us came to the conclusion,
and there was almost a unanimous
view, that the question of the conti-
nuance of English does not arise, and
that Hindi should replace English as
early as possible. In spite of that, we
wanted that the word “may” should
be changed into ‘“shall”. We have
seen since the last three days how le-
gal quibbles have taken place to the
effect thay “may” may mean “may
not”, “may” may mean ‘“shall’ and that
“shall” may also mean “may.” In view
of this, and also due to the insistence
on the part of the Government and
also on the part of some other Mem-
bers that “may” should not be changed
into “shall”, there is 3 genuine appre-
hension in the minds of the non-Hindi
speaking people that today the Gov-
ernment wants to foist Hindi on them.
We want that this apprehension should
be removed. It should be made quite
clear that the Government or the Par-
liament is not imposing Hindi against
the will of the non-Hindi speaking
people.

I would also draw your attention
to the provisions of the Constitution
Article 343 (1) says that the official
language of the Union shall be Hindi
in Devanagari script. Clause 343 (3)
says as follows;

“Notwithstanding anything in
this article, Parliament may by
law provide for the use, after the
said period of fifteen years,. .. .”
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So, it is within the discretion of
Parliament to extend the period; the
power is vested in Parliament. We
are extending the period now. We
have seen that there was opposition
to the introduction of the Bill by a
section of the people. Not only that.
Yesterday, there was some type of
amendement moved by Shri Frank
Anthony and Shri Ram Sewak Yadav
who wanted that the Bill should not
be introduced, and Shri Frank An-
thony wants the continuance of Eng-
lish.

The main point is, what we are deci-
ding now. We are saying that English
language may continue. Who will
decide again whether it will continue
or not? Under these circumstances,
when we are thinking in terms of
passing statutes in Hindi, knowing
fully well the difficulty of the Hindi
language as it stands today, and the
flexibility of the English language and
the way the laws and the Consti-
tution are interpreted — the
lawyer Members will know how these
things are or can be interpreted and
misinterpreted—at this particular time,
we still give scope for such misinter-
pretations. Not only that. This. will
create a feeling in the minds of the
non-Hindi speaking people that we are
today trying to foist Hindi against the
will of the non-Hindi speaking popu-
lation. I do not agree with Shri Frank
Anthony that the Home Minister was
speaking completely contrary to what
the Prime Minister said. Ag I under-
stand. both of them wanted that Eng-
lish should continue. I think that,
from whag the committee has done
and also from other things, the status
of English also as the official language
will remain the same as it was. That
wag the assurance that was given and
that is evactly what I understand
from the spveches. If that is so, what
is the harm in clearing the doubt and
allaying the apprehension and fear in
the minds of the non-lindi speaking
people, and making it categorical?
That is what I want, without going
into other questions. We want the
integration of the country so that
there could be no misunderstanding on
the part of any one section.
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[Shri Prabhat Kar].

For exemple, I come from West
Bengal, a non-Hindi speakin garea.
I can speak fluent Hindi. Our educa-
tion has been in the foreign language
all these years, Now we want that
it should be in an Indian language
and that it should be the Hindi lan-
guage. But then the process should
not be hurried through, and there
should not be any feeling in the minds
of the non-Hindi speaking people that
they are being forced to learn Hindi.
Let there be a natural flow; let the
learning of Hindi by the non-Hindi
speaking people continue ang have a
natural flow,

Further, it appears that there is an
apprehension among certain sections
that hence forward, unless a person
knows Hindi perfectly, his chances of
entering the all-India services will be
affected. Are we not to clear up these
apprehensions. Are we not to place
before this country our stand that, as
at present, English will continue in
the same position as it wag till again
we discuss and finalise the thing?
That is why, in spite of our having
categorically made the statement, I

commend this amendment. I would’

request the hon. Home Minister to
realise that the refusal of the Govern-
ment to accept this amendment will
create further complications in the
minds of the non-Hindi-speaking
people to the effect that the Hindi-
knowing friends are not agreeing to
accommodate on this particular point,
and that they are trying to foist Hindi
against the will of the non-Hindi
speaking people. That is why I ap-
peal to the hon. Home Minister to
Jook at it from this angle and accept
this amendment,

Mr. Deputy-Speaker: Shri Balmiki.

Shri Bade rose—

Mr, Deputy-Speaker; I have called
Shri Balmiki,

Shri Bade: I have got an amendment,
Mr, Deputy-Speaker: Shri Balmiki.

st qreEiEY ;. SUTEAE WRIed, AW

81 siedem & Qvo AT Qe | g
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TN F IR F AT AN F W H
TR W ¥ AqNE a7 faar o, ar
# gwean g 7 3 a1 aas w9 fg=
F o § A ) gt A ar gad
T § AT AT &7 oAfFT Y wfgear wih
& a3t ufusa soF qer ¥ wa &7 )
Rt g §ooaF wfges W aeed)
ferdt & a1 F1 awdA fFa @

IMeA AT, gy fanby
afewg & fe &1 qan go< S Rfas
AT &, STHT T W67 T |7 &H
e fFar &, 98 eI I9FT e A
AW, 7 & awAw g o Ry
gfagm Fv ATHT FT IeoruA &, ATHT
FEHE I fagaw gu amA
g sau d9fF e ot SR F waty
frutfe =& &, wafed sa=r St an
o g fagear g fe wost &1 s
e faar o @ g, sgwr oo
a3 fFr AT ETE | qg FET S &
fet A St F =9 9 UF auA
A EHI FI AH TN 39 F AT
gr 1 3ae & wgwa A g afk o
gFR &7 a3 fagaw g, zEwr 9
THL &, TH a9 H e faam s
2 AR wsht & far wafy fruifa
ford Tar ST @ A1 sAS AV ST
T TH qHG AT &, g SHRT AW |r
T WM AR e e a
¢ faer g3

oq 3@ f5 ga ww # fegsr
T T T g | 98 IgHT FT WTET &Y
adf ¢ afew fa@ q@ & @0 wuE
FuTelt, W wife "eFa § fawer &,
3 a ¥ e ot awa afaen 3
fet &1 gepd & faselt s/ oY
& arg Wiy a1 A @ 1 st as fafy
1 9y &, fedt R gopa wv fwfg
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(RFAE) qAT § AR g A9 g9
A F T IEF TEET & ST
g e d dog afm mse@N
* IR OF faw m ogra g srar
g AfF o Ay #ew v ogER
Tz fga § o wraren® oFar #1 @y
¥ fag sust #1 o= faiy o @
qFar §, ¥ 3@ fau ¥ wewa 48 @
a&ar FifF & Sran g 6 iy oy 2
F HeET THFAT FY @ gd, I A A
FY 23|I g7, W ¥ Aeaw g Ay
AT ARA AT T @I g4 A AT
IR g gF & S wfywaT @
F gT YT SV § W T Sy g
T ag W mwr fgedy #Y & s
o wFar & ufeFa ag & fF 2 W 5y
SASHY AT Al ¥ fg@ F¥ W Ay
Y & A1 8e @ A S AT
W & Fed ae g AR fow @
g fgdt ofusat audr sy # =7
& feal wrTF AN S T8 TN
¥ faq qa g fr afes wmei &1
AT TF T &, S9FT UF  HqOAT
arfgcd §, 9% TF IAAT § AfFa fawzt
FAY AT TF AfEed §, €O Th
I=aar & 1 Arg g § a8 Wt F2A 3 g
da g f& wafas 9o @ nF s
& o difwm <@ o &, 98 IS &
gL aw S g, Afww Tt aw fgst
FaY g, I T T T HIL ATGF &7
¥ gudr T g I o R W At
T[T WY A F HG AATH § |

MHIT AT A9 q ® T ITH
UE A9 T FL A g1 AOSd gl |
IR aweamr 7 oF FHf w41
afq & a9 g Fav f& 3 F A=<
IO AT F AT 0F G ¥ o &
17 Zferor W & AT e A9E Y YA
1A wgy ¥ fad A g i ara
I[WMAT TF §, q@ AT UF TIE X

VAISAKHA 6, 1885 (SAKA)
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WH E, AR LW F R AT AEATHF
U & WY AR T O a7E § qraar
2 fmagaawaainora@ @
fewrm & fag e 2, s A &
TF UF TN F A F, A q@ AT @
a1 M, A g w0 g,
qA, AT, A TIHATEAT AT THIT
ART R W F ARG | JAL ARG &
AT HAA e g7 § A afeor e
¥ oA Wi § AfEw s wR
TR § OF THFR § AT i aa
g v Fr oW afao e
TR WL 97 AT I HETgRST
& ford, faiy &7 & Y o= g4 &,
% fod qu WET g, S g aferor
A g, o frd e gem i
fade == &

Shri Maurya: lie established the
caste system.
S qEAEY . wT 99 Fee faweq
#1 & wfer | frg wEE a®
¥ g #wAs W FT A W FE
faeen a9 3 g san § FifF 3T
UF AT Ufedz AT AG 2 |

T gy FTaw ag & oE wafy
fratfeg gt sfed fF &= a= wos
oAT =oRfr | 9 O w9 qg At
fraffa & s ag a5 ey 71 3fe
wma wg fae v & 1 oF wEly
fauffeg s 3m g s g § 3g Y
F #T 30 & 5 m wmafy & ==y
fsrgsr &9 8co T&H ngm
#1 gerr a3 o fedy @1 S faRw
W g 9 39 wafs ¥ a9 99 A
faer =fgd | afs st Ifaw
T faur et &1 a7 A @ & AGN
grm | & gt o= “H R “ae & e
# @ gg wEAr | F 7 S g
‘e ST g wEd AE g, W Al
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[t areitay]

8, afea fedr & fag & o sy &1
oEEwE 2 |

S I gEa AiEde fagag EfE
FER F AR ¥ faiwsT gy 7 o
AT TqH , WEAIAE @ 2, IqF
St STt @ g, sEH A @
A g f g drw I g ) A e
femma & & wrt ag & =8 T90h
REN ATy d, v s @
f& ot gma A WA R, Sw )
faame w3 A e #1199 g
FdEdy A # oF frae N Fadew wa
SR | g st g 4

“For the vigorous propagaton,

development and growth of Hindi
in Hindi-speaking areas in gene-
ral and non-Hindi-speaking areas
in particular a definite and well-
planned scheme shall be drawn

out acted upon to replace FEng-
lish before 1980”.

RGN fEfer &
AT q4T 9T & {7 gaT 71 faag-
FTOF TH( A9F T T T 2T
ORI faa &1 g &M g a9}
ATt =rfeq v 59 wafyr % oy a%
wist  fafames geft S s,
qet ST wEAr A et & g
Sfaa wam N AR e o

& A1 A E 5 el & AR,
WA AT PR T &1 Fg 9
STCT &1 #FAT &, AfFHA gEL & FT q7aT
AR I W AT 359 & faeg gt
FTRY ST AFAT | gAILT g g R g
I H fglr &1 ag oA WA gev
wifgd #R 7= s 2 fF geare =g °
AT AR T

Iq(eqeT HRIEA, H AT FT UTAT
FA T AT AAT ARATE

APRIL 26, 1963
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Mr. Deputy-Speaker: Order, order.
The Hon. Member should resime his
seat. Shri Bade.

N wEEE . CET A A g
F8 &9 &9 ¥ fgry 1 Afywfus
SO fFar s afea & Fe TeaT g
fF 91 aF =g 9w Aqo F FEATrat
o afugfat F1qR aF yaw
< feh @ feed, q@ aF A &
T & h & wia S G 98 74,
9 aF fg=fr &7 fga 7€t & aFar § 1
¥ G FHAtEl w1 & g famm
¥ #r¢ wrEEr G g
Mr, Deputy-Speaker: Order, order.

He should finish now. I have called
another Member.

ot aEwe : OF qAm a1 H A
AT ATEATE | G GATE Ag 3T H1aT
g f5 3 ¥ g qar v A gfe A
Y gU gk Trergd St gfww 9
oo A A o g F ey ®oama
fed, vy garra ey g & f it T
amifs guey g 8, 3 ferr # @9
=rfzg |

S &% : TUTERE WErEd, Wuw ar §
o9 ¥ ST g3 § Jg aaaArar A1aam §
f& iy arg W T E 1 H omew
R § AT § WX @MRT & 4TS
FT @A TG | §T  FT fgy ot an
ot 7dY 21 wfwa ags 7 s & faely
@ AT 1 59 A HE Fuy gl arar
ST 2 ag gudy M fady fawas gt
g aFR AR F FEA A AT |
afgs oft &F Oradr 7 1 mdEHe
wFar g AR A Fa H, §Iw
# G F41 § |

=t gfe fasmm wma w7 Fw
fedr 21
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ot X IHH F170 7€ 2 fF I
uF w¥Ede faar 2, WY dm oange A
srew fafaeze qiga & adfw F w14
Ueaeieie  faamen fa dfmm wmw
A | wfEa & 3 g19w § FaA1 Jgar
g & s arew fafaret 31ew 4 219w
¥ Fr5 Ty faur & 91 ;@ A€ s
F (T TraAETCE ERN 7 A F1S WA
AITIGT &1 FCAA |G 2 A1 fog a@
¥ 9gF gy AEl U A @F WY
fagemar a1 9® a7g FT HY AHT WE
2 2, femay mran &Y wfed f st
@ s Srfeg st TR qt Syl
Fen a d Aae d e ¥ w
F73 §, T wenigAmg  fgedr § #
£ o qermrT @1 S omng € 9 ey
T A & A quE § A &
F{ FAFT IF THIT AT 2o 2 fF fgedy
w87 9T wfgd 1 & ot veoedT &Ew &
Fga1 wrear g f& afz srew fafaeex
grEg A woAr wmEEEa g faar @
St 3¥3 wifewe § wifegaa & fF

“The official language of the
Union shall be Hindi in Deva-
nagari script.” '

7 N gAfrEe oF g A, qar
IT AT BT TegAY d gEaed {RAT
2, IFETI AT YA TG | T THG I=A
Srar &, 99 affeqfq ag= S &, 9
STEHT F14T AIAAT TRAV & | A
S T4 ford sy AE 2, safway
¥ fag Afag § 1 @ OeET AR
FifezegqT o7 FEaET FI0 & Lo AT
?xm«wmmﬁéﬂ’fﬁa%ﬁr
fog  ATgAfee® g1 waT 39 fod 9
B q agw wa, & 78 gl g ¥ fag
FrgAfeH qe &8 g v fgr e & ?
afe Geqt e a8 Fd fE oAt S«
I 2 ag T Awfed a9 Y § 9 wwar

VAISAKHA 6, 1885 (SAKA)
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o i g AT WT gy # 1 AfET ag
IAFT AL WY ¥ | T@ AT ey &
5 ogt OX HRAAT I | 7Y quH § q
g} mrar fr AR wASh Wi afed
ST g ATV AT FEA & AT ST K1
THA JFAT F |

LT G F qAH AT qLT AA
T R FIfE F AT ME FTATT AT ZU
§ | w@aw TRt &1 fgedr ufr ¥ A
FIM F7AT TFAT & W afqT WL F
Y FIH FTA TIAT §, IFRT o THo
Fo & fAQlq W @ AT TeAv ?, T
fad s Fer fF gus A g
aifed  feedY wmaT gAY wifed, Sfea
fg=t N oY% o Fgdy =fed | e
Iegi fa=t FTHTR facre for, ofeey
e §oFEr i @et a7 fgY Sy Ny
HR A F A AW I IR
R YIRS &7 faar 1 3ARY Ty
Fatgiwa g oF ar gm fag o
qIN gAY UF WETE! §EEd 1A IHE,
g AT TE "IEE ) gy q’l—r
AT A H AT FAT| W4T Qv
fafe” g 7 w51 7 % & A1
‘e’ Y Y aFar @ 67 Cae’ @ A

u‘tg’rqmql AT FT 4T Te
méﬁ { AT g€ FT HATAT
gyamasm ? AafEw SaE g o s
AT & 3T 9T T faTra FTAOE |
¥ wmear § f 70 T Trey wrar F
afzd, O &1 T\ TEA 9 |
agi # ez AT 7=y Y e o
HTE AT TAFATN & FTR7 € T=7
sTd, w7 ag ferdt STAT ZY A% wAr
FIH AT THA & | fH99 AHAT T
g e q & & #Y, a1 e A g,
U AN & g, T F AR A AT
JAT AR ae fgat | &Y TeAan 2,
wost ¥ Ag FaT | 3 fag ¥ Sgan
g fr feet &) e w3
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[ a9

UF qge 7 ¥ fgamr 5 w
fe=Y Tre W gy A @Y A wR
ey % g1 fEed w0 7= Z1 A
W FTAEE F TG AT | § Zo T E-
T ALY Argar | # gAY A0
TF IATET00 3 ATRAT E | OF T9H
&1 &Y foagi  oqAr g ATy o
M7 g% fag @nzdy 9f | § AfF=e
F qma ) | qyafae 7 Fgr e
THAT F IIZFS F4 FLOF O AL
OF UF IFIT AT FH TV 1A
AT A 9 a1 T g1 T, 97 A1
Feat H@r o7 I ArE H oAy 9T
7 Fg[ fF 777 g=ar faezy 7, & W6
IR ¥ 397 IS A9 A0 1 A9 g8
v 39 g Aa w1 2 faw
=T @ 1 AV TG RO I AT A
0 3 & A wTT ¥ 95T 07 A AT
farare F7AT Wved €, ag wIY WA ¥
qae £ afgd T @) fel o v
W F1 O WTT AT A, ¥ I @1y
g, ofF w2 & fawes T 5 ) AfEA
fam % WA fdt ) Treg e @Y
a¥ar ) Tl & sgdfa e dm
% of a4, uF faqrd, o femm o
oF JAA RAY @ fAg A g
fr —

After 1965 it may be discoatinued.

AR Afaard . 1 °T 3¥3 § AR
foram 2 -
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afaq oy Y war 9TE 3w fad aE
A THAH ;T FFAT 2 | APFT T2 FEAT
fesras FY arfed, za% 1€ Tedar
gl &1 oY g7 37 fegfy § A1 I9H
dw 9fE 97 F52g #7 a1 AR U
T AEAT Afgd | N AETEE a7
F 9 AFFA gAY AT T AT IR
Tt frmmt & 95 il feT
afzat ¥ AW gAY @ AEw W E
AR T AR FEd & fF g9 ey
FY AN NI 1 Fg A qE AE R
gH UATATH &1 ITAT &Y A § FA
fFgfam &1 ==t fod &% wgr i fr
9 288 ¥ AT U F1 femadry
FT &M wifgd | WY ag o dw
“¥' FT ATET & THFT AT AETed fRan
JAT AIfga | FAR AT WA
3¥y W Ars faar

Official language of the Union shall
be Hindi in Devanagri script.

Eqaa aft it & sgm0 g 5 w17 7
Qe I3W & AT T Ad T IAHV
91 7 f5 TR0 = #) fRay o
FQAE 1 78 T & 7 fgred M Fraw
T AT A §, G g AT A
w1fed | zafad & wgar g 5 Qesy %
AZ A AT KT A FRAT A |

AR A1 fafaeeT avga 7 T way
% s

Official language of the Union shall

be Hindi in Devnagri script. “shall” may be interpreted as “may"”

in this context and “may” can be in-
FfRT ;I;‘; Tg 3 FT AISIA Fra g terpreted as “shall”.
Zfaqor & TG ATE HAAT FY AT AR
¥ q@ w1 I AfuE ARG H @
oY) A AW A R A el A
APt A, A1 IAE T T F VL AT

W7 A FT FE | A A%Al, AU,

# s fag F7Av g 0 W & ww
g’ FrAr Tifgd o A &Y war
§ a7 RY F AR AN &1 femwerg
FIAT A1fgA, T8 T4 fa74T 2
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i [Ny © IIEAF WIRT, HA
e Hz AFA7. 4R ¥ | I WY FRfFEAal
g fw z@ amm A AigaE A N 1
Tz /A A gafraa g1 W F I § &
TV AT AT F 19 H A F9AT AR
ar

T 9840 # I gAIT faoa amr
aﬁﬁfaz'imﬁ%msﬂwréﬂ%
sz gu 4 | 37 Ay e A w7
ST FT TG FF 9T AT FF TN A
F fa=t =17 9= 1 797 97 | gafea
840 H gAY faum ¥ 2z i =@
& mar f& 8 12y & o= fegeam
H gt TrovaTar w8 @ afew zw dw
Fy ot fe= 2w 1 wT T o
o % &Y a8 =< vET FWG A AT
&1 JTEY | TG T FAA @l

AT LW 7T & A9 ¥ gATS AT
g & fear ? & growy areed
o ¥ g fx we &1 rem '
EYY, WA FATT FY QAT GIHI FAT
A ITHY T O W 69 91 5 ag we
99 9% F1OF AT | ATFT 98 a&FwTe
o1 F¥A 9T FA¥ G Wh g9
fergram ®) IAar w1 ww@r faar A
faw ¥ amq fesamue fwan o
FTHTE F1 ATGT &1 G310 THE7 2y @
g FY9 F99 9 TN R

WA qg FE AT W & WX TR
HATEAT &1 Wi & & Aasr @, 59
o 93, 5= ¥ A 99w, & a0
A A, AT TUX I AFT | T
FIO 7T § 7 AT TOHTL & AT ¢ Y
1T TF AT F1 qg F G @, 7
LY AT TF AT WG KT 13T T @ |
5 fe ) #1 fegem %5 w9 E
NI & T HIT 0 AT FY TZATH
fem #iv @ w1 WF gg FASw R fE
oA FuTE AW ¥ qATEw # oF
fazery wTT #1 fgAmaa 7 7 &, § w7
fargia 3o ¥ w=x A o &, fow

VAISAKHA 6, 1885 (SAKA)

Languages Bill 12200

AR T &7 F0 WTEC & ¢ AT H fgear
foar, fogim geanfmar &Y, 1 @
T S FT AGET THAS T HL IAF
FHF1 F1 4% ATFT WAT G, FA T ANT
Fgd £ fr g fgs, &, qvamg &, IR
fet 37 g #fsa s, 7 &9 ) oA
T 7 @y fw afaw @ g @ A
AT &, TAAAN FT TR AV | IAF
Fo w7 gEAT o a4 § fF
qoTe § fg==) %17 qNa, F TTTE =7 AL,
AR WY A F1 AT FAT ) @
F) TG WETHT § T AT F) A
T | AT 39 FIHT FT A KA 47 fF
TS AT FY T FIA AGT TAT 05
qfcfegfa da1 &% &0 f& w389
faty g wr § 1| z9F fau FvErR
qAfow & 1 9T WA AW Fv qg AT
g1 mfge ot f5 e g W @
i g FTfadefwrsik =
qfgy a7 & &3 & FT &1 Fgd § %
WAt @ | 98 faae STooT &Y A9 @)
N A WA AT §Y G AT I
IMH qum oW @ g ww § faan
ART JYAT AT FY a7 gorar R E | A
T 0T AT A FT A FE 4, A A U
AT IS 4T fF gEE S AT AT Y
T & W 39 i suRT IRt ag d
fF gu i #1 2W ¥ F2C | A a0
T 7T | Sk A ¥ fag gAm
A avE A Aed ®|i 97 aifeat
qrff, gaTdr mramsl R afgAt ¥ wo
R FAZAT W ITFT OF AT T &F
@, AT agt ¥ 99 mr | afe s
gaa T Ar fv sue & O sna 3
F&IT & fo SuSt yrer FY gErr W
qg T ALY gHT | TR FAY q0 AW
T gYETE &1 & 91 f a1g &1 qAerar
FFTe & 1 59% fou & ) 59 § s
quTT HAY Y fAeHT qawHar g, v w;
zferor § w7 AW A7 UF FEA 2 ]
BN Tacd ggaaT el
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Y ame]
TG B AT FA &, A7 g Ft A
F &, FW( IET F AT W, I
ST F A F § g w1 WS
Fi ACETL HT T TR TG F| 7@ |
7 IAF U TAE FHT | HT AT
wifet 1 ag aavan fF qrerds ang ar
TTog HTT & § | AT AT F oAt A
gz % f¥a+ 921 fwar ? /e 9 0
A% fq0 @R foma & | 9@
o ar {5 I wTE #) 3T WK
TENTT AT W OIIEAY, q1 AWOA
STaTAT & A oz W A {4 T AT

Y A IR ¢ 98 48 & {7 wuan
TTIEES WTET gWT 1 T Wiy fgRal
T A QR TR AR T IT I
o Wiyt fgeat gy sam | qfEw e
#r5 gfeor & wrd FwAT WARA AT
HAF FART AT AT RecY B aX I
TEAR FToaAAT wAET § w3 faan
s | &% gfem mafaw w5 gt
s Wy ferzr a9 sAA o

l;l hrs.

oA NI qg AT = -Ha A
F 7 97 ITT A feqor F1 wAqAT
3T fr 91 & A e AT TG
ST § | ITHE g IO A Zfeqor &7
awsT a8 2 1 3feror ¥ o, wAR ¥ e
1T I8 qF qAIT AWM TF G § A IA
7 Y w7 w9 ) feegem ¥ o
Zfera @t faam a aage TR ag IuT &
@ g1 a1 Iferor § T g, T WA ¥ Y
afer AT AT 98 & ifed 77 & w7
ATEE R G T IAFT AT Far
AT MR A (TR fF TR &
Sy Y, Wfad T 7 ATET, FAY AY
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REAIC UGS S I T
e CO g AR I C - i i
feegait &1 Tre7 a1 a1 TEFd e 7 0AA-
WTaT AT 47 1 afE afer a1 anfed a9
U HEFT TFY F AV T @ oy 7 Gvar
T fear AT AT | 9T 3F 4w H gAAL
FT ST HGT qT WOAT F BICET 30 27
T TS ATT AT AYT WH ATAT T
NTET 39 AT F Afed @Y 1 99 wEAr
FT 5T W 97 UST FTAA T AT AFAT
I AW R US W T | IAW A
AT T FT AT FH TS qTET AEY
9 qElY | ATl HU T 37 3 & T 94,
R FT AT @A ¥ g F |y
Yt 2 @y a4 ar
AR & UOF & WAL AAY W FATAY
I T & | I9F ATEE A9 A0S 37 ]
HAAT & FTES T FT AT HT WS HT
g 45 qav & |

FAEAT AGIIA, WA A FT AT
RATETTEY E IW A qA AT TIAC
fi a1g A A1 7T a¢ 4 § AT AfaT g1
AF & | g FTAAT WL, qH qV G AT
ger g & ag fd a9® O o §
form famr & for e} oY § Fgr o7 £ a8
THG ¥ AL T4 TH X FY TAQT 5T AT
1Y g aver Frafaal £ T 47 FT
ATCTY | WIS TS a9 HY7 ST &
1 |TE a9 9E9 & 97 iy T
TR TG 1w SET AT HIHY FU
AT faT 3 | WA FHTT AAV AY
FqT T g F AT FT 1 I8 TR
SAA a7 75 & HT IF A7 Qe 9%
Yoo 59F KT @9 1T & AfET 10T
ZfoAl & g9 F ¥ WA 9 TFA & 1
AT AT AT FY THIT 3T TEY IFY
s foaa AR ¥ F TS &, § |7 T
YA, T AR W qAafga
F a9 FINT AT 31 0ed § | 36 A AT
AT HgST & faq Fat T w5 ¢ oag av



12203 Official

AT F7 &7 WOAT FGA T G 8 |
TITH WAL AT IAG ATET § F&T 98 FEd
& 1 AT mEa q9fe Agw & faega =
& 1 TR I ANEAE faar @ /Y ag
IHHT qTAT TH G & | S 07 &Y =Y
¥ | dfeq FgF fo@T 97%T F2q & 92
T wgd & | W WIGT & A 7 A
fergeaT 1 WIS ATt AT F Y IFATA
T VBT E AT HOH § FEATATTRTE |
T AL HIS ZYAET A1G a8 4T 3,
AT 1A [ (T FT, T TG AT
qrRfas AT & "arw w7 IS ql H
IFFT T FY GFAT g AT F g i
7E HYF TA FT W & 7w 7
AT 1 WHT & 1 § g 9gm fF
g afqw # 1 W 9 T g
Aa Aid {573 & |1 98 wHAT A
# 7 TP IS § I qIA F@TF AT F
fer artfem A &7 @2 & faw 3T A1
FATE o7 4T (A4 & AU wGAT T
A A9 F79 ¢ ) fOw a7 AT
fergeama &1 T ama @R @ fag
HIAT WIGT AT A7 FIF 4 I TOF A
fagr & gg 1 FEY 2 ¥ fgrgea
F v, FIET AAGT FT FHTE 9L STHT
=AY & fog 71T I ghaw w99
g & fou HaA FT AEA q@TEr
e &

Sureas W, § ww wEw
T AGF A AT F T F 9T F AT
H g &7 A ST AqmEar & @ i
IATHIT F HrL ITAAE g1 R §, ITH1
ATT F WA 9 q¢ &7 G foaqr s
for st fg=sr el & ar 5ad ?
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IQEN WET : AT FTET FT
wHsHe waW & &

gtamdt o & owor miedz §r
ferdt ® qmal 7oy £ o7 fo=) % &)
AT TEIE ...

AAA AT wA (ART) - A
Faen # e

A Tt IE W AN "
1fqT FfFw o Y s A & foo aww
TTFTABGEE

SRS T qA I F A
mfefees qiaw gy aay

Iqee WY  AAAT FIE T
TRE AT ZT TR |

oft @ugt : fedt wivFT AEee, &
Faw 7 AT § AGAT M@ AATA fEy
FAE

H oTT &7 ATHA T TEF &7 0 ®
fAgza 7 9 § % fergea s
17 F4T & 7ea7 & | fgrgean &7 a7l
9T A § | 39 Haw< 9 fgrgea H
THAT Y agT IEQ & | e w1
#§ UF AEE, UF a0 qEgl wrel
7 HYC F 18 UF oAt A I aFar &
fargedT &1 280 AW § ¥Y FIT A7 AQ
DA ara ¥ | T TN AT RS E I
T FFEHT Y | A e Fd gU
qHar 7 9 W & A1E muAr
TF T T | WINT & aRT Afaew TE¥ g1
aFar | AT feggET A g &
fgsTs T FgaT € ag fegea & wfacy

Shri C. K, Bhattacharyya (Rai-
ganj): That is what you want. You
want to utilise it for the purpose of
bye-elections in U.P. That is not the
purpose. 7 F gFTad 7A@ I A g gy,

sy amyt: 7 fawmad # SUAT Fa% fw ot FE FT § TG OF A0
qferd | ag a1 fr A 9@ fad A Ay

¥ faen® o @y & A fegEara A
uFAT ¥ FEATEH AT TG § | W AVAC AT
YT ST AT TG AT IR Y TERAT |
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[ ame)

FATA AV FTAA AAT FX AATGAT AT
A7 3 T WA F frrzfoe 579 9 A7
ZATY FAMFT F13V4 A7 T ITE ST
aua # 8 W 41 3 farge wafaag
% 39 9 A7 FE, 9T 67 A% agd
F7 I, T2 ¥ @ 4 WY B At
g frApe gow wem TR o4, W,
AT AT GV TEA-AGT G FQ AT T
A7 TEAT HY7 AR # W AT CF
famg= FwdF FT TFEH QT TGEW
ZVT AfgU °7 ITFT AT AALT WATT
ar | zafag & I fF o BT AqTT
A 1, IAIE FA=TT Y ITHT A FAH
oY F7AG FAAT ATF AT Tg TEET
forch AT 7 AT & AT AT TG

o9 38 gAdT ) G fed W
o=t ) fF o3 2w &Y g wTeT AW
IS ATET § IAHT IEH T I TR T
faersa | wfFw aefeer & a= ] 5
AT T AT A7 g1 BT & W e ¥ it
ax fa2 7gA T FWE QI VR | W
FTE T A Y TrnITET I & forg
a1 ¥ 39 K AwA w5 § |iE
AT_ AT ®Y T TG KT AGAET €
Afe AT A w7 A A A T
SIS T T8 &Y FHTAT A) AT § AT A}
9 97 A7H AT § | 37 T § oA A
T | AT AT T AT AV A R W
WY F meAY Y Ay T TIfRe )
faary et &1 w17 7 AfRA oar @
0 T 3 fE g T g qeRT
F T A qAF HAAT T ATT AT TG
FTY B

FAAT TTIHTAT 1 HAA F I T
#T a0 T | WS 3H ;T X A
YT £ 90T FE T TR &1 AT
AR A I
Afa gt & ¢ qF §F F AT T
azar 2 fF 991 ®A a7 A 2w w
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AmA gATefer & mEar ZEE AT
g mer w7 72 § | IFFT AN AT AAF
7T & fF Y o &1 I ey a1 gav
F1 fazr fear | w1 997 At &1 370
fear a1 afawr a=t w1 99 37 fam
LY feror arelt &1 weHT fear w7
AT ATl K @7 f2Ar | AT ey
THFATIAR FY IAT7 faqr a¥ FAY IRy
Zar fmar | W @ a4t
F1E 0 safeT afz 3w 3w F g #r
AT HIT T AT FF F AU
FEANF A q€ TG A FZAT S 1 FWHY
UFAT HALT F77 F' I FgAT § W7
W@ A @ A FEAT @ 1 WT AR
TR WA W1 T & fEAw 39
FZa EMNE T ¥ A e F faAe
FEY & AR I9F 9 FARE FF § |
g & oF 919 F§ FLq MATE ——

‘GRATER G fF TRF & FE

E1201
a7 I N fF a8 gHAT &2 (57 )
Lienigr

W A7 qa a1 {F qg TATT §AY S
/7 A A ARG AT fgegE A
Wy & fAu &% fax @7 A ¢

Shri A. C. Guha: Mr. Deputy-
Speaker, Sir, clause 3 is the main
clause of the proposed Act, So, the
scope of this clause covers practically
the entire field of the Bll. Shri Frank
Anthonry has stated that this Bill &
the result of some compromise, com-
promise between the assurance of the
Prime Minister and the demand of
Hindi enthusijasts, I do mot think that
is a correct appraisement of the Biil.
Surely, it is the result of some com-
promise.

An Hon. Member: It is not a com-
promise. It is a concession.

Shri A. C. Guha: It is the result of
some compromise between two con-

- tending sections of the Indian nation.
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There is the Hindi element as also ithe
non-Hindi element. There must be
some compromise between the two
elemenis, if Indig is to continue as a
rnation and if we are to maintain our
integrity.

My hon. friend, Shri Ranga, recalled
the case of the Muslim League de-
mand and gave a sort of warning to
us and to the Government. 1 do not
like to go so far but, surely, we
should take a lesson from what hap-
pened during those days, From that
point of view, both sides should take
this problem in a serious mood, in a
mood of some compromise and accom-
modation.

If India had been a unilingual State,
with only one language then, on the
16th August 1947 India would have
taken to that language, discarding
Fnglish language. There would have
been much difficulty in finding proper
administrative words, there would
have been great difficulties in putting
down notes and other things by the
officials, who had been trained in
English, who had been brought up in
the English atmosphere and English
administwative form but, all the same,
in spite of all these difficulties, I am
sure, India would have immediately
taken to that one lamguage, if India
had been a one-language State.

But, fortunately er unfortunately,
India is a multi-lingual State. That is
why in the Constitution also some
comrpromise has been made, It had
been  admitted in the Constituent
Agsembly that no nation can, with any
amount of self-respect, continue to use
a foreign language as the official lan-
guage. A nation must have a language
of its own. What that language
should be was the point for considera-
tion and the consensus of opinion—I
should say, the unanimous view—of
the Constituent Assembly including
that of Shri Frank Anthony was that
Hindi in Devanagari script should
be the official language of India. But
as a sort of a compromise and for
the convenjence of the administrative

services as also for the convenience Y
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and interest of the non-Hindi-speak-
ing element it was provided in the
Constitution that for 15 years Eng-
lish should continue to be the official
ianguage and continue to be used for
all purposes for which it was used
upto the 25th January, 1950.

According te clauses (1) and (2)
of anticle 343 Hindi becomes the
ellective official language from the
26th January, 1965. Butl thcre is an-
other clause in article 343, namely,
clause (3), which provides that Par-
liament may, be law, provide for the
continuation of English for any spe-
cified purpose. This Bill is providing
that. By this Bill the non-Hindi-
speaking element gets what is the
most essential thing for it, that is, the
administration of the country will be
permitted to continue through the
English language. The Hindi speaking
element also, I think gets the essen-
tial thing for it, that is, according
to the provisions of the Bill, Hindi
will ncw become the first language.

In the proviso to clause (2) of arti-
cle 343 it has been stated, namely,—

‘“Provided that the President
may, during the said period, by
order authorise the use of the
Hindi larmguage in addition to the
English language”.

But now that has been changed. Now,
this Bill permits that—

“the English language may, as
frem the appointed day, continue
to be used, in addition to Hindi”.

Upto the 26th January 1965 English
will occupy the first place for the
purpose of the Union Government
but from then on, at least technically,
Hindi will occupy that position but
English may be permitted to be used
for any official purpose.

Much has been said about the
terms “may” and “shall” during the
last few days in this House. “May”
and “shall” have been interpreted in
so many ways that laymen like me
would get confused about the proper
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use of these two words, 1 am not a
lawyer, nor have I got any pretensicn
of any education oulside India. So,
I cannot claim any good knowledge
of English also. Still, I think, in
this clause “may” may be more ap-
propriate than ‘shall” which would
require a time limit to be put.

Further, I do not know what we
would gain. I belong to the non-
Hindi-speaking element; that is why
1 say what we would gain by substi-
tuting “shall” for ‘“may”. This Bill
should not be taken as an essay on
English grammar. It should be taken
as a political d~ument. The assur-
ance given by, lhe hon. Prime Minis-
ter and the assurance which is con-
veyed through this Bill is to be taken
:n the political background. If the
Government or lthe Prime (Minister
at any time decides to drop English,
even ‘“shall” may not prevent them
from doing that.

This Bill is not a part of the Con-
stitution, This is only a Bill. Shri
Frank Anthony wants to provide in it
that any change in the position of
Fnglish should be made with three-
fourths majcrity of both the Houses,
but even if that j5 provided in this
Rill, this Act, after its enactment, can
he modified by a simple majority of
ole man. By a simple one man
majority this Act may be modified
and all the provisions that Shri Frank
Anthony wants to be incorporated can
te changed. That would not require
a iaree-fourths majority. “May” or
“Shall” would not give him that secu-
rity if the Government at any time
makes up its mind to make a political
decision that English should not . be
used. That is why my point is that
this is a political document and I ex-
pect that no Government or no Prime
Minijster, in any foreseeable future,
will have the foolhardiness to ignore
the feelings of the non-Hindi-speaking
section of the mpeople because then
that would not be the establishment
of Hindi but the disintegration of
India. The real spirit behind this Bill
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is the real assurance of the hon.
Prime Minister that Hindi can be in-
troduced only with the willing consent
of the non-Hindi-speaking element.

At the same time, coming from the
non-Hindi-speaking element, I would
not like nor would I feel it to be dig-
nified for me or for any non-Hindi-
speaking person that he should have
the power to veto the use of any
Inaian language as official language.
Willing consent is ome thing but to
provide that three-fourths majority of
all the legislatures or of the two
Houses of Parliament would be neces-
sary to change the position of English
would be giving the power of veto to:
one-fourth of the whole nation or of
the House. 1 think, that is against the
spirit of the Constitution. The Consti-
tution did not envisage any such pro-
vision that a Bill, except a Bill for
amending the Constitution, can be
passed only by a certain or only a
three-fourths majority as in this case.
I do not find there is any gain to be
had by changing “may” into “shall”,
nor is there any justification,

But at the same time there is a
genuine element cf fear in the minds
of the non-Hindi-speaking people.
Though personally 1 do not feel that
that is any gain to be achieved by us,
if the Government may feel that to
allay the fears of the non-Hindi-speak-
ing element they may change the word
“may” into “shall”, I think, that will
be a welcome step., My personal feel-
ing, as I have said, is that we do not
gain anything. This Bill can be chang-
ed any day by the Government if the
Government makes a decision like
that. But still considering the volume
of feeling expressed in this House and
at other places also, particularly when
“may” and “shall” according to legal
terminology do not make much differ-
ence jn meaning, if the Government
can do that, I would rather welcome
that, Otherwise, I fully support the
provision of clause 3 and, I think, it
will be accepted. Government may
only consider if they can accept “shall”
in place of “may”.
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Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, this clause which is
one of the two pivotal clauses of the
Bill has unfortunately attracted the
hostility of two extreme sections of
opinion in our country, sections whom
1 would not like to describe as fana-
tics, but may I describe them, with all
respect, as linguistic totalitarians.

Mr. Deputy-Speaker: Enthusiasts.

Shri Hari Vishnu Kamath: I would
prefer  “linguistic  totalitarians” or
“absolutists”. I am sure the House
would have agreed if the Government
had deferred the introduction of this
Bill till some time later in the year
because at a time when China is
busily, though secretly, preparing to
mount another offensive on the Hima-
layan border and extending its offen-
sive operations to the Bay of Bengal,
it would have been much better if the
phenomenal unity which was forged

in the wake of the Chinese aggression -

at the end of last year was maintain-
ed and wag not ruptured even to the
slightest extent. But the Government,
for better or worse, have brought the
Bill before us, and we have to consi-
der it on its own menits. I am in the
fortunate or curious position of having
an eclectic approach to language, It
may be called rational, but I would
call it eclecticc, not an emotional,
approach to language. The circum-
stances in which my life has been cast
have inculcated in me such an
approach. My mother-tongue is Kon-
ksni. I learnt Kanada at school.
Later on, I picked up some Tamil and
Teolugu when I was in Madras for
three years at college. Then, a few
year: later, my life was cast jn a
bi-lingual province of C.P. and Berar
where I picked up both Hindi and
Marathi. So, I love all the languages.
T da not hate any language. I do not
dislikc any language.

Shri Prabhat Kar: You did not
Jearn Bengali?

Shri Hari Vishnu Kamath: I ame
forry. I did not mention it. T spent

some time in Bengal for some six
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months or so and I picked up a very
crude smattering of Bengali which
might give umbrage to my Bengali
friends if I try to speak it. That is
why I do not dislike, nor do I hate
any language, I love every language
and 1 feel happier the more languages
I know. Unfortunately, the limitationg
of time are such that I cannot learn
more languages than the very few
which I have learnt already.

There are some sections in our coun-
try-—they are small sections perhaps;
they do not represent the mass of
public cpinion—who want either abso-
lutely Hindi, totally Hindi and others
who perhaps want English equally
with Hindi, or without. This, may I
submit in all humijlity, with all res-
pect is an emotional approach, not a
1ational approach, not an eclectic
approach. There is ga section of
opinion of pe-ple in our country who
would burn the Official Language Bill
just as there was—I do not think
there is—a section of people, of our
citizens in the south who at one time
burnt. used to burn the map of India
minus Tamil Nad.

Shrimati Vimla Devi (Eluru): Not
South India, but Tamil Nad.

Shri Hari Vishnu Kamath: 1 said,
a section of people in the south. I did
not say, all the south. What is wanted
today is not the burning of Bills, nor
the burning of maps, but the burning,
the extinguishment of narrowness in
our hearts.

Unity, as my friend Shri Bagri has
said, is the paramount need of the
hour What is wanted today in India
is 440 million minds but a single heart.
That will beat as one. To this end
we must bend all our energies and all
~ur efforts and while considering this
matter we have to consider it in its
three aspects, the necessary, the de-

sirable and the feasible. These three
aspects. ...
Dr. P. S. Deshmukh (Amravati):

And inevitable.



12213 Official

Shri Hari Vishnu Kamath: Inevi-
table is destiny. God only knows
what is inevitable, And there are
various barriers, psychological as well
as practical barriers that come across
our path in this particular matter.
While we look at the fascinating
multi-lingual mosaic of our history
and cur culture, we cannot fail to ke
struck by the genius for assimilation
and synthesis that our country has
displayed through the millenia of her
cheguered history. Even today that
genius for assimilation and synthesis
is evident in every field of endeavour
in our country. Even in Parliament
our Hindi-speaking friends, whose
mother-tongue is Hindi, have used
Hindi with marvellous ability and
skill. It shows the real genius for
synthesis! I have got some very in-
teresting examples of Hindi used in
this very House and if that Hindi can
be used in future, I would like to use
that Hindi. But I am a purist in lan-
guage. When I speak a language, 1
would like to do it as well as I can.
That is why I wish to speak in English
here though outside in public meetings
I use Hindi. I would like to use in
Parliament a language which I can
wield with ability and precision. In
public meetings precision is not neces-
sary, but in Parliament precision of
speech is very necessary. Here I have
got two or three instances—I would
not take too much time of the House.
One question which was put some
time ago was:

TH UAY Nfere ¥ m@AaEe #Y
qifet agdq A qE & v ?

The second instance was:

= T FY f9E 7 ¥ fraAr
e A ?

Another one, recvently, was:

qrzAT IfETT e ¥ 91 e
arzsr = 7 A —
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ot W A P Ay e g 7

=t gfe faww wRa ;a7 @
qOFT TG ¥ | W aga wee g
TEd § 1 e A oAR W agd
TX A7 AT gy e g )
ArEAT Ffia @ § 97 £AnT
FH FTTE T, IAF ) {67 § WAL EHH FT
TRT & A ?

Dr. P, S. Deshmukh: 24 carat
Hindi.
Y wwit : g F19 H {EEG H
wE WYy
it gfT faeoy e : 9 ag q@T9 8,
ST A T T AT TS 2

=Y qg Ay S #Y @A H
aifed

Mr. Deputy Speaker: He is quoling
from the proceedings of the Housa.

Shri Hari Vishnu Kamath: I have
been admiring the skill and genius
for synthesis that hag been display-
ed, and it is perhaps in line with the
article of the Constitution which aims
at a composite Hindi language. May
I, before I close, urge very strongly
that the touchstone of National
unity, the test of national unity....

Shrj Gauri Shankar Kakkar: You
must have heard Mahatma Gandhi
speaking Hindi at the very early
stages. How did you like him?

Shri Tyagi: He liked it all right.

Shri Hari Vishnu Kamath: We are
not discussing the Hindi spoken out-
side.

S WA TR ;AT HES R
72 £ ar o) fer Y e F 79 K awe
T T E |

»ft gfe faso s - TN nfed
ARFT WIS F AT IETATT AT I GV E
7% TeT ¥ IOa) faar T A ¥y
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Shri H. N, Mukerjee: Khichri.

Shri Hari Vishnu Kamath: 1 do
not hate even this language. What
is a language after all? It is g vehi-
cle of thought, medium of communi-
cation. I do not wish to use the
term as my hon. friend Prof. Muker-
jee used. I would like to urge that
the test of national unity and na-
tionhood is not oune nauonal langu-
age. It is not a questin of U 9T
here, as my hon, friend Shri Bagri
has referred to. All 14 languages are

Jrcz wmaTg | There is not oneW
T . The question here is [T WIqT |

May 1 submit in all humility and
carnestness that the test of national
unity is not one official language? The
test of national unity is one heart,
one goal, one objective for the na-
tion, not one official language. That
comes second. May I, therefore,
plead with my friends on the extreme
sides—there are two extreme sides.
May I plead with my friends who
want English to be continued inde-
finitely that that is not a correct posi-
tion to take? They would do well tn
fall in line with the general national
sentiment and accelerate the pace of
development of Hindi as the official
language. And may I with equal
earnestness plead with the advocates,
the absolutists, the totalitarians of
the Hindi language: love all the
languages of India, cherish them all
for one supreme purpose and tihat is
maintaing the development and
fostering of our national unity and
our national progress at this juncture.
In the end T would only say that
when I take up this attitude it is not
for any other purpose than the sup-
reme, dominating, over-mastering
one, which I can very well put in a
very few words: Not that I love Hindi
less, but I love India and Indian unity
more.

Shri Tyagi: I would not take much
of the time of the House. My only
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submission is that the alarm which has
been caused outside among the Hindi-
speaking people is really very false
and is misguiding Hindi. Some peo-
ple arc making capital out of jt. There
is no change that is effected. Factual-
ly speaking, India has agreed to it in
the Constitution, and my friends from
the non-Hindi speaking area have not
disputed the fact that the Constitution
lays down that the official language of
the Union shall be Hindi in the Deva-
nagari script. That is not being con-
tradicted at all. It is only a question
of convenience, After all, we are one.
And we have to remain one now, par-
ticularly when all around we find that
people are casting an evil eye on our
country. We have to be one. For
that purpose, how can we be one if
we cannot express ourselves freely in
a language which could be understood
by one another? It is for this purpose
that we are extending English fur-
ther. And this is in the best spirit.

I am grateful that the non-Hindi-
speaking area representatives have
really been very generous in accepting
thjs Bill as it is and I am afraid my
friend Mr, thony is unnecessarily
alarmed. There is nothing which goes
agaiinst what he wants. He surely
cannot claim English to be perpetuat-
ed, A foreign language cannot be
perpetuated in this country, and my

- friend Mr. Anthony also does not want

it. He only wants the safety that so
long as Hindi does not become a com-
mon language, the lingua franca of
India, English may be resorted to, it
may remain. That is all that he wantz,
He is a big lawyer. It is difficult for
me to deal in legal phraseology, but
even then mine has been g hobby. I
suggest that this “may” and “shall” is
a difficult job. I do not know how my
friend is interpreting it. But suppose
we were to have “shall” in this clause,
then the other clauses will become
redundant altogether. Supposc it is
“shall” here. Then what about this
Commijttec to be appointed under
clausc 4. about which it is said:

“It shall be the duty of the
Committec to review the progress
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made in the use of Hindi for the

-official purposes of the Union and ’
submit a report to the President

making recommendations thereon.

The President may, after consi-
deration of the report referred to
in sub-section (2), issue directions
in nccordance with the whole or
any part of that report.”

If the word is “shall”’, the President
cannct make any changes unless there
is a regular emendment Bill brought
here in the House. So if we want to
maintain this clause, then clause 3
must have the word “may”.

The spirit is apparent, and the trea-
sury benches have openly said that
1he spirit of the announcement of
policy, which the Prime Minister has
done long before, is still maintained.
This word “may” has to be kept only
just to see that the other clauses which
follow and their recommendations may
be accommodated. If the word is
“shall”, there is no accommodation.
Therefore, “may” has to be kept. This
is one point that I w#nted to empha-
sise in the best spirit.

My friend Shri Ranga is not really
alaimed, because I know that he
undorstands these things much betier
than I do. He is a senior politician.
He has been in this House for a pretty
longer time than I have been, and he
knows the phraseology of a Bill.

Then ancther difficulty comes. As a
layman I may be wrong. I cannot
argue with Mr. Anthony who is a
seasoned lawyer, But in the Constitu-
tion, article 343(2) js like this:

“Notwithstanding anything in
¥ clause (1), for a period of fifteen
years from the commencement of
this Constitution, the English lan-
guage shal. continue to be used for
all the official purposes of the
Union for which it was being used
immediately before such com-
mencement.”
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.“Shall be used” is limited here. It
says: Notwithstanding that Hindi is
the official language—which is not
disputed even today, even after the
introduction of this Bill. Hindi still
remains the language of the Union,
and the Hindi-speaking people need
not be afraid at all, because their lan-
guage still remains as the official lan-
guage of the Union, So where is the
danger to Hindi, I cannot understand.
But in this case English was permitted
with the word “shall”, because not-
withstanding anything in clause (1) it
said that for a period of fifteen years
English shall be used. So there is
“shall”.

Shri C. K. Bhattacharyya: If that
“shall” in clause (1) is interpreted as
“may”, where will Hindi be?

Shri Tyagi: Not here. There it
said that it shall be useq for fifteen
years, so that within fifteen years no
change can be effected. Fifteen years
was the period fixed. So, if we bring
English now, it means that it goes
beyond fifteen years also. Up tc
fifteen years it was permitted by the
Constitution, which means that the
Constitution did not envisage a per-
manent use of English and therefore
it said fifteen years. But further on,
the Constitution allowed this Parlia-
ment to make a law to extend that
period. Extcnsion does not mean per-
petuation., If it were to be perpetuat-
ed with the word “shall” without auy
fixed limit, it will go against the Con-
stitution, Because, the spirit of the
Constitution is that English may be
permitted for a limited period; it may
further be extended, but it cannot be
perpetuated for ever. And, therefore,
the word “shall” was there. It cannot
be used here.

Shri Frank Anthony: Why not sup-
port my amendment?

Shri Tyagi: If you want to say
“shall be used for ten years” then it
will be quite all right. Within that
period of ten years no change would
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be eftected. After that Parliament
may extend it. But if you bring the
word “shall”, to be consistent with the
spirit of the Constitution you will
have to fix a period, because in the
original article a period has been fixed,
We cannot do away with it and keep
it permanently by saying “shall be
used”. It means for all time to come.

This is the only difficulty, technical.
The spirit is the same as of Mr.
An.hony or other friends.

—-—"

Shri Frank Anthony: May I ask my

hon. friend, Mr. Tyagi, why not ‘“Until

othcrwise decided by a three-fourths
majority”? They will decide.

Shri Tyagi: 1 am grateful to the
Home Minister and his colleagues that
they have accommodated by saying
that they will lay the Report before
this House. And the Committee will
be composed of Members of this Par-
liament elected by the system of single
transferable vote. Single transferable
vole system means an exact replica of
the Parliament, and representiation
according to the strength of the parties
goes into the Committee, It is an
exact replica of the Parliament as far
as political panties are concerned.
Therefore, it is a smaller Parliament
that makes the recommendation,

Again, it is not left there. Because
some friends have some doubts etc.,
therefore to accommodate them the
Home Minister has agreed that it
will be again before the House, it
will be discussed, and it will
be referred to the State Governments
as well. And these State Govern-
ments will be at liberty to take the
opinion of thejr respective ligislatures.
That is again accommodated. Let us
be generous in our interpretation.
When the Prime Minister said that
Hindi will not be imposed without
the consent®of the non-Hindi speak-
ing people, by ‘“people”—surely the
literal meaning is not to be taken—
he did not mean a referendum.
“People” means that their representa-
tives’ opinions will be heard, because
“people” did nbt mean every indivi-
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dual in that area. People meant that
of course. Sp the State Governments
are being consulted, and the majority
of the people are represented in those
Governments, and they too will be at
liberty to take the opinion bof their
respective legislatures. 1 hope there
is nothing to doubt about it.

In the end I wish to say, let this
Bill go in the best spirit of accommo-
dation. That is all my appeal,

Dr. L. M. Singhvi: Mr. Deputy-
Speaker in moving my amendment
No. 14,......

Mr. Deputy-Speaker: You have no
amendment to clause 3.

Dr. L. M. Singhvi: I have an
amendment.

Mr. Deputy-Speaker: It is not
moved. Clause 3A is a new clause.
That will come after clause 3.

Dr. L. M. Singhvi: There is an
amendment to clause 3,

Mr. Deputy‘Speaker: It has not
been moved. You can speak on the
clause.

Dr L. M. Singhvi: At any rate, Sir,
the purpose of my amendment which
was notified to the House is to pro-
vide for a certain time limit, a cer-
tain definition of duration within the
scheme of this Act. In doing so all
I am seeking to do is to duplicate
the time table scheme which finds
acceptance in the Constitution itself.

The Constitution says:

“The official language of the
Union shall be Hindi........

...... for a period of fifteen
years...... the English language
shall be continued to be used for
all the official purposes of the
Union...."”

The Constitution also stipulates this
time table schesme that after the
first five years and then after 10
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[Dr. L. M. Singhvi].

years, certain C'onunissions\and Com-
mittees will review the situation. All
I am seeking to suggest by means of
my amendment is that there should
be a time limit for the continuance of
the English language for which pur-
pose this Bill is brought and the time
limjt should be 12 years so that,
after 10 years, we may again review
the situation and after 12 years we
may bring about the actualisation of
the original provision of the Consti-
tution. In providing for a time limit,
I think we would be acting very
much more in consonance with the
Constitution. Because, as I have said
on earlier occasions, an enactment
which even injures the spirit of the
Constitution, the underlying scheme
of the Constitution cannot be counte-
nanced in this House. I say this not
because 1 hold any hostility against
the English language. I think
it is one of the most beautiful lan-
guages in the world today. There is
no doubt that English has provided
us with a very efficient instrumen-
tality of expression. But, if T may
quote Shri Frank Anthony’s speech
in the Constitutnent Assembly,—I
have quoted him in another context
yesterday; 1 quot® him again because
he has emerged as the most power-
ful proponent of the extreme point of
view—he said that if we are merely
interested ih a national language, let
us all suffer an abatement of our
respective vested interests. The first
part which he had directed to the
nation at large, it was a generous cx-
pression he used, it was an effective
expression he had used. I hope the
House and he himself would respond
to the very plea he had made for
abatement of our vested interests.

I am in agreement with the under-
lying idea of this Bill which wishes
that the period for continuance of the
English language should be extended.
There is no doubt that for all practi-
cal purposes, we will have to extend
the time for the use of the English
language for the official purposes of
the Union. But, is it in consonance

APRIL 26, 1963

Languages Bill 12222

with the Constitution? The Constitu-
tion itself in the parent article pro-
vides that Hindi shall be the official
language and there is only one excep-
tion to it and that exception is that
English shall continue for 15 years.
It is not proper, therefore for us to
resort to article 343(3) for saying that
English could be continued for an
indefinite period of time or as Shri
Frank Anthony was pleaseq to say,
for even 100 years. I do not think
Parliament could, possibly, consistent
with the provisions of the Constitu-
tion, enact legislation providing for
the continuance of the English lan-
guage for 100 years without
doing conscious injury to the provi-
sion, not only the spirit, but also the
letter of the Constitution that we have
given unto ourselves. It is quite clear
that the Constitution requires its ob-
servance not only in letter but also
in spirit. If we were to provide either
by express provision or by implication
for indefinite continuance 'of English
language, we would be doing injury
to the provisions of the Constitution.

The assurance of the Prime Minis-
ter has been repeatedly referred to
till it has become an jdolatrous attach-
ment for some who wish the Govern-
ment to stick by the assurance given.
Both the assurance of the Prime
Minister who is a great statesman and
who had to say things in the con'~xt
of our national sitution and this
very Bill which we are considering
at present have to operate within the
scheme of the Constitution. There-
fore, in the first place, I request that
a certain time limit should be provi-
ded. Once you provide a time limit,
it is even possible to say that ‘may’
shallbe substituted for ‘shall’, 1
shall go so far. Because, if you do
not provide a time limit and say that
English shall continue, the ‘only
meaning is that English shall conti-
nue indefinitely. That would be dis-
regarding the provisions of the Cons-
titution. So that, if my friends who
are propounding this position are an-
xious that ‘may’ should be substitut-
ed by ‘shall’, should agree to the
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provision of a time limit in clause 3
of this Bill.

The amendment that have been
moved by Shri Frank Anthony, parti-
cularly amendments 145 and 146
postulate three main concepts. One
of them is that English shall be des-
cribed as an alternate language. An-
other is, ‘may’ shall be substituted
by ‘shall’. The third is—this is, with
all respect, a’ pernicious concept in
‘the frame wprk of our Constitution--
that three-fourths of the legis-
lat:yos of the States will
have to approve before Hindi could be
brought. This Parliament camot
abdicate or abrogate its functions.
This is a provision which goes
against the very scheme of the
‘Constitution. It is a provision which
Tuns counter completely to the spirit
and letter of the Constitutjonal man-
date, that we are bound to observe.
Therefore, I only make a plea that
a provision for timc should be made
and that no reference to the States
should be countenanced by this
House.

Dr. Sarojini Mahishi (Dharwar
North): Mr. Deputy-Speaker, I hope
vou will give me a few minutes
more. I did not speak on the Bill
‘yesterday.

F 1 fa=Y & Ay awady g faar
£ ey w1 aver A0Y AY FT T Y
aAF qH | HAA £ AR AT TF
IR RN f2Ar WO, TRF av ® Huy
7 fg=<t Q1 3 AN T W HIAT
ST fg= & maEr T WM s
1 S whaw 3 I Afus 9
&1 &FaT 2 1 fad HAdr AT A ar
fert s @ 7Y whoma W ag 0w
ERATE AR CI - S T (o A -1
TMEA § U6 f2edY 71 HAEY & wea
T AT & JA v o1 s
I9 939 | W) 3 949 ¥ AE” 49 g
SART TEATT Z0T L
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fergenT TNIT gewt 7T TF §9
2, U5 B3I &, vx AT A w
ST=IT FTATNTAY 1 I ITH gegpfaan
FIAR 375 G1fE 1 o) a<g woay
AT AR I ATEH AT T wy §
T ITFT SATET FA7 AT ZT ) RO At
ag FEN & o9 ¥ gl 7 qAdsT
AT & [T 97 g IT ¥ gW 47
ST TFAT 92T {4 g3 TF AT FT HAT
HE AT &, HT HAT qeFfA 2 W
ITFT qifgea i o & 1 g forg gw g2
T NTOT T ST W67 & T 2 qegar
2 37 § 1 foe ot gwat 39 19 1 eqvr
< g fey 97 ' g
517 Tafan a8 q=aT agar § fF =
F H7 ATAC FY FT aF g9 g9 @I
Bl

FAifs WTATHT & AT 97 AT ST
TS gl IAfAT gAY wAQ ATET
€T I ATATH FT AT AT qAT & 1
ST a8 @1 At 5 afg<r g
ar=t # fgede F T H oFm whwm g
oqr T Tt & 5§ feer ay
Ay 7 & amd #
ot w9 aTRd § WYX ¥ aF AT §
T a1 H qq9 1 99T | wTag av
1T | ATET AT AgAR & e H K
FEAT e g fF Aot aY e & fafyw
3efl ¥ e frwr oAl & mara & fodr
AT GrE7 AT} & | AT T waaR
gud & qfrafaa &1 o & @ 7T 79
T & THAT & | T A9y w0 & R
IAT AT & A0 §E59 I § "1
gferor &0 wramo gfae wm & ) gesd
¥ grFd fase, sasz e, G
faraty, sy, ey, den, fagry
= Gl T ¢ 399 et ( | gae¢ ATy
TEFT ¥ 441 B 9% W qEpAey g
qT Wt FATHAN AW F0 AT ST BT
TRAY & | a8 7w Algo A § Aoy
firta *< 997 § 1 39 F1 wd aY T8y
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[ero mTrfaT afgsT]
g ¢ 5 feh aow =t #1 g=
vt & w17 fg=dl 7 e a=l &7 "
faemt &, 1 SfF wfg= aw ' g
F 3, gafeo femd Tegwm gt Anfey
a1 wrfwizas a3 91gu 3 AL,
T & A1 A SITET FG FEA ) ATARGFAT
& guadr g FifF O dfqum w9
3¥3 § 99 § FT% TR ¥ FAMT
g —

“The official language of the

Union shal]l be Hindi in Devana-
gari script.”

gafere o 9aF) f6T & @ T g9
FIHE TE G & | FfFT TG0 0 w"q
g A g & wiw #1 fei & ag
19 Fagf aF 39X M faaar wfgy ?
o TR A NI ¥Rl & fF g
T 7T A% R W fRaT g ok
sAF g fgr M em &, fet & 7w
# gz T AR e TR FA §
TET TG AT AR ALY Y

T arm & fF wrA # oraen-
foaey 5o F AT F TR FHr AL AT
TuTe wF Zferw Feww wvr e oy
R fergeama & F9% UF gATfaTe eavfag
TEY F g% | gUAYH F 9T H 71 T8
T W gEeM-Zr §FT A% &
ATAF STEA), T gAY F1 qqiHT
fean et § a8 @31 91 & i—

“ga arTfx fanfaagafag :
ggaaT 1 qra W faww o ogw
@rag & fF s 1 e s fggea
F oraq # 19 &, fegenfaat & Saw
¥, w1 faaroar § 21 e T iaT
¥ safrrra saw & a8, ¥fer s &
TGN T & SAAT F7 7 H0 & HT
T FT T T A FFF § 1 o
a1t 71 48 W1 e F g s
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WA ¥ § fg=i W AW & wETE
§ grfadEe WX FawT § W Ad)
T SR F TS g1 §F6d & | 7 AR
aFEA Freifed qmnfaaze & et
& FT @aa § gaforn gt fgde ang
R AN FIEAT | AfFA g A
gfaam 1 29 geq7 F) AL FE F
g 7 worar & f A1 aTw & w3,
ferY &1 qwgd &7 aret § M7 fg=y
FT ARG T FA A1 H, T A A TG
& a% afgerr g Tifer 1 afed

AN A A T ) e o

few gare qY ag voan & fw fe=i w1
FET qF agTAT ATq ? FATX AVHA 19 A
2 U AT T & A § &) AT weEy
Hrr =1fgw |

wepq #) fergeana § qoa vl
¥ o s feam & SR AE o gferor
qA & A7 9 I W 39 a7 e
{1 39 99T 97 qH UF, 1T AT WA §
it 5 worwfa s dfeq T gser
I F T A FET 4T | SR TG
T FET 97—

“femeteay ar TIAE AT AT 7A AT
wfaa awaf

W I ofEawE A
. qqwE a1 & 1

QY &1 AT gL FATTET B QU F7 g
2, faeenzat 1T AR | o T
W7 afe =97E aY gf 491 2 awd @ IEw
FET AWE G GES &, T @GR
& aFar § | wfaw a8 a@ "o )
TEFT FT UF 7 97 | Zfeqor aray #y
Ffsareat ag & i gawr arfag s
R ferfi NI T AT
aE g § W aaa T17 aua § ) afew
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78 Fg qaq gen f feror arei
fe=v I fq ga wra &\ & s wmedr
g fv o fee #Y =7 R & g
F W § e T faoar my oar aw
gferor wrea fevde == & J gfeor &
et a0 &aw & foqo aga sava fa w11
IaT F1 afcorw =@ fF gl J1 rat
% de § aferor & faenfoat & ferso &0
(T 19 & | TFeT GHTL THTA § TH
aar faa goan 91 {5 99 aF qEwy
AR ALY T3 A AT T TF IAF( AR
&Y Y FFal & 1 fE w7 oA awg A
o7 ST Tfey % 919 a% sy fg @
FHA F q9 TF IS990 AR ALY &1 FHA
g | M TT TG T WAEAT 4T FIA Y
FET & | UFT g F TH FT agT HA<
qIM |

TH FATH 3 F AT OF q0@ FEA
“as from the appointed day,
continue to be used.’

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Tyagi: She js making a very
sweet speach.

o aAfort wfget © € T
& 353" THAT HER AGT QAT ¢ ) WG
SgT 5 TR F9F 9 S€Y I ¥ g
wme

‘continue to be used in the same
way; without any prejudice to the
use of English, Hindi will be used.”
In addition to,

TOF #g a8 & F FeAEg w1
&1 sara et o 1 gt 3w avg
fardt ¥ Ay @ Sfe TeNIET
FEEE a9 xaT

“Either in English or in Hiadi” for
a period of 15 years from the com-
mencement of the Constitution. That

clause will be read as if the words
‘or in English’ are omitted.
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Fidqgam @ g R
TR fex T @Y F
fag o gaFr FiT #0 F Iy W}
et fe=fr Y 7917 &7 1 & fau ag
ST FEIHTET FI F {0 T JE FATq
AT T I F 39 A guAdrg |

faa @1 fgs ‘miwfaoe dEsa
faar” & 1 ag wifwfoue dw&w fawr =&
g e wd gz @ awar &
wueft fey Q1 #7 T T ™ TR
o< faarm mar & 1w WY A AT
efwmfesht ¥ “dw” Y fofie & avdt
¢ fan ‘%" @y 7 Sy Fioargat
efafrga & s aFdt § 13 w7
ST T IqFT qAATT FY FAT FY A qF
Ffsarzat o1 gt & TafeT A7 g2
& o g 9% TFar @ g | & awady
g fF smF woft ot & Sy A T
g =2t 7z woft ot 7 faa=m frar
I9F A1 F1E G99 ) & | TG qATH
gIEdI &t T I A qEATT FT F o0 F
f¥

The Prime Minister and the Home
Minister are at loggerheads. § guzdT
g f5 %1 QA fad=w #3971 &% )
& | T HAT S Sy wrEarge T
q7 I FT I T 99 § 1 97 ww-
ga gy qftr At AT gz faw UF FI
g 7 ST ¥ 79 faw F gzl # agd
=S AW G guATT M § 1 @A H
HE Y BT FT qg q€GT T ST
g § -

“qIATAE TS TR EEAT TAAA |
segf e A AT FETd AT (Far 1
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[z1e wifat wfge]
g faeY ez ®1 9d A N F I F
AT AL faFerar § aa gieror qray
WEAH 1 wRAY g A A’
% owd s g wfgw aw ar
A & owEw & A g
ST Gt gr § o ey Tee w1 WG
S T H wAA A g9y @ w5 w
A AT S fofie & 3aF a1g Ay
BT UF AT FT WG W1 T Y 9%l
R 1 ufa R w1 S wg B, 9z A
ardt Y wrEHEl #7 I@y gu, ST
od gd 99 g 1 s feed
FeEiFI TR IFad R 1 mwaz
St w@Er W g 9z tefafaRaa @y
gfar & 3fee § o w77 F1oon
€T T AT ET & @ T

TN WEIEY : WIAA weeT
q qATT FTJ |

T wAfe Afget : agq uw Ty
&g &7 & anra 7 3 g

=Y TFTTET w’?%m‘ifﬁﬂ
T AN F TAE F A1 § o go
TF 19 F5) | @A § A ofr F ofaw
¥ uF "l g% | I FRTET F7 °T
¥ e ger fean | Ofwa maar 7 iy
Sfr g qg fowr fF wa & @97 ww
HE 9 9 gEid ar & s e
F wgt I Iy FFw azt afeaor BT
g e g @ & feuT e ? &
gree § 5 owrw § f s a2t
ater S gETd 4 FEET  FE AAH
gt srdr & | Sfew SEW Tae I0-
T W gU UF wT 4oy i s w
wTq g2l W § A wHAT e H @
aact & Ffew o feely w1 w19 ger
2 & @1 g fedh e it ? few
wg T fo HAdT fraT Tl Wik fFag
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W wE AR ogw 8@ @ &
SERrEn T A FL R E 1 ge q®
T g ) & fF St Heoe § @
It fFaT g 7 gud qr ¥ gl sqrT
T & | gEAnTr WA w2 A AR
Sfraa § JugE g JFdT 8, Fol OF I
FT g7 FTET JoT §F7 &, @ & fou
o BHIR T IgET I9AT Ft aF
U saF X H ex T W E ) wuaA
FT 99T F9 s & ¥ 9T gak i
ST FIGr G AFT § WK THET Wl
3G quT TF UL TG § |

# o @ #R Fgar qwd g
s gfredfada & enfeoe s6iv domw
WETT 1w fear @, o
HIEqH T 9T 98 9FQ &, TF 39 a7
wem faar mn @ o faefaay
T AU F FATT AT oy 1T A
& fF amIT SEERT 7 wufr 7 forer &y
g zeiam w3 faw qwe § g
ey ¥ faer F 1 g qv @ A2 |
& | Aoy 4z FIE A & R g
oY F¢f OF T3 ! AT R A Y
afaw W@ # g &1 9= WK
s w0 § g Tfew 1 = ey
Frfawa ®9 & 9T =297 |

# 7g Y wga1 wrgar § fF fewr
e & fg Y Ty v §F fag
o g g favmmr qem fagr mar &
fedY F7 TR FA WK 9§ NAgd
3 & fag ww wew gfafa f faw
& T & A <feror s § o forg
o F AT T § Ag aga e W
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qYET | IO AT ¥ qgd SArar
w7z €Y 7% | TR Ay ag o qfafa
graafmfa A FAmE & |
o zferor W ¥ forg g3 9% Aeg ¥
aifey, Ta& amX e & fau 9 5@
@t & Affm  wsg fomer  faedy
" arfew gate arar § A€ fow @ &
gafay ¥ faue & 5 zad afgor
AT arat &1 srafeswar faeaet afeg |
zua fau d@fqww & sfefra 3w &
7g fomar gor & - —

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop
it so that it may serve as a medi-
um of expression for all the
elements of the composite cult-
ture of India.”

7g Sfaa & foar @ #R g&T ot
I & R

\

Shri Gauri Shankar Kakkar: I rise
to oppose the amendments which
have been moved by Shri Frank An-
thony, on constitutional and 1legal
basis. He wants that the word ‘shall’
be substituted for ‘may’. With your
permission, I will read out clause 3:

“Notwithstanding the expiration
of the period of fifteen years from
the commencement of the Con-
stitution, the English language
may, as from the appointed day,
continue to be used, in addition to
Hindi"—

then follows another clause which is
very pertinent—

“(a) for all the official purposes
of the Union for which it was
being used immediately before
that day”.

15 hrs.

As long as sub-clause (a) is there,
it is crystal clear that English is
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being allowed to be used in the same
manner in which it has been used up
to this time according to article 343.
According to article 343:

“Notwithstanding anything in
clause (1), for a period of fifteen
years from the commencement of
this Constitution, the English lan-
guage shall continue to be used
for all the official purposes of the
Union for which it was being used
immediately before such commen-
cement”.

I submit that by putting in sub-clause
(a) above in the present Bill, the pro-
vision in article 343(2) has been re-
enforced. So there is no scope for
any misapprehension that the use of
English will be discontinued.

I must submit one thing. Shri
Frank Anthony must know that a de-
finite period was mentioned in the
Constitution for the continuance bf
English, namely 15 years. That
meant that English would not conti-
nue after 15 years. But we are now
extending the time. The assurance
given by the Prime Minister as re-
ferred to and repeated in this House
only goes to this extent that English
will be continue in the same manner
in which it wag used; as long as the
people residing in the non-Hindi
State do not agree to a changeover
to Hindi.

I submit that by
substitute the word ‘may’ by ‘shall’
an attempt is being made to make
English continue on an equal status
with Hindi, that is, in addition to
Hindi. If ‘may’ is retained it will
mean that English will get the same
position and status it has been having
in accordance with article 343(2).
My interpretation is that there is an
attempt to go ahead still more and
secure for English a status more than
that atually given according to the
Constitution. Otherwise, there should
be no apprehension and no doubt
when after fixing a specific period, we
are extending the period. Here of
course I have to state my definite view

attempting to
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[Shri Gauri Shankar Kakkar].

about this provision of the Bill that
as long as English is allowed to con-
tinue in any shape, be it associate
language, be it anything else, Hindi
can never take the place of official
language which it has been given in
the Constitution. When Government
have not becen able to do a thing 1n
15 years, what is the guarantee that
the same Government will do that
thing in the next ten years to come or
in the next two decades to come?
So my view is that there is a very
great danger, not from the English
language as such, but of the environ-
ment of ‘angrezism’ that the English
language is perpctuating in the coun-
try. Even now if there are some
persons, so-called decent persons,
sitting in a hotel, restaurant or in a
first-class compartment, they would
like to talk with one anotner in Eng-
lish and if per chance anybody inter-
venes and talks in Hindi, he is con-
sidered to be lower in status in terms
of modern decency or etiquette. This
is the mentality which the English
language has left behind. So to get
rid of that, a period has got to be
fixed.

If no definite period is fixed, I think
it will be a very great advantage to
people like Shri  Anthony. I would
congratulate them on their having
succeeded in seeing that English gels
along with Hindi for at least three
or four or five decades to come. But
that is a different matter. I sumbit
that the substitution of ‘may’ by ‘shall’
goes against the provision of the
Constitution and even against the par-
ticular Bill which is being discussed.
The difficulty will be this. At present
anybody can speak in English or
Hindi; anybody can communicate with
others in Hindi ,or use Hindi in cor-
respondence. If ‘shall’ is introdu-
ced, no Hindi correspondence will be
entertained unless English is also
there side by side. This will be giv-
ing to English a status much higher
than what it has been enjoying up
to this time. Hence this attempt‘ is
being made by the back door to bring
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English on an equal footing with
Hindi by the introduction of ‘shail’.

There has been much sloganising on
this issue. It is saig that the Hindi-
knowing people should be tolerant. I
submit there is no intolerance from
this side. We are prepared to accept’
any other regional language be it
Telugu, Tamil or any other, but to
raise this slogan that English should
be made the official language or there
should be a change in the Constitution
is something which is very reaction-
ary.

In conclusion, I would submit by
this Bill an attempt is being made to
by-pass certain mandatory provisions
of the Constitution. As a lawyer, I
am of the view that unless article 343
is amended, there cannot be any
genuine attempt to extend the period
of the English language or to make
any such changes. A measure like
this is definitely an attempt to by-
pass the constitutional provision.
How far it will be constitutional or
intra vires has got to be seen.

Shri H. N. Mukerjee (Calcutta
Central): I am a signatory to an
amendment which has already been
moved which seeks the substitution of
‘may’ by ‘shall. 1 am still pleading
with Government that this amend-
ment be accepted. I will try and state
my reasons very shortly.

The Home Minister has used the
expression that this Bill envisages a
period of ‘prolonged bi-lingualism’.
As far as we are concerned, I hope
we have sufficienctly explained our
point of view, and I expect we shall
not be accused of any kind of anta-
gonism towards Hindi or any of the
other nationl languages of our coun-
try. But the fact of the matter is
that the Home Minister himself has
been constrained to say that he en-
visages a period of ‘prolonged bi-
lingualism” As far as I am conccrn-
ed, T wouid like the length to be as
short as possible. But He |has
talked about ‘prolonged bi-lingualism’



12235 Official

The Prime Minister has alsd saig in
this House—no use harping on what
he said much earlier—only yester-
day that the status quo was to con-
tinue indefinitely. Therefore, as far
as Government is concerned, and its
assurances are concerned, the coun-
try is being told that at least for the
time being, for an indefinite period to
ensue from today, English would con-
tinue to be used as an addition lan-
guage. The difficulty comes when the
word “may” js injected into the pic-
ture, and the difficulty arises because,
as I tried to say during the first read-
ing stage, of the habits of interpreta-
tion which we have inherited from
British jurisprudence, and that is why
we have heard in this House what we
cannot dismiss as so much nonsense,
becuuse il was not nonsense. It is a
very serious matter that under the
canons of interpretation of British
statutes, “may” ¢an mcan ‘“shall”, and

hall ¢in mean “may”. 1 know as a

»oor, though I have forgotten most
0! my law, that it is a fact that on
occasions “may” may mean shall and
“shall” on occasion may even be
construed as meaning “may”.

Shri Hajarnavis: May 1 again
repeat the difficulty pointed out by the
Home Minister yesterday? I have very
high regard for hig knowledge of Eng-
lish, but supposing you use the word
“shail” instead of “may” as the Home
Minister pointed out yesterday, we
will have to use both the languages
simultaneously as a matter of inter-
pretation, This was realised by Shri
Anthony and he has come out with
another draft where the use of word
“shall” is unexceptionable,

Shri H. N. Mukerjee: As far ag I
am concerned, I was actually going to
refer to what my hon. friend the
Minister of State has just now said,
namely that the Home Minister has
brought in an argument to which he
made reference just now. I will come
to it a little while later.

In English jurisprudence we have
got this position where “may” can be
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interpreted as ‘“shall” and “shall” can
be interpreted as “may”. As a law-
yer or a former lawyer, whatever you
choose to describe me, I am quite pre-
pared to say that the use of “may” as
it has been made here does really ap-
pear to be capable of being constru-
ed as “shall”, and that was the under-
standing of the Prime Minister, and
that was the understanding which he
conveyed in hig letter to Shri Anthony,

I am envisaging a time as rapidly as
possible when all our statutes shall be
available in their official texts not in
English, but in Hindj and the other
national languages. I am thinking of
a time when our subjection to the
laws of interpretation of statutes as
expounded by Maxwell and that sort
of people would no longer pass mus-
ter in our country, and we will have to
interpret our own Hindi or Bengali
or Tami] statuteg in our own way. I
told the Home Minister in my speech
day before yesterday that if he had a
translation of this into Hindi, he would
be hard put to it to be able to say as
he can say now, that “may” means
“shall”.

So, all over the country there is now
a controversy over this a controversy
which can easily be allayed. If there
was some insuperable difficulty as Shri
Tyagi wanted to point out and as the
Home Minisier had alsq indicated, that
is a different matter, but my submis-
sion would be that it is not by any
means an insuperable difficulty. There-
fore, I would say that “may” could
be substituted by “shall”. Whgt
Shastriji said yesterday was an addi-
tional argument which he perhaps
borrowed from Dr. Mahatab, who hafl
algo said it, that if “shall” ig uged, it
would mean duplication of avoidable
work. That was the one argument.
The Hindi speaking States could com-
municate with the Centre only 1n
Hindi, and they would not be under an
obligation to give an Eng.hslt tranf-
lation of their commumcatlor'l, }f
4shall” is not there and “may” 18
there. My submission is that we are
discussing this matter from the
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[Shri H. N. Mukerjee].

national point of view. The Hindi
States would be communicating from
time to time not only with the Centre,
but also with the non-Hindi States.
That is to say, communications bet-
ween States might very well continue
for a certain length of time to be bi-
lingual. When the Home Minister
himself said that he envisages a pro-
longed period of bi-lingualism, he
certainly does not mean that in so far
as the Hindi speaking States are
concerned, bi-lingualism woulgd be
dropped like a hot potato straight-
away. No. The Hindi States also be-
ing part of India would be practising
bi-lingualism, which, unfortunately
for us, is more or less unavoidable in
the present context,....

Shri Hajarnavis: Either, or, not
both.

Shri H. N. Mukerjee:....by trans-
latin of correspondence. That addi-
tional expenditure should not be an
objection of an insuperable character.

Shri Tyagi brought up an argument
of a more serious nature. Shri Tyagi
pointed out that if we have ‘“shall”
in this Bill, then for al] time to come
we are precluded from getting rid of
English as an additional language for
official purposes. With great respect
to Shri Tyagi I submit that that is not
a correct interpretation of the matter.
In the Constitution, as far as the pre-
sent position is concerned, it is stated
in article 343 that English shall con-
tinie to be used for all the official
purposes of the Union during this
period from 1950 to 1965. In this
period, therefore, there js no question
that English can be used, and in spite
of the Swamiji or anybody else, Eng-
lish has a right, and whoever chooses
to speak’in English has a right to ex-
press himself or herself in this lan-
guage. We have got this constitu-
tional safeguard,

What are we envisaging in the
period which is to follow? If the
status quo is continued, if prolong-
ed bi-lingualism is the proclaimed ob-
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jective of the Government, then
surely we are permitting English to
have the same kind of opportunity ang
privilege in official matters as it used
to have between 1950 and 1965. But
are we under any obligation, because
we pass an Official Languages Bill, in
1970 or somewhere like that to con-
tinue English for ever and ever? We
are not amending the Constitution.
We are only having an ordinary Bill,
which can be changed by ordinary met-
hods of amendment. And what hap-
pens after ten years? According to
this Bill, there is a parliamentary
committee. That parliamentary com-
mittee reports. That report goes to
the President, that report goes to the
Sate Governments, that report is very
conceivably and righthly discussed by
the State legislatures because the
State Governments woulg like to for-
tify their position by sounding the
opinions of the legislatures, and after
al] this process has been gone through,
it comes back to Parliament, and
Parliament decides what to do. Par-
liament on that occasion, let us hope,
would decide that there is no further
reason for continuing to give English
the statug which it has got today, and
Parliament would come up with legis-
lation of whatever kind is necessary,
and we shall have the best solution
conceivable at that point of time of our
languages problem.

So, I feel that if in this legislation
today we stick to “may”, the prejudice
already in the mind of the people in
the non-Hindi areas would be accen-
tuated, the suspicion already in the
minds of the people in the non-Hindi
speaking areas would pe intensified,
and you know very well how lan-
guage is a particularly incendiary fac-
tor. If some people are given the op-
portunity of exploiting linguistic issueg
in that incendiary manner.

Therefore, when the country re-
quires integration, when the country
requires maximum possible unanimity
on every single issue of jmp~r’.ace,
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our legislation should not be formu-
lated in such a manner for legalistic
or other things which can only give
room for more suspicion to accumu-
late, for animosities to grow, as bet-
ween our linguistic groups. There-
lore, 1 fecl very strongly that if
“may” is substituted by “shall” it
might mean some additional expen-
diture as far ag this correspondence
of the States with the Centre and
among themselves is concerned, but
that would not be particularly prohi-
bitive, and there would be no problem
ag far as the Parliament and the
country are concerned, after a lapse
of ten years or so, to have a kind of
legislation which would say good-bye
to the status of English as far as
officia] purposes is concerned.

I do, therefore, fee] strongly and 1
earnestly ask the Home Minister not
to consider this matter, not to look
upon it as something obstinately put
forward by the non-Hindi-speaking
people. 1 am sure that many of the
Hindi-speaking people will come to
sec the logic of what we are trying
to point out. As I said before, we
do want the transition as quickly as
ever it is possible to our own lan-
guages, and personally speaking—I am
spcaking purely in my personal capa-
city—I am not so happy with the ex-
pression ‘“prolonged bi-lingualism”
which Shastriji uses. Why should it
be so prolonged? Why should we not
rather envisage that we should go
ahead much quicker than we have
done so far? Why should we not try
to encourage Hindi and the other
national languages to grow in‘such a
manner that we can get out of the
English swaddling clothes as early as
possible? But we are not moving in
that direction. If we do not want to
pay the price for any change we shall
never have any change in this coun-
try. If we really had a thorough-go-
ing revolution, perhaps Hindi and the
other national languages would have
come into their own a long time ago,
but because we did not have a
thorough-going revolution, because we
inherited the entire apparatus of the
British admiinstrative system, because
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we wanted to go slow, because We be-
lieved in the inevitability of gradual-
ness, because we do not want to bring
about a sea change in the manner of
life which our people are conducting
in different areag of our country, we
have chosen tq proceed in a rather
snail-like pace. That is why even in
regard to our Plan we cannot go
ahead. Let us try to follow a more
imaginative policy; let us try to take
that imaginative poliCy to the country
and let us try to enthuse our people
ang then only we shall have emotional
integration. Otherwise, all this talk
about some legalistic methods of go-
ing ahead with lead us nowhere. That
is why I fee] that we should go ahead
as quick as we can. But we should
not take any hasty or precipitate step
which would create a dangerous situa-
tion. Let us not intensify the suspi-
cion, the doubt which is there, not
merely lurking there, but which is
every much on the map. And there
are people who positively are going to
exploit that lurking suspicion and
doubt in the country. That is why I
am making a very humble submission
to the Government to consider this
amendment and accept it,
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Mr. Deputy-Speaker: Dr. P. S.
Deshmukh.
Dr. Melkote (Hyderabad): I have

been waiting to catch the eye of the
Speaker for the past four days.

Mr. Deputy-Speaker: We have to
conclude the debate. 1 will give five
minutes each. Dr. P. S. Deshmukh.

Shri P. S. Deshmukh: Mr, Deputy-
Speaker, Sir, I rise to oppose the
amendments proposed by my hon.
friend Shri Frank Anthony. The rea-
sons have been partially covered al-
ready by my hon. friends Shri Tyagi
and Dr. Singhvi. I firmly hold that
it is not a mere question of duplicat-
ing the work or some little expenditure
on going on with two languages. I
personally feel that the use of the
word “shall” wil] be against the Cons-
titution. This point has also been-
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urged by quite a few hon. Members
.probably not so emphatically. I em-
phatically fee] that to put the word
“shall” in the place of “may” would
be‘ to give a complete g0-by to the
existing provisions in the Constitution
-especially article 343.

Secondly, the use of the word ‘shall’
will also be absolutely inconsistent
with the Bill as we have it befere us.
The Bill has a specific purpose. It is
not just to make provision for an alter-
native or an additional language, but it
is for the purpose of providing cer-
tain language, but it is for the purpose
of providing certain definite purposes,
namely, to use it in Parliament and
to use it as the language for official
purposes. So, if we put the word
“shall” and accept also the other
amendments of Shri Frank Anthony,
then, as has been pointed out, by one
or two hon. Members, it would seek
to occupy more or less the same posi-
tion as Hind: which can never be the
case so long as the raticle, as it has
been worded, remains as a part of
the Constitution.

The whole approach as between
Hindi and English seems to me ab-
solutely unrealistic and wholly wrong.
Any two languages of India could be
compared with each other. There
might be rivalry between them, but
any rivalry between English and
Hindi, I cannot understand, so long
as English is a language which has
been thrust upon us by the domina-
tion of a foreign power. Of course,
we are anxious to take advantage of
even this misfortune of ours and to
that extent we are prepared to res-
pect English. I for one love the Eng-
lish language. Nonetheless, 1 think
it is wholly wrong to compare English
with Hindi and to try to give English
the same position as Hindi should
occupy or Hindi occupies under the
Constitution. After all, Hindi is an
indigenoys language; it is the language
of the Indian people, but unfortu-
nately we are too much embroiled in
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political matters. We want to 'win
thg elections and want to sway public
ppmion by certain things which are,
in my opinion, somewhat fantastic and
utterly unnatural. Probably the fault
lies with some of these Hindi spon-
sors trying to go fast and too fai and
not taking the trouble to really educate
public opinion especially those people
who do not speak Hindi. If we were
to go to the common people and
really ask them which language
they would prefer, as between Hindi
and English, I have not 3 shadow of
doubt that the man who knows neit-
her English nor Hindi is bound to pre-
fer Hindj and not English. But unfor-
tunately, all of us are raging for cer-
tain political achievements and certain
successes. Thefore we leave the basic
fact.aside and try to infuse fanaticism
where there should be no room for it.

I was also amazed when Shri H. N.
Mukerjee spoke in two voices, First
of all, he pleaded that we should have
a dynamic policy, a go-ahead policy.
‘When it is a go-ahead policy, the natu-
ral policy is to accept the Constitu-
tion ag it is and not have thig com-
promise or concession which we are
making by this Bill. This Biil is not
a compromise; it is a concession to
those people who fee] that unless there
is some time given for the change-
over from English to Hindi, probably
their interests will suffer. Thig is a
concession; this is no! o compromise.
This is really extending the provisions
and our intentions behind the Bill a
little too far. On the other hand
Prof. Mukerjee wants us to take every
one with us, which meang go slow.

Dr. L. M. Singhvi wanted 12 years.
I do not know why he wanted 12
years. Already ten years are provid-
ed, and there is a provision that after
ten years a review or examination will
take place. The position will be de-
termined how far English should con-
tinue. So, I feel that all the amend-
ments of Shri Frank Anthony deserve
to be opposed, and they are not really
speaking covered by the Bill: It
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would be extending the scope and des-

troy the very purpose of the Bill that
is before us.

Shri G. N. Dixit (Etawah) Mr.
Dcputy-Speaker, Sir, I rise to oppose
the amendment moved by Shri Frank
Anthony. He has relied for his argu-
ment on the assurance given by the
Prime Minister and his supporter, Shri
Ranga, also relied on the assurance, I
could understand Shri Ranga but 1
could not understand Shri Frank An-
thony why he forgot the Constitu-
tion. He is not only a Constitution-
maker but alsp a constitutional law-
yer. I would like to reply on both
these grounds.

So far ag the assurance of the Prime
Minister is concerned, according to
me, it is a political wish of a political
leader. And whencver it is to be im-
plemented in this House it has to
be implemented within the frame-
work of the Constitution. No politi-
ca] leader worth the name can ever
give an assurance that will transcend
the Constitution. Not only this. Even
when the assurance was given in res-
pect of the other matter at the Colom-
bo powers conference, it was definitely
understood that the matter would come
before this House and unless the ap-
proval is given by the House that as-
surance shall not be binding. My sub-
mission is this: that it was a poltical
wish expressed in that assurance by
the Prime Minister, and that political
wish was subordinate to the Consti-
tution.

My second point is this: we should
all be obliged to Shri Ranga; he read
out to us dramatically by giving us
a register and showing the photos on
that page that the wish or the assur-
ance expressed by the Prime Minis-
ter did use the word ‘will’ and not
‘shall’ which is now being sought to
be introduced by Shri Frank Ant-
hony. My submission ig this: so far
as the Constitution is concerned, I
very much doubt that even clause 3

ag it stands, whenaever it comes before -

the court after 1965, will hold water or
will be declared to be void, much less
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the word “shall”. Because, after all,
article 343(3) has to be kept in view.
The present law or the present legis-
lation that is being enacted is not on
the basis of an assurance, but is with-
in the framework of article 343(3).
Article 343(3) says:

“(3) Notwithstanding anything
in this article, Parliament may by
law provide for the use after the
said period of fifteen years, of—

(a) the English language, or

(b) the Devanagari form of
numerals,

for such purposes as may be speci-
fied in the law.”

The limited scope, the restrictive pur-
pose, has to be specified in the law,
and so let us see what article 343(3)
says. I will now read out article
343(2):

“(2) Notwithstanding anything
in clause (1), fur a period of fif-
teen years from the commence-
ment of thig Constitution, the
English language shall continue to
be used for all the official pur-
poses of the Union—

please note, Mr. Deputy-Speaker, the-
words used here—

“for al] the official purposes of
the Union for which it was being
used immediately before such
commencement:”

But the word used in sub-clause (3)
js “for such purposes as may be
specified in the law”. The sense of
sub-clause (3) is restrictive. It can-
not be equal to what is contained in
sub-clause (2). Therefore, the word
“shall” wili make it entirely void,
because any law repugnant to the
Constitution shall be void, according
to article 13. Therefore, to enact a
law which is going to be void shall
never be the right thing for this
House to do.

The argument is advanced that
“may” means “shall” and “shall”
means “may”. If that is so, what is



12245 Official

[Shri G. N. Dixit]
the good of bringing the word “shall”
in place of “may”? If “may” can
mean “shall” and “shall” cap mean
“may”, there is no point in changing
the words. “may” .and “shall”. But
the fact remains that “may” means
“may” and “shall” means “shall” ex-
cept in exceptional circumstances.
Those exceptional circumstances shall
be interpreted by the court of law
and they shall be interpreted in
view of the terminology of article
343. Whether you put “shall” or
“may”, it will have to be interpreted
as “may” in view of the language
laid down in artilce 343(1), because
the official language of the Union
shall be Hindi and not English.
Therefore, by no law enacted in this
House, you can place English on an
equal status with Hindi, because the
constitutional provision is there.

My humble submission is, when
Mr, Anthony was making that argu-
ment about the Prime Minister’s as-
surance, my mind went back to zll
those who are harping on plebiscite
in Kashmir. That demand is also
based on an assurance given by the
Prime Minister in 1947 or 1943. They
also repeat times without number
that an assurance was given by the
Prime Minister. But the assurance
given by the Prime Minister is to be
implemented within the frame work
of the Constitution. Therefore, that
assurance is being fully impiemented
within the framework of the Consti-
tution in terms of the law as it is
before the House. Therefore, I sup-
port clause 3 as it stands and oppose
the amendments of Mr. Anthony.

At TEfwTaT  (FFE) ¢
T MR, § TF I 7 T A
THET FCAT AR E | G A A F
arz g s e faar ) st
¥ wqrar & fF A e A &Y A
AT AT 2129 5.043 7 q; Y fEa
#h g FTT fawt A FA ET @ ¥

7 ooy fay wrdY wredi § X ¥
Mifarz arg ot & 77 Ar=ar Ted g €
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T FAIT FT e fegedl 711 &1 & A
TATT FIAT Y & 1 afg GET g ar
IUHT HFA fa<eg w7 | AT T
oaT e g & 1 e oA gl
qF ST & TN qAAT WO
£ 9T & | o7 g A § fau e
T g A frdy gart usdta s w7
welts oY | fg=t #rEaT 2 35T g}
afe FT W9W FGF ATAT FTAT AT |
g oY F W0 €Y UF W gwA i
fe=t %1 o W & 97 9 fazr faar
qEr U AT IEF AW § A A_A
F4 aum @S F@ 77 | Tafan fg=h
I TF UF TROT 90 &7 oAt WY g |
IaFT aifged W §% arfagt § Fer
g &) wafas =@ e = o ey
#7 fawra 9| 9 | A g1 avar & ferm
TOAT § o WA ATATHT AT & |
afau ey a1 vw qreny afywre
WT FATH B owaw FfeArzar quay
Ty |

TaF HTAT UF 0T ATy Fv fora
&1 fasrar weaer 9T @r, A% 3J/H
TTEA 9T AT AT T FigArsar
qEAT AT FIA FT ATAE FIAT AL
grafa  # &€t yw o ) 07w qE
s feedy wrar Wy Wzt &7 AT ¥
g A &1 g 3@ gy -
oo T TEq gTT ZAT | T FT AR
g gl "

ATNT WTAE FETRA FT T AT AR
Al 1 UF gAL & IIH AT FT ATIA
A% &\ 7% fAfeE IEET wr wAI-
T Weged ALY AT AT |

7 aferor Wi ¥ AT g | AT F
Y F1 ¥ F7a7 (g draer JmEdr g |
# ag garr =t § B e & gw ey
1 TezaTal F &1 # faEg FT Y€
&7 fx arw 1 affeafs § T =W
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AR F | qe TATE gfer &
feY & fasra & o[ 9T @Y AR A
@ faw @ grafe aff #3939
s oafer § 3w owwe F faw A
HEAFAT A4 gRIT |

F AT T Y Tg FT FEAT
gt fE ey wit & fordt gl
AR arfger #1 #fgr ) § feara
T gz wfe= =t ¥ € fey mfee
Fg & FAFT AT FHGIRT G
famard #1970 qu g3 frar 9@
fae fe F1eM7 § F9 & qTF AR
Fog § AFT FTALT qAF A F1 HH
7 fe=t w7 A Fas d AT JEq
gy feq gs% AW § TEAET T
QAT F71 {57 SHIT |

fz=2Y & fagwry qre TUST FY g -
At arfgw 1 7z fawrw agaEr
EAuIl

TAAT 81 g T H GUIA FEAY |

Mo AAMZ : fewdt TFT w18,
OIS TA TR F [ AR iR FY
9% FIAT AET ¢ I da fou fg=y
¥ Ao FIAT TN E 1 7 @ a7
FrAfad AFT vuAY Avgw v oAy
FIAT 9rgW g 5 ag et W
g & Frew gw Awn #y feFwdl av
HEGA TE A

T H S0, wo AT co FIFST AT A
FAAY TR ST AT, TAF WA AFC
TR AT ¥ HYAT Haeq gFE FOX
dt Femieit i 73, T At H g
dra wfen 1w g g A
T ALAT G2 AV SR q@T o FF
A F qrq fwg AT § ard & oar
FFdr &
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ga0 ara § g FgM A g
o T8 @& & 7 g9 /07w ¥ e
& suwT w1 98 ? fF gw Iy § W)
& AqET WA §, wwe  #, afgw
§, S #, @ wifs # @9 ar
o AN GHTC AT AEY aWE T,
IfFa sy A qam aea & | zafan
A feczr @ wgea ¥ famar & f ag
CHT g9+ &% {5 3T T Q¥ AT HT
ZIETR qT9 ATT EY §F | OAT FA §
X UF §EEg FY FYH) AT F S99 F
gfayr g a=war & + W qy feafa a7 &
fo g #1¢ =aey a1 fg<h & foar
£ 0 AT ¥ @i AR J 3uEr
wqeT &Y 1 fafes smare =0 agar
2 1 fear & wraar ATqwT F faar gay
W ¥ £3 a9 #7969 § 1 gxfay
# amgar g 5 wa /@ o et f1 asg
NTST {TAT TG0 & aY 39 g9 fqu agq
¥ o) eqEedr g1 arfgu fw 3w
SICIGICIE Ee A G Rl Lo
TFeg Tl | @ g

a7t @@ & ag Ta Aga g fr
% waar ga fa3z) #1 ST F7 AT
farr 1 @@t o 97 oF fergmaer g
frgeamr & e @ QY s § A
FIAT & | a1 agr F wrr gl & fF aar
W1 A0 AT AT TET § 1 7R
e arge faw@a oo @Y § wl
ATST FAT IR, (g av qgst | gy
ag @ FT 4:@ g § % gAY wee §
F oS § AT a5a &, g9 A9 ATg-
WST # a5 G g%a & | & UF aq
HMIF FHA TE qTF TGAT EATE )
# zfaw wra & wav g o W AR-
iyt fgest a2t & | mry afww &) Fwaw
&3 g, & mrewY avéa a7 & fau
&1 g | fea sast #1 gwem F fag
@y AT A {1
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[sro FaENE]

Ffew game g fafaee T amge #itx
grew fafaex @gr  qfafess goa
F1 HETST @ U WX 3 AgQH FW
gu =7 fgerfora T st § sawt
€T § TEA TU RS FT 91ST AN AW
F AM Fr afeE w7 R € | ag ey
FI7 e 2 1 wfwA fg ® anfa *%
fezr & =7 fowd gy awt § #1 2
W@ FLAT FY AG! AT § | Tg qQGAH
St awe wfe a1e gu §, ST A §
a1ew gy & B gfeor s & fe=r ay
FIT I ST YW FIA F Y A9
as uF a7 aE) faar v g 1w wFw
za%F fam g § 7€ WAz &7 T )
g ¥ 7% 799 a8 AN 391 T F
fg=t wrat # et F1 99 F g e
T 2, #fger sral 7 fos & fag
EIAT %) g FTFT 35T 1L +q1T T
femr mm ) g uF fewy gfvafad
g & fau Fre afwa 33 @ § )
fee=t &7 sarer wnfa #79 & fay ey
qar W gwa Imr fwar & 1 @wdEd
fos Yo 19 ¥ gw Iu SEl ) g
T w19 O3 F fom i @3 @ &
g 1R uT ¥ fg=y # O FW@
oy g

(Rl W A AW #) o
feeds & ofa oY uF 27 & STHY nwa TEY
quA! F wifgy ) oSty ag & fF Iuw
& @rr =fF ferst #1 399 370 W=
FT T & @ zafan sEEr %
g g fF gfaw & sedeam seTwa
F 3AiEAR] & geed § sfragml o
FqL AT H 337 ALY AT | 3qiAU
9®d 39 a1a #r @ 5 3R g famrd
& fau semes fear s ) SuR fg=dt &Y
afraefadia eifes £1 7 #7 ITH
IgF oy ufus 7z ok @ww
9 | zafan efaw Wi & ann &
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oA AT TF ¢ & Jga) 36T W@ F
AW 1 g7 FIAT 97 Aifgn w7 afeo
wRa # fg=i #1 ag@ & fau i
fow @A WERe #r U HT agi &
| a1 TE fow a0 wa segA
fer o1d | a9 & & FEm fxogEry
gfem i@ F AW AW WE AT IF
I F gre fg=i F1 5 gnd FET
=1fgy | 7@t o) fgrdy gfvafaeis e
Fifgw AT IuF fou wor @ faay
1fgu | TEr IEF ¥ IO¥ 9w F foay
arr & gawr fgo & F 2fam 9 a1
srfa® wmr @@ WL gTEr w78
gfgdy umw dreq & fau i qwmad
& fau @9 faam: =ifge T a@™
AT F SlAreA faaar arfgn | 29 awE
¥ & faewr & 1T 39 avg ¥ AW
oY wmEl &1 A=z fae &1 & angan
¢ [ ag faq arg sum s&fs Al
Teal AR 7 a1 AT F19 A AT
ST WIGTHT WY §2% &7 fgeer ®
Rkl

o W A g W@ A9 g fE
WL 3T FT  YAWTET T 0¥ srEfor
Arat # ¥ 1 vw @Y o9 AfwT 39
7 Fr oSt Hifear 7 8 SfRwa
Hrorew &, faar o7 w9, 39 foa ¥ fan
wor €Y 78 g § A g & faw
qg AWM Y a0 W@ gFAl £ )
¢ WG § § F1% W) 0F 39 3 A
TAAET 81 9 fwa ag 7@ 3w +
& | 99 qF gA T |(T FT a9dq AGH
i g9 AW & ofq 1) W S ¢
# gafac =N craA @ faqy = fF
A A W e THGT T E THHT qEGA
IO R_W AR w7 fgedy wwr W
st S gfeor F S q of fEar @
5T “d9” F1 Sl S A awEr
& % g0 99 AN & qTHA S ATEHT
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T FAT AT § I8 a7 &1 T |
gafau § »fr T & g Ay &
f& 3 oo wHsHT 1 qivd 7 F |
g fafaee< angm ¥ fog &9 & ag faw
a1 fa @ 59T H GG FXATE |

Shri M. Muhammad Ismail (Man-
jeri):  Mr. Deputy-Spcaker, Sir, I
support the amendment that is before
the House, the amendment moved by
Shri Frank Anthony. In supporting
that, I will have to say a good deal
about the reasons that prompt me to
support it. I have been trying for the
last so many days to catch your eye
and to get an opportunity of speaking
in the general discussion of the Bill
before us, but 1 was not given an
oppcrtunity then. Therefore, I think
you will show a little more latitude
than what you promised a few minu.
tes ago for me, so that I may put for-
ward my views as to why I am com-
pelled, in the interest of the country
and in the intevest of the nation to
support the amendment that has been
moved by Shri Anthony.

There hag been much  discussion
about the difference between the
words “may” and “shall”. The Law
Minister said that “may” has the force
of “shall”. The Prime Minister said
that it should be “shall”. Therefore,
I think the Home Minister also may
agree with the other two ministers, go
far as Government is concerned, and
agree to this word “shall”. So far as
I am able to understand the provision
in the Constitution regarding this
matter, there would not be any diffi-
culty because there also the word
“shall” has been used and there is
nothing to reclude the use ot the
word “shall” in this connection.

But the most important thing, in
this connection, that we have to
understand is why our friends are in-
sisting upon the continuance of Eng-
lish as the official language—the em-
phasis is on “official language”. Of
course, language ig not a mere ques-
tion of expression conveying our ideas
from one peovle to another. It affects
439 (Ai) LSD—1.
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the whole life, and official language
has got its own influence upon the
people. It affects the economic
sphere of the people. The educational,
social and other aspects of life are
being influenced by the language and
the officia]l language also. Supposing
we make one of the national lan-
guages of the country, one of the 14
languages of the country, as the offi-
cial language, what happens? Some
of our hon. firends, even the previ-
ous speaker, said that they would not
have much objection if our friends
wanted one of the other 14 languages
to be made the official language. I do
not think they are very serious about
the matter (Interruption). But the
non-Hindi-speaking friends have not
now demanded that one' of their
mother tongueg should be made the
official language in the place of Hindi
They are very reasonable. They have
not made that demand.

Now, you take Hindi or any other
language which is the mother tongue
of a group of people in the country.
What happens? In  course of time
that will become the language of the
ruling party, that will bring intd
existence a ruling party, and the
other people who do not have that
particular language which is the offi-
cial language as their mother tongue
will surely Le at a disadvantage.
Their children and othersg who try to
master that language cannot become
so proficient as the people who have
got that language as their mother ton-
gue. Thig is the real difficulty.
Therefore, the bitterness will grow
amongst the people, there will be
conflicts whereby the . unity of the
country will be affected, the integra-
tion of the nation will be affected.

Adcption of English is a thing that
has been necessitated or brought into
being by the peculiar conditions of
our country. We cannot in  cvery
respect take the example of other
countries. In our country there are
languages, not only lanTuages but
there are blockg of people....
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Shri Hajarnavis: This country was
partitioned even though English was
the common language.

Shri S. M. Bancrjee: Partitioned
because of Englishmen.

Shri M. Muhammad Ismail: The
country has been reorganised accord-
ing to the languages spoken by the
people. Therefore, these languages
will exist. Perhaps some people may
cite the example of America and say
that almost every day people speak-
ing different languageg go to
America and they al] take to one lan-
guage. But here in our country are
states which are organised on the
basis of language. Therefore, we must
take the peculiar condition of our
country. If we take any one of the
mother tongueg of the people of this
country that will give rise to conflict.
Then, people who speak one particu-
lar language will become the ruling
ciass, ana we would be creating a
ruling class and a ruled class. That
cannot be allowed in a democracy,
surely. I want everyone to consider
this very very calmly. Let them not
bring passion into play in this matter.
We have to take the circumstances of
the case. Therefore, they must take
this question into consideration and
decide what is it that they want, whe-
ther they want the ascendancy of one
particular language, the pride of place
to be given to one language, or they
want the unity of the country and the
integration of the country to be
maintained over everything else in
this country. That is the choice before
them (Interruptions) and that choice
has to be made. So, in the interests
of the unity of the ¢ountry, the people
of the non-Hindi-speaking areas im-
plor2 you to come to a right decision
on this matter.

Shri C. K. Bhattacharyya: Mr. Dec-
puty-Speaker, clause 3 of the Bill re-
lates to two articles of the Constitu-
tion, namely, articles 343 and 120. Up
till now, the entire attention of the
House has ben rivetted only on arti-
cle 343. I want to draw the attention
of the House to the other article, to
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which also clause 3 is related, namely,
article 120. Sub-clause (b) of clause
8 relates to article 120, Since clause
(1) of article 343 says that the offi-
cial language of the Union shall be
Hindi in Devanagari script, a question
was raised by some hon. Members
whether any lease of life can be
granted to the English language so
long ag the article remains as it is. I
only suggest to those hon. Members
to look at article 120. What does it
say?

It says:

“Notwithstanding anything in
Part XVII, but subject to the
provisions of article 348, business
in Parliament shall be transacted
in Hindi or in English:”

There are two elements in this article.
Of course, it is limited to fifteen years,
That limitation is there. But there
are twp elements in article 120 which
deserve notice. Firstly, it overrides
article 343; the entire Chapter XVII,
except article 348, is overridden by
article 120. So, English not only may
but shal] continue to be used in the
same status ag Hindi in the business
of Parliament. Thig is so far as Par-
liament is concerned,

There is another element in this
article. The language used is ‘“busi-
ness in Parliament shal]l be transacted
in Hindi or in English”. So, Hindi
and English are placed in the same
status, and any one of these may bhe
used alternatively. That is the posi-
tion created by article 120. Up till
now, the attention of the House
has not been drawn to this, and that
is why I thought I should crave your
indulgence to draw attention of the
House to this.

I shall make only another remark
regarding the speech and the amend-
ments of Shri Hiren Mukerjee,
because his speech has been commend
both by the Prime Minister and the
Home Minister. The standpoint that
Shri Mukerjee has taken up in his



spcech, and in Amendment No. 61 that
he in conjunction with Shri Gopalan
has put in, is that he is prepared to
dispense with English only on some
conditions, and the conditions are that
all the languages in the Constitution
should be allowed to be .used in this
Parliament equally and there should
be arrangements for | simultaneous
translation to all the languages; fur-
ther, there should be no requirement
that advance copies, either in English
or in Hindi, should be required to be
submitted to the Speaker It is only
subject to these three conditions that
Shri Hiren Mukerjee is prepared to
dispense with English. If these condi.
tions are conceded by Government, 1
believe then all these questions that
are being raised now agbout Telugu,
Tamil, Bengali and Marathi will dis-
appear at once. If every Member is
permited to speak in Parliament in
his own regional language, and if all
the regional languageg are given the
same gtatus, these difficulties will at
once go away. I believe, after the
commendation that Shri Mukerjee has
received both from the Prime Minis-
ter and the Home Minister, this posi-
tion will br considered by Govern-
ment. I believe, T have correctly
stated what Shri Mukerjee stated in
his speech and in his amendment. That
is all T have got to say.

Shri  Hajarnavis: Mr. Deputy-
Spraker, Sir, after the clear and com.
plete exposition of the policy which
underlines thig Bill, both by the
Prime Minister and the Home Minis-~
ter, I do not propose to deal with the
criticism of those who do  not agree
with the policy and who would have
us change it. I would only expound
clause 3 from the legal point of view
and try to convince you, Sir, that it
carries out, both in spirit and in
letter, our policy, as embodied in the
assurance of the Prime Minister, and
that there i no discrepancy whatso-
ever between the Prime Minister's
policy statement and the exposition
which the Home Minister made in this
House yesterday.

15.56 hrs.

[DR. SARoJINT MAHASHI in the Chair}
I will again read clause 3, which says:

“Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, the English lan-
guage may, as from the appointed
day, continue to be used, in addi-
tion to Hindi,—"

and here I may emphasise, Madam ag
you did, and I shall have to borrow,
not for the first time, some of the very
weighty observations that fell from
you when you were speaking on this
very Bill:

“(a) foir all the officia]l purposes
of the Union for which it was
being used immediately before
that day; and

(b) for the transaction of busi-
ness in Parliament.”

Now, it says two or three important
things. First of all, it refers to the
expiration of the period of fifteen
years. Then, it permits the use of
English in addition to Hindi for pur.
poses which are mentioned in clauses
(a) and (b). I also owe 3 debt of
gratitude to the speaker who preced-
ed me. He has pointed out, as I in-
tended to point out, that clause 3
combines the provisions in two arti-
cles. So, we have to consider the
effect of those two garticles if we want
to see the effect which the clause
seeks to provide. As you rightly em.
phasized, Madam, in your speech,
though the period of fifteen years has
expired, the status quo in respect of
these two matters continueg the two
provisiong had to be combined in one
statement in the interest of brevity
and compactness. When in a Bill two
similar ideas are to be combined, the
draftsman tries to put at one place
the similar ideas and alsp tries, if pos-
sible, to include all the 1aw on the
subject, so that whoever hag occasion
to consult the ]Jaw mav find it at one
place. This is hjs attemnt, and this is
what we must realise before we try
to construe the law and examine as to



12257 Official

[Shri Hajarnavis]
why it ig cast in this form.

Before I come to my submission, my
exposition, as to why the draftsman
has used a particular phrase, we must
try to understand the difference bet.
ween the clause and draft amend-
ment No. 34, which hag been moved
by my hon. friend, Shri Frank An-
thony, because I find there is practi-
cally no difference, so far s imple-
mentation is concerned. Though the
clause, as it is, is gomewhat different,
in actual practice, I think his appre-
hension is entirely misplaced. 1 am
merely saying that even though the
draftsman has used the word “may”,
even then the use of English is un-
restricted. If he wants the use ot
English, he shall not be deprived of
his right to do so by another person,
except by his own will. That is con-
tained in clause 3 and that is the
reason why I oppose the amendment.

16 hrs.

Coming back to article 343, much
emphasis has been laid on clause(1)
of article 343. Of course, it enshrines
Hindi as our official language which
is also our national language, Clause
(1) says:—

“The official language of the
Union shall be Hindi in Deva-
nagari script.”

That is a part of the Constitution. But
then it  also provides further by
clause (2), which is also a part of the
Constitution, that English ghall conti-
nue to be used, as it was being used,
for 15 yecars. Clause (2) is as much a
part of the Constitution as clause (1)
and those who try to gwear by the
Constitution, who exalt the Constitu-
tion, must also remember that clause
(2) is as much a part of the Constitu.
tion as clause (1).

Then, thore follows clause (3)
which, azgein I emphasise, is a part of
the Constitution, under which we are
legislating. A part of the Bill falls
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under clause (3) of article 343. There-
fore we are not in any way contra-
vening the Constitution, We are not
in any way going against the Consti-
tution in bringing forward this Bill

Clause (1) of article 343 is subiject
to clause 3) where it has been said:—

“Notwithstanding anything in
this article”

which includes the period of 15 years
mentioned in clause (2)

“Parliament may by law pro-
vide for the use, after the gaid
period of fifteen years, of- the
English language".

I might point out that the words
uscd throughout this article are ‘*‘use
of language”. Therefore, if a certain
continuity had to be maintained in
law which derives from this part of
Constitution, then, I think, the drafts-
man was quite right in borrowing or
using the words which are used in the
Constitution jtself. So, he had to use
the expression “use of the English
language”.

Then, there is the other article
which is combined with it. It was read
a short while ago by my hon. friend,
Shri Chapala Kanta Bhattacharyya.
There the word used is “shall”. That
form used is the same as has been
used by my hon. friend, Shri An-
thony, in his amendment. He uses the
wo~d “shall” but uses the word “or”.
Now the same idea can be used in
numerous ways. I will not soy that
his draft is better than mine or that
my draft is better than his, but I will
say that my draft is as good as his. It
convevs the same meannig. Therefore
I see no reason why I should change it
and why I should apologise.

Shri Barrow (Nominated—Anglo-
Indians): Why not be generous and
interchange them?
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Shri liajarmavis: Why? Article 120
uses the other phrase, namely--

“business jn Parliament shall be
transneted in Hindi or in English”,

The draftsman and the Constitution
could have said that in traasacling the
business in Parliament Hindi or Eng-
lish may be used. There the word
that would be used wil] not be *“shall”
but it will be ‘“‘may” because that
“may” gives the discretion to the
speaker. Today I can start speaking
in English and I shall be in order. I
may start speaking in Hindi and I will
be in order. The word “may” gives
the discretion, It gives the discretion
to me. It does not give the discretion
to anyonc in the House to say, “You
wil] not use Hindi but you will use
English” On the other hand, if I am
now speaking in English, no one can
suggest that I am out of order in
spceking in Fnglish, That is to say,
a right has beesn given to the user
of thai language to use any of thoese
two at his will Thereforc you will
see thut the proviso to article 343(2)
upon which we draw also us~s the
same language ag has been reproduced
in clause (3). Reforring te 343(3),
legislating upon power which js ex-
pressly given by article 343 (3). I do
not think that the draftsman could do
anything better than use the same
languag as the article uses.

Dr. L. M, Singhvi: Article 343 (3)
actually says that it shouldg be confined
(Interruption). It ig not for you. 1
take serious exception to the gesture
of asking you to ask me to sit down.

Mr, Chairman: He is not going to
yield,

Dr. L. M. Singhvi: When the hon.
Minister makes that, it is unparliamen-
tary and impolite. It is not for him
to say that should sit down.. (Inter-
Tuption). When he says that article
343(3) sayg so, I said that it is not
permissible.

Mr. Chairman:
may ask a question afterwards. He
should not interrupt him now.. (In.
terruption).

Shri Hajarnavis: Coming to clause
(2), having said in article 343 (1) that
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the official language of he Union shall
be Hindi in Devanagiai script, it
says: —

“Notwithstanding anything in
clause (1), for a period of fifteen
yearg from the commencement of
this Constitution, the English
language shall continue to be
used”.

As you pointed out some time back
in your speech, the words that are
important, that give vitality to tnis
Bill, that give substance to this Bill
are ‘“continue to be used”. That is to
say, we visualise what the status quo
was. Then these words are apt to
describe the continuance of that sta.
tus quo. Therefore we will have to
see what the status quo was before
the stage which is continued by this
legislation. So, the words are ‘“shall
continue to be used for all cfficial
purposes of the Union for which it
was being used immediately before
such . commencement: Provideg that
the President may—" I pause here.
Here the word “may” occurs. Hon.
Members who have doubt about the
word “may” may refer to this “may”.
Then it says:—

“during the said period, by
order authorise the wuse of the
Hindi language in addition to the
English language”.

The phrascology, the expressions
used are exactly the same as here in
clause 3. During the 15 years we
were operating on the proviso, we
were working the proviso, during this
time English was used for all pur-
poses; but the President could make
an authorisation, and by his order he
opened out a certain grea, Some areas
have ben opened and what happened?
English, of course, had to be used
because that is the substantive part
of the article, English could be used,
but in addition Hindi may be used.
That js to say, while dealing with the
Hindi section, if I felt like notirg in
Hindi, I could do it. It is merely per-
missive.

Shri Frank Anthomy: That is right.
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Shri Hajarnavis: Similarly here, as
the hon. Prime Minister pointed out,
what has been done is that though
article 343 comes into effect, after that
English loses all status if we do not
legislate under article 343(3) —Eng-
lish then loses all its right to  peing
used....

Shri Frank Anthony: The issue is:
you legislate either mandatorily or
permissively. You remove the res-
triction. Why do you remove it per-
missively and not mandatorily? That
is the simple issue.

Shri Hajarnavis: I will answer it; I
8m answering it.

16.08 hrs.
[MR. SPEAKER in the Chair]

First of all, start with the position
which article 343(1) brings into effect,
namely, after the expiry of 15 years
Hindi becomes the official language.
No other language has any status. No
person has any right to use any other
language so far as official purpose is
concerned. Then what do we do? We
make English as an additional langu-
age, Is there anything permissive
about it? Is there anything to say
that the status of English or the func-
tion that we are attributing to English
is permissive?

Shri Frank Anthony: It is the use
that is permissive.

Shri Hajarnavis: It is the use. But
the use is by the user.

Shri Frank Anthony: He may not
use it.

Shri Hajarmavis: We go on the
supposition that a person at a time
uses one languages. If I have got to
talk to Shri Anthony, 1 shali speak to
him either in Hindi or in English.
‘What the word “may” says is that I
might either speak to him in Hindi or
in English.

Shri Frank Anthony: You may not
apeak in English.
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Shri Hajarnavis: Now the word,
as Shri Sachindra Chaudhuri, who is
a very eminent lawyer of vast ex-
perience, yesterday in his speech
said, “may” does, of course mean
“may not”. But who may not? The
question is, “who may not?”

Shri Frank Anthony: The Central
Government,

Shri Hajarnavis: No, there is noth-
ing like the Central Government.
There is no person or entity called
“the Central Government’. For this
context we are all a collection of
persons who form the Central Gov-
ernment. In the Central Govern-

Dr. L. M. Singhvi: It is very strange.

Shri Hajarnavis: The hon. Member
may learn many strange things, He
has still time to learn. He need not
despair.

.Dr, L. M. Singhvi: I think, time is
not lost even for him to learn.

Shri M. L. Dwivedi (Hamirpur):
Everybody learns in life.

Shri Hajarnavis: I will always
learn.
Shri M. L, Dwivedi: Who learns

most?

Shri Hajarnavis: In the official func-
tion of the Central Government more
than one person is engaged. He
might use English; he might use
Hindi. If tomorrow I were to write
to my sccretary in Hindi or in Eng-
lish and if he were to write in Eng-
iish, I will not be able to object if
he wrote to me in English. After
clause 3, I will not be able to say, he
has not used the official language.
Suppose we proceed to transact the
official business. Now, after 1945, if
anyone writcs to me and if I were to
reply, I have got to write in Hindi.
That is the injunction of article 343
of the Comsutution. If anyone tried
to reply to me, I would say, the offi-
cial rep.~» must be in Hindi. What
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does clause 3 say? He may, in addi-
tion to Hindi, use English. This is
what the Prime Minister’s assurance
was. This is what he said, I asked
a pointed question of Mr. Mukerjee
whose knowledge of English is second
to none—I hope Mr. Anthony will par-
don me.

Shri Frank Anthony: I agree. That
is why I agree with his arguments.

Shri Hajarnavis: So, I asked him
how he met the point which was
made by the Home Minister yesterday
that if ‘may’ is substituted by ‘shall’,
it will mean in every case, whoever
writes in Hindi will also be compel-
led to write in English. Then, there
shall have to be two communications.
If I were to write in Hindi, I will have
to use English. That is the import of
the word ‘shall’. This is the point
which has been realised by Mr.
Anthony. 1 know, so far as his legal
knowledge is concerned, his integrity
is very high and, therefore, he has
cast it in another form. I say it can
be done. It follows the pattern some-
what on the line of article 120. I am
not finding fault with the draft. I am
merely defending my own draft and
1 claim for it that in this it reproduces
the language of the Constitution, of
the very article of the Constitution on
the basis of which or for the working
of the scheme of which this clause is
being used. I submit there are two
things. One is giving a certain vali-
dity to the use of English. A certain
status to the use of English that
unambiguously, that indefinitely with-
out the limitation of time, without
there being any extraneous control
excepting the will of the user the
right to use English in addition to
Hindi is guaranteed under clause 3.
There is no limitation of any kind. The
Prime Minister said so. The Home
Minister said so. Today I also say
so. To my pointed question, as to how,
‘shall’ can be used in clause 3, Prof.
Mukerjee, I am sorry to say, had no
answer., I thought it was only law-
yers, when they were pressed for an
inconvenient answer, evaded it. 1 do
not know it happens also in the case
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of professors. I am not quite sure
whether Mr. Anthony would use the
word ‘shall’ here.

Dr, L. M. Singhvi: On a point of
order, Sir. He cannot address Mr.
Anthony personally, or directly.

Mr. Speaker: Order, order.

Shri Hajarnavis: Therefore, I sub-
mit this clause, as it is framed, does
two things. One is, though after the
expiration of the 15 year period Hindi
alone is the official language, after 15
years English shall be placed by its
side. If any friend from south India
would continue to use English, if
anyone thinks that his knowledge of
Hindi is inadequate and that he will
have to rely upon the use of English
for the purposes of (a) and (b) of
clause 3, then he may rest assured
that if he intends to use English for
both these purposes, there is no
extraneous control over him. There is
no outside power which will prohibit
him from using that right. The
significance of the word is ‘in addi-
tion’. In addition to Hindi, English
can be used and may be used. As
Dr. Mahishi pointed out in her very
informed speech, very learned speech,
the most important phrase in this
claus~ i3 ‘continue to be used’. Have
you anything to complain against the
use of English during these 15 years
in matters relating to (a) and (b)?
If it has worked well, if you have not
found any difficulty in using English
during this time, then in the same
manner you can continue to use
English. The emphasis is again on
the word ‘continue’. ‘Therefore, any
apprehensions that have been voiced -
in the House rest on no foundation
whatsoever. I hope those of us who
agree with the policy will agree that
clause 3 does embody the Prime
Minister’s assurance and our policy
and it has the additional advantage
that it reproduces the language of the
Constitution.

1 would not like to say anything
against Shri Ranga. He referred to a
very unhappy incident in the life of-
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[Shri Hajarnavis]

this nation. He thinks that certain
mistakes were committed. But, it al-
most sounded to me as if it was an
incitement to disruption. On an occa-
sion like this when we are trying to
develop a common language.

Shri Ranga: I gave a warning. You
turn it into an incitement. What a
mockery?

Shri Hajarnavis: It looked like that
Shri Radhelal Vyas said that we
should add to the clause without pre-
judice to the Constitution. Nothing
that we do prejudices the Constitution,
changes the Constitution wunless the
Constitution is amended in the man-
ner provided by article 366. No drafts-
man will use the word, ‘without pre-
judice to the Constitution’. We have
all sworn to abide by the Constitu-
tion. We act within the Constitution.
Whatever legislation we try to bring
before the House, we must satisty
ourselves that it does not prejudice
the Constitution.

Some Members have sought to move
amendments which would restrict the
duration of clause 3 to a definite
period. As I have already -said, it is
a matter of policy. The Prime Minis-
ter has said that it will continue
indefinitely. As regards consultation
of non-Hindi States, as the Home
Minister pointed out yesterday, that
there has been a constant and inti-
mate consultation with the Govern-
ments of the non-Hindi States. I
believe we are right in treating their
opinion on what should apply to their
states a little more authoritative than
Shri Frank Anthony’s. With these
words, I move.

Shri Prabhat Kar: On a point of .

clarification. ...

Mr. Speaker: We have had enough,
1 suppose.

Shri Prabhat Kar: This is a very
important point. One clarification.
The hon. Minister said just now that,
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so far as the word ‘may’ here is con-
cerned, it is in addition to Hindi. That
means, if any one likes to write or
correspond in English, that is allowed.
That is what he has said. That is
where I wanted a clarification. Take,
for instance, an official document sent
to me which is in Hindi. Under this
clause, I am not entitled to say, be-
cause I do not know Hindi, it must
be in English. This is how the ex-
planation is given. It is left to the
person who is not debarred from
writing in English., He may. In addi-
tion to Hindi: that means, if he writes
in Hindi, he will not be asked to write
in English. He may write in English.
To me an official document is sent
from the Central Government. 1t is
in Hindi. In that case, according to
this explanation that he has given,
even though I may not understand
Hindi. that official document I shall
not claim that it should be written in
English. Is that the clarification?
That is exactly what he said. That is
not the explanation given by the Home
Minister.

Shri Hajarnavis: Legally either
language can be wused. Just as in
Parliament, I can speak in Hindi or
in English, similarly I can use either
Hindi or English.

Shri Prabhat Kar: That is not the
explanation of the Home Minister or
the Prime Minister.

=Y qUTEY : weme wgIey, ¥ uF 9
& gAF 9T AU FAEHE & A §
S fF QUR T FT & | TWH TR Y
Erft 77 TS d&w gt =R gy
sftRerer & vasr gRiY | 99H A6 g
Tz Y fa St S faer qivg &
Tz wifears A (g & g %
IIFT TG W OhEEe @9
Fomgomd frm I I s F IR A
AT At ARIET X F EY aqAT |

Shri Hajarnavis: 1 oppose all the
amendments.
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Mr. Speaker: Now, I shall put the
amendments to vote. Do hon. Mem-
bers want to have division on any one
amendment?

Shri Prabhat Kar: I want division
on amendment No. 57.

Mr. Speaker: Amendment No. 57 is
barred, because it is the same as
amendment No. 36.

Shri Frank Anthony: Then, we can,
divide on amendment No. 36.

Mr. Speaker: So, I suppose I can put
all the other amendments together to
vote.

Shri Radhelal Vyas: 1 would beg
leave of the House to withdraw my
amendment No. 126.

The amendment (No. 126) was, by
leave, withdrawn.

Shri Frank Anthony: I would like
amendment No, 146 to be disposed of
by voice vote.

Shri Bade: I would like amendment
No. 53 to be disposed of by voice vote.

Mr. Speaker: So, I shall put the
other amendments together to the
vote of the House.

Shrimati Savitri Nigam: I also beg
leave of the House to withdraw my
amendment. But before doing so, I
should like to say a word.

Mr. Speaker: But she never moved
her amendment.

I shall now put amendments Nos. 35,
145, 60, 147, 149, 152 and 127 to vote.

The amendments (Nos. 35, 145, 60, 147,
149, 152 gnd 127) were put and
negatived.

Mr. Speaker: I shall now put
amendment No .58 to vote. Those in
favour of this amendment may say
‘Aye’.

Some Hon. Members: ‘Aye’.

Mr. Speaker: Those against may say
‘No'.
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Severa] Hon, Members: ‘No’.

Mr. Speaker: The ‘Noes' have it....

Shri Bagri: ‘A-y-e-s’, ‘A-y-e-s'.

Mr. Speaker: There ought to be
some dignity and some decorum main-
tained at least.

it a e wEw, W A
AT Y, I fefiadt 4 gy ?
WO WERT : W gg o
mfwmsﬁggﬁw,agﬁ
? .

oft ATt : S g & sy Aol A
R
. mﬂifﬂl'iﬂ'{m??mﬁ
ST EY &1 @ &, I9HT = e faer
Wq AR @A ? fear | wram geew

A W R T ) ww A
T & w6 & qarfasw ST S |

Y at : gl At & e g
fa st 1 et '

Bkl W ¢ wAA T ave ¥
T gy, e e A s s @ 8
O A o G S, i
HAAT g T |
WETH REXRT ¢ 5 Y AW A,
& AR [T g | & wradm gy
T TN TEA § 5 ag aea 4
& q@a 7 faar ¢

R GEE Ed e O R T
| & A1 Y Y ger U &

Mr, Speaker: Order, order, now.

The amendment (No. 58) was put and
negatived.

Mr. Speaker: I shall now put
amendment No. 146 to vote.
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The amendment (No. 146) was put and
negatived.

Mr, Speaker: Now, only amendment

No. 36 remains.
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The question is:

Page 2, line 3, for “may” substi-

tute “shall”.

(36).

Lok Sabha divided:

Division No. 17 ]

Anthony, Shri Frank
Barrow, Shri

Buta Singh, Shri

Elias, Shri Mohammad
Gopalan, Shri A.K.
Tsmail, Shri Muhammad
Kapur Singh, Shri

Akkamma Devi, Shrimati
Alva, Shri Joachim

Aney, Dr. M.S.

Babunath Singh, Shri
Bade, Shri

Bagri. Shri

Bajaj, Shri Kamalnayan
Bakliwal, Shri

Balkrishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

Basant Kunwari, Shrimati
Basappa, Shri

Besra, Shri

Bhakt Darshan, Shri
Bhargava, Shri M.B.
Bhatkar, Shri
Bhattacharyya, Shri C.K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Prij Basi Lal, Shri

Brij Raj Singh, Shri
Chakraverti, Shr P.R.
Chanda, Shrimati Jyotsna
.Chandra Shekhar, Shrimati
Chavan, Shri D.R.
Chettiar, Shri Ramanathan
Dass, Shri G.

Deo Bhanj, Shri P.G.
Deshmukh, Shri B.D.
Deshmukh, Shri Shivaji R ec.t
Dhuleshwar Meena, Shri
Dwivedi, Shri M.L.
Elayapcrumal, Shri

Ering Shri D. .
Gaitonde, Dr.

Ganapati Ram, Shri
Gandhi, ShriV. B.
-Ganga Devi, Shrimati
Govind Das, Dr.

Guhs, Shri A.C.

Gupts, Shri Kanshi Rem

AYES

Kar, Shri Prabhat
Kunhan, ShriP.
Laxmi Dass, Shri .
Mukerjee, Shri H.N.
Nair, Shri Vasudevan
Pottakkatt, Shri
Raghavan, Shri A.V.

NOES

Gupta, Shri Priya
Gupta, Shri Shiv Charan
Hajarnavis, Shri

Hansda Shri Subodh
Hanumanthaiya, Shri
Igbal Singh Shri

Jain, Shri A.P.

Jamir, Shri S.G.
Jamunadevi, Shrimati
Jedhe, Shri

Jha Shri Yogendra
Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kadadi, Shn

Kamble, Shri

Kedaria, Shri C. M.
Keishing. Shri Rishang
Khanna, Shri P. K,
Kindar Lal, Shri

Kisan Veer, Shri
Kureel, Shr B. N.
Lakshmikanthamma, Shrimeti
Lalit Sen, Shri

Lonikar, Shri

Mshadeo Prasad, Shri
Mahtab, Shri

Mahishi. Shrimati Sarojihi
Maimoona Sultan, Shrimati
Mahaen, Shri

Mandal, Dr. P.

Marandi, Shri

Maurya, Shri

Mehrotra  Shri Braj Bihari
Mehta, Shri J. R.
Melkote, Dr.

Menon, Shri Krishaa
Mirza, Shri Bakar Ali
Mushra, Shri Bibhuti
More, Shri K.L.
Mukahe, Shri

Murli Manohar, Shri

[ 16°25 hrs.

Ranga, Shri

Reddy Shri Bswara
Singh, Shri J.B.
Swamy; Shri M.N.
Vimla Devi, Shrimati
‘Warior, Shri

Naik Shri Maheswar
Naskar, Shri P.S.

Nigam, Shrimati Savitrf
Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Paramasivan, Shri
Patel, Shri Chhotubhal
Pac, ShriP.R.

Patel, Shri Rajeshwar
Patil, ShriD. S.

Patil, Shri M. B.
Pattabhi Raman, Shri C. R.
Pratap Singh, Shri
Puri, Shri D.D.
Raghunath Singh  Shri
Ram, ShriT.

Ram Scwak, Shri

Ram Singh, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Shri V.K.
Rampure, Shri M.

Rane, Shri

Ranga Rao, Shri
Reddy, Shrimati Yashoda
Sadhu Ram, Shri

Saha. Dr, S.K.

Sahu, Shri Ramcshwar
Samnani, Shri

Sanji Rupji, Shri
Satyabhama Devi, Shrimati
Shashank Manjar,, Shrimati
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Siddiah, Shri

Singh, Shri D.N.

Singha, Shri Y.N.
Sonavane, Shri ‘
Subbaraman, Shri
Subramanyam, Shri T
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Suma Prasad, Shri
Surendra Pal Singh, Shri
Swamy, Shri Sivamurthi
‘Tahir, Shri Mohammad
‘Thimmaiah, Shri
‘Tiwary, Shri D. N.
Tiwary Shri K. N.

Uikey, Shri

Utiya, Shri

VAISAKHA 6, 1885 (SAKA)

Tiwary, ShriR.S.
Tripathi, Shri Krishna Deo

Upadhyaya, Shri Shiva Dutt

Varma, Shri M.L.
Venkatasubbaiah, Shri P.
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Verma, Shri Balgovind
Vidyalankar, Shri A.N.
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadav, Shri Ram Harkh
Yashpal Singh, Shri

'Mr. Speaker: The result of the divi-
sion is: Ayes 20; Noes 145.

Mr, Speaker: The question is:

“That clause 3 stand part of the
Bill”.

The motion was adopted.
Clause 3 was added to the Bill.
New Clause 34
Dr. L. M. Singhvi; I beg to move:

Page 2,—after line 7, insert—

/

“3A. (1) The President shall
appoint a special officer to be
known as Commissioner for Hindi
whose principal function shall be
to pursue and promote the prog-
ressive use of Hindi for the offi-
cial purposes of the Union.

(2) The President shall by noti-
fication to be published in Gazette
Extraordinary prescribes the terms
and conditions of service for the
aforesaid officer”. (171).

Shri Sivamurthi Swamy: I beg to
move:

Page 2,—after line 7, insert—

“3A. For all official purposes of
the States and Union, the respec-
tive regional language may be
used for which it is being used in
the State Legislatures and State
offices concerned”. (128).

Mr Speaker; These amendments are
before the House. We have discussed
every aspect. Now hon. Membears
shall be brief.

Dr. L. M. Singhvi: I shall not refer
to any matter not within the confines

of the proposed amendment for the
insertion of which I have moved. I
have proposed that the President shall
appoint an officer to be known as
Commissioner for Hindi.

“The President shall appoint a
special officer to be known as
Commissioncr for Hindi whose
principal function shall be to
pursue and promote the progres-
sive use of Hindi for the official
purposes of the Union.”

The second part relates to the moda-
lity and the mechanism for effectuat-
ing this particular affirmatbon.

I have been impelled to move this
amendment for the insertion of this
particular clause because I find that
the advice which was tcndered to the
nation by Dr. Rajendra Prasad when
he spoke from the Chair while presid-
ing over the deliberations of the
Constituent Assembly to give effect to
these provisions in respect of Hindi
have not really received much atten-
tion at the hands of the Government.
I feel that this is a relatively non-
controversial propesal, because what I
am moving for is only to ensure that
the promises and the assurances
enshrined in the Constitution and
reiterated by many responsible mem-
bers of the Government may actually
materialise.

In moving this amendment, I would
also like to draw the attention of the
House to the fact that a time schedule
should have bgcen drawn up by the
Government in seeing to it that Hindi
was developed for its progressive use
as the language for official purposes.
No time schedule was drawn up, no
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[Dr. L. M. Singhvi]

targets were actually fixed. The Gov-
ernment, which believes so much in
planning, has failed entirely in plan-
ning the progressive use of Hindi as
the official language of the Union. It
is in this context that I have moved
this particular amendment.

Another matter to which I should
like to draw the attention of the
House is that we are considering this
Biil without the advantage of having
the findings of a second Commission
as contemplated in article 344. No
amount of legal logic or interpretation,
the burden of which it appears the
Minister of State carries very heavily
on him, would be able to justify the
fact that no such Commission as en-
joined by article 344 was appointed
before we were asked to discuss this
matter.

IL is in view'of the fact that the
Government has certainly failed,—as
Dr. Ancy pointed out, this Bill itself is
a confession of the failure of the Ciov-
ernment to effectuate the provisions
in relation to Hindi—it is because of
this failure, it is because of the aprire-
hensiong that we entertain because of
the fact that the Government has
failed to plan for the targets and
draw up a time schedule for the prog-
ressive use of Hindi, that I am impel-
led to move for the insertion of
clausc 3A.

wft e cam @ wemE wEET,
#1 3 (v) 97 #@ ¥ fay s
T #T 2 | T A AL B g F T
¥ g ar gd ag o g grn fw e
T A agd & o wow § faad W
fgedt 78 2 AR w7 frr wfemw
U & A 1 9T aear ¥ wA
aret & fagpa grft 1 gq 3w w@y
£IfFfae friwas & fau a9 @« &
faeger faen® & | AFFT ITF @I AT
& 73 *ft e & fF 97 Tt A fraay
srar fg AgY & S fF fgrr Y wm
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¥ A W1 oA g, SAR ST
g =fed f& & wwtr woehi fomer
dqefae #, st st AT &
FE F AT A FAGIT FL G, Gl
fraraa FT a% | 0T QAT g AT &
A faely &Y fery & v ) &1 awar 8,
feraer Fpufaa A1 =< ) & wwar &
R g7 fedi # o wivslt ¥ gemw
o & wwaT & 1 IR AOEE wEE q
FgT & & ST Tody TTad g1 ST §
Tgi 9X qifede ¥ qU aF F 99 9A-
SEEIT ¥ WO AIGHTETHT FT HTIET
F g TEHIT FT AT &7 TEHT
I T W AW O A HIG AT
THT | FHIX FAW AT S qar ghrdr
LT &7 ITF g F27 anar 2 fm Ay
e daufew § 3 & gl dwas
dufos & afew s@ a6 91 gw =Ry
g ag T fFar smar g, & o °g
wafea 4 & gaa 7 & T
Fafag AT ST oEF | SAR Sl
Sfea w17 37 T w& 0 & | & A
THEHE H AR

“for all official purposes of the
States and Union, the respective
regional language may be used for
which it is being used in the
State legislatures and the State
offices concerned.”

AT TEET WTET 3 &7 S0 ar & 9w
aar g f& S o THo Fe Fo F TWAR
a7 gfeqor W § {AHe 39 W § 1%
zferor wreq W oA GeT A o7
@ 2 fr f=T %1 99 0C SrEgwY |er
AT 70 &, 98 TAaweAT dar Ag) gnf

ag w faan sy ) 5 afaer & o,
Fwe, AUy TaaTe faady ofr ward
& S T w9 oF 9 | gl
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ATAT ST AT § W FaF I ofr o=
sgag fwar o7 gFar § # AE-aaT
¥ fr afawr gonfs wmed & faer
TSI ST AT ST gwar @, a
Tga Y ST TAAHRIAT €, I8 L & AT
2 | ZAET ARl 9¥ R § A1 A S
TS A 95T 2, SHET o' qgl
T AT g 1 W A W A X
faeft e § arerar & at sl #r aog
¥ ¥ & T g 1 3 9y o e
& f& = < 5 weeHe # A faa
Smar § @ wdr ot el & i ¥ agr
AEHE TE gAT & HIT &Y &1 | ATEHY 0
MU §, 9% @ g adar g T AT
F ATH O AW KT I ATHET AT @&
AT 76! TFAEE AT ST G R,
T3 T & TEAT & | AR gefwie
Nfeme & faq #@odr &1 @y amar g
ar 7 &1 A 21 R a8 Tw gt 9,
st fr gw aof 7 T1ge & 1 foew
aus feaem g1 ©r € afeefed
Fivg ¥ Aifsam ae sgwe @ )Y
&1 T gt & o Wi ot 9 FAEw A
©r & sa% fga %1 3fez g+ ag 9=
g & #Anh wr g 5= ok foraa
Fqufaa wear M | 3Re @2 39
FH 31 TE £ TTFT 941 QAL T FREY Y
St fXaE g, S% 9oar § HiT 399 qg
ot 9ar s9ar § fF o wees
ST |

dfy v Y & wafae & saar &y
g =g g fr sfawr wRa ¥ &Y
St FIRTT 1 T & WR @ HT -
g foar ST T, THE WK w0
T HLAT AR § A T FY TEHAl F
AT TEAT AT & A1 59 AT H TA1-
s 3 5 faar garay g Jmias
FT gEqare g1 9Far § A E e ¥
Y A1 wifeHz AT F1 8, STFT AR S |

Shri Hajarnavis: Sir, I regret I have
to oppose this amendment though I

VAISAKHA 6, 1835 (SAKA)

Languages Bill 12276

am a great deal in sympathy with the
spirit of the amendment. I can assure
the hon. Member that we w1l take all
the st>ps to discharge the responsi-
bilities which the Constitution and
the Parliamcnt have cast upon us.
With this assurance I hope he will
withdraw the amendment.

Mr, Speaker: The question is:
Page 2, after line 7, insert—

.

“3A. For all official purposes of
the States and Union, the resp. c-
t've regional language may be
used for which it is being used
in the State Legislatures and
State Offic:s concerned.” (128).

Those for the amendment will please

say Aye.

Some Hon. Members: Aye,

Mr. Speaker; Those agoinst the
amendment will please say No.

Some Hon, Members: No,
Mr, Speaker; The Noes have it.

. Shri Sivamurthi Swamy: The Ayes
have it,

Mr. Speaker: At that moment, when
I called on them, ho did not say any-
thing. If he insists on a division, I
will certainly— {Interruption).

Shri Sivamurthi Swamy: I do not
press it,

Mr, Speaker: Al] right. I had
already put it.
The amendment was negatived.

Mr. Speaker: What about Dr.
Singhvi? Is that also to be put to the
vote?

Dr. L. M. Singhvi; It should be put
to the voice vote.

Mr. Speaker: All right.
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The amendment (No. 171) was put
and negatived.

Clause 4—(Committee on Official
Language)

Mr, Speaker: The House will now
take up clause 4 of the Bill. The fol-
low:ng amendments are moved:

Shri Prakash Vir Shastri; I beg to
move:

(1) Page 2,—
for clause 4, substitute—

“4 After the expiration of ten
years from the date on which
section 3 comes into force, that
section shall stand repealed, un-
less Lok Sabha by a resolution
passed by it with the majority of
votes of the total number of mem-
bers representing the non-Hindi
area constituencies, resolves that
the section shall continue to be in
force for any further period not
exceeding five years.” (64).

Shri Radhelal Vyas: I beg to move:
Page 2,—
for clause 4, substitute—

“4, (1) As early as possible
before the date on which section
3 comes into force, the President
shall appoint a special officer,
whose duty shall be, to review
from year to year the measurcs
adopted for the progressive use of
the Hindi language for the official
purposes of the Union, the actual
progress made and the difficulties
encountered and to make recom-
mendations to the President with
a view to overcome such difficul-
ties and to promote the progres-
sive use of tho Hindi language for
the official purposes of the Union
and the President shall cause such
report to be 1laid before each
House of Parliament.

(2) There shall be constituted a
.Committee consisting of thirty
members of whom twenty shall be
members of the House of the
People and ten shall be members

of the Council of States to be
elected respectively by the mem-
b.rs of the House of People and
the members of the Council of
States in accordance with the
system of proportional represen-
tation by means of the single
transferable vote. It shall be the
duty of the Committee to examine
the recommendations of the special
officer appointed under sub-sec-
tion (1) and to r.port to the
President their opinion thereon.

(3) Notwithstanding anything
contained in section 3, the Presi-
dent may after consideration of
the repo-t referrcd to in sub-sec-
tion (2), issue directions in accor-
dance with the whole or any part

of that repost.” (:il9).
Shri Frank Anthony: I beg to move:
(i) Page 2,—

for lines 8 to 15, substitute—

“4, (1) After the expiration of
twenty-five years from the date on
which section 3 comes into force,
there shall be constituted a Com-
mittee consisting of fifty mem-
bers of whom thirty-five shall be
members of the House of the
People and fifteen shall be mem-
bers of the Council of Statcs to
be elected respectively by the
members of the House of the
Pcople and the members of the
Council of States in accordance
with the svstem of proportional
representation by means of the
single transferable vote”. (38).

(ii) Page 2,—

for lines 8 to 15, substitute—

“4, (1) After the expiration of
ten years from the date on
which section 3 comes into force,
there may be constituted a Com-
mittee consisting of thirty mem-
bers of whom twenty shall be
members of the House of the
People and ten shall be mem-
bers of the Council of Statcs to
be elected respectively by the
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members of the House of the
People and ten shall be members
of the Council of States to be
elccted respectively by the mem-
bers of the House of the Peopple
and the members of the
Council of States in accordance
with the system of proportional
representation by means of the
single transferable vote”. (39).
Shri Yashpal Singh (Kairana): I

beg to move:

Page 2,—
for lines 8 and 9, substitute,—

“4, (1) After the expiration of
five years from the date on which
section 3 comes into force, the
President shall appoint a /Com-
mittee”. (20).

Mr. Speaker: Amendment No. 21—
Shri Ram Sewak Yadav—absent.
Amendment No, 150.

Shri Bagri: I beg to move;
Page 2, lines 8 and 9,—

for “After the expiration of ten
years from the date on which
section 3 comes into force” sub-
stitute—

“After the expiration of five
years from the date on which the
Act comes into force.” (150).

Mr, Speaker: Amendment No, 22—
Shri Shankaraiya is absent Amend-
ment No. 65 not moved. Amendment
No. 41—Shri Tridib Kumar Chaudhuri
—absent. Amendmcnt No. 68 not
moved. Amendment No, 24—Shri
Karuthiruman—absent. Amendment
No. 130—Shri Siddiah—absent.
Amendments Nos. 29 and 44—absent.
Amendment Nos. 30 and 47—absent.
Amcndment No, 40—Shrimati Savitri
Nigam—not moved. Amendment No.
27—Shri Narasimha Reddy—absent.
Amendment No. 73—Shri Tridib
Kumar Chaudhuri—absent. Amend-
ment No. 74 also—Shri Tridib Kumar
Chaudhuri—absent.

Shri Bade; I beg to move:
Page 2, line 8,—

for “ten years” substitute “five
years” (66).
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Shri Bade; I beg to move:
Page 2,—

for lines 9 to 15, substitute—

“section 3 comes into force, the
use of Hindi language shall be
made for all official purposes of
the Union and for the transaction
of business in Parliament.” (67).

Shri Hajarnavis: I beg to move:
Page 2, lines 9 and 10,—

for “the President may appoint a
Committee consisting of thirty mem-
bers”, substitute—

“there shall be constitutod a
Committee on Official Language,
on a resolution to that effect being
moved in either House of Parlia-
ment with the precvious sanction
of the President and passed by
both Houses.

(1A) The Committee shall con-
sist of thirty members”. (158).
Shri Frank Anthony: I beg to move:

“That in the amendment pro-
posed by Shri Lal Bahadur Shastri,
printed as No. 158 in List No. 11
of amendments,—

(i) for “there shall be” substi-
tute—

“there may be”

(ii) for “thirty members” substi-
tute—

“fifty members”. (168).
Dr. L. M. Singhvi: I beg to move:

“That in the amendment pro-
posed by Shri Lal Bahadur Shastri,
print:d as No. 158 in List No. 11
of amendments,—

for “there shall be constituted”
substitute—

“the President shall constitute”.
(172).

Shri Ranga; I move amendment No.
164 with a small change. It will be



12281 Official APRIL 26, 1963 Languages Bill 12282

[Shri Ranga]

an amendment to clause 4(3) instead and submit its report to Parlia-
-of to clause 4(1). I beg to move: ment which shall make its recom-
Page 2, line 19,— mendations thereon.” (42).
after “President” insert— (ii) Page 2, line 16,—

“shall not take any decision to
reduce the position of English in for “shall” substitute “may” (43).
administrative, Legislative and
judicial work without the concur- Shri Hari Vishnu Kamath: I beg to
rence of all the non-Hind; State move;

Legislatures obtained by resolu- X

tions passed by three-fourth of Page 2, line 18,—

the total !f'trength of each Legis- for “the President” substitute

lature and”. (164). “Pariiament”. (165).

Shri Kashi Ram Gupta: I beg to Shri Hajarnavis: I beg to move:
move:

(i) Page 2, line 15— Page 2,—

add at the end— after line 18, insert—

“The Comm’ttce shall go into “and the President shall cause
the detailed question of progress the r.port to be laid before each
of use of Hindi for the official pur- House of Parliament, and sent to
poses of the Union, and if in its all the State Governments”. (159).
Report it also mentions some . o
sound grounds fer further conti- off Q‘f‘( fﬂ'ﬂa"' FRA: H JEAEF
nuance of English, as additional T{EI'T;{ |
language, the time-iimit of such
use, can be extended by the (i) That in the amendment propos-
President upto a period of five ed by Shsi Lal Bahadur Shastri,
years or for ten years by Parlia- printed as No. 159 in List No. 11 of
ment provided not 1:ss than three- amendments,—
fou-th of the Legislatures of Non-

Hindi speaking States demand and after “State Governments” insert—
recommend such an extension, by “and State legislatures” (162).

passing Resolutions to the effect
on th- strength of not less than
two-third votes of the Members
present on the davs fixed for con-
vening thz meetings of the res-

(ii) That in the amendment propos-
ed by Shri Lal Bahadur Shastri,
printed as No. 159 in List No. 11 of
am:ndments,—

pective Legislatures. Thereafter, for “and the President shall

English shall also cease to be an cause the report to be laid before

additional Official Language.” each House of Parliamcnt” sub-
stitute—

Page 2,

. . “and the r-no't shall be laid
omit the lines 16 to 21. (70). before each House of Parliament”.
Shri Frank Anthony: I beg to move: (156).

(i) Page 2,— Shri Kashi Ram Gupta: I beg to
for lines 16 to 18, substitute— move:

“(2) It may be the duty of the (i) That in the amendment pro-
Committ-e to review the prog- posed by Shri Lal Bahadur Shastri,
ress made in the use of Hindi for printed as No. 159 in List No. 11 of

the official purposes of the Union amendments,—
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before “and the President” insert—

“The Committee shall also
report on the restrictions (partial
or full) needed in connection
with further use and continuance
of English as an additional official
language and while so recom-
mending the final time limit, if
any, required for its continuance”.
(169).

(ii) That in the amendment pro-
posed by Shri I.al Bahadur Shastri,

printed as No. 159 in List No. 11 of

amendments,—
after “Statc Governments” insert—

“In the meanwhile the Govern-
ment of India and the State Gov-
ernments, shall from now on-
wards take such continuous effec-
tive steps (inclusive of non-official
co-operation) in a planned and
organised way, that introduction
and use of Hindi needed in the
respective spheres is possible to
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Shri A, C, Guha: I beg to move:
Page 2,—
afer line 18, insert—

“(2A) The report of the Com-
mittee shall be placed before Par-
liament and also be circulated to
all the States.” (133).

Shri Frank Anthony: I beg to move:
(i) Page 2,—
for lines 19 to 21, substitute—

“(3) The President may, after
consideration of the recommenda-
tions of Parliament and the opi-
nions of the State Legislatures,
issue directions in accordance with
the whole or any part of those
recommendations and opinions.”
(45).

(ii) Page 2,—
for lines 19 to 21, substitute-—

“(3) The President may, after

consideration of the recommenda-

tions of Parliament, issue direc-
tions in accordance with the whole

be done to such an extent as to
minimise to the max‘mum possible tions.”  (46).
extent all chances of continuance

of further use of English as an Shri Prabhat Kar: Sir, I beg to
additional official language, by the move:

time the Committee on the subject @ P 2

is constituted and brought into 1) Fage 2,—
being.” (170).

or any part of those recommenda-

for lines 19 to 21, substitute—

“(3) The President shall there-
after, refer the report to the State
Legislatures for their opinion. The
President shall refer the report

Dr. L. M. Singhvi. I beg to move:

That in the amendment pro-
posed by Shri Lal Bahadur Shastn, together with the opinion of the
printed as No. 159 in List No. 11 of State Legislatures to Parliament
amendments,— for its recommendations before

omit “and sent to all the State decision is taken.” (75).

Governments”. (173) (11) Page 2’ line 19'_

for “report” substitute “Parliament’s
recommendation”. (76).

Shri A. C, Guha: Sir, I beg to
move:

Page 2, line 19—

Shri Yashpal Singh: I beg to move:
Page 2,—
after line 18, insert—

“(2A) The President shall
cause to be laid before both
Houses of Parliament the report
of the Committee.” (28),

439 (ai) LSD-—S8.

after “report” insert—

“and the views of Parllament
and the States™. (134).
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Shri Hajarnavis; Sir, I beg to move:
Page 2, line 20,—
after “in sub-section (2),”, insert—

s“and the views, if any, express-
ed by the State Governments
thereon,”. (160).

Shr. Hari Vishou Kamath: Sir, I
beg to move:

(i) That in the amendment [pro-
posed by Shri Lal Bahadur Shastrfi,
printed as No. 160 in List No. 11 of

amecnuments,—

after “State Governments” insert—
“and State Legislatures”. (163).

(ii) That in the amendment pro-
posed by Shri Lal Bahadur Shastri,
printed as No. 160 in List No. 11 of
amendments,—

after “expressed by” insert “Par-
liament and”. (167).

(iii) Page 2, line 20,—

after “in sub-section (2)”, insert—

“and after ascertaining the
opinion of Parliament and State
Legislatures in regard thereto in
such manner as he may deem
necessary”. (161).

Shri Frank Anthony: Mr. Speaker,
Sir, my six amendments are briefly to
the following effect. The first seeks
that the committee will be appointed
after a period of 25 years—the period
is extended to 25 years—and the com-
mittee will consist of 50 and not 30
members. My second amendment
keeps the period the same—after a
period of ten years—but the appoint-
ment will be permissive because there
is the word “may”. My next amend-
ment leaves the duty as being per-
missive, to review and to submit to
Parliament. My fourth amendment
requires the President after consider-
ing the recommendations of Parlia-
ment and the opinions of State legis-
latures to issue his order. Then, my
amendment No. 168 consists of two
amendments to the amendment given
by the Home Minister by which In-
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stead of “shall” I put the word “may”
and the number of 30 be raised to 50.

Now, Sir, I feel that my first amend-
ment is not an un-reasonable one, It
seeks to raise the period after which
the committee will be appointed from
10 to 25 years. I feel there are many
people who consider that this is a
very reasonable and even a minimum
period. For many reasons it is both
reasonable and a minimum period.
Without wanting to cast any kind of
aspersion on Hindi, I would say that
even the Language Committee felt
that the language is a developing lan-
guage lie the economy of the coun-
try ang it will take at least another
25 years for it to be sufficiently
strengthened to meet many of the
official purposes of the Union.

Then, Sir, there is a feeling—that
was expressed very eloquently by one
of the lady Members—that 25 years is
the minimum period because it will
give the present generation time as
they grow into adulthood, time to
master the Hindi language and—per-
haps here the Home Minister will not
agree with me—it will qualify the re-
sistance to Hindi. I know I have
been singled out for all manner of
abuses. I am old enough and I have
grown old in this game. But many
Members have paid me tribute, quot-
ing from my speecies in the Consti-
tuent Assembly,—al' hostages to my
bona fides—advocating that Hindi
shoulq not be the official language,
but the national language how it
should be taught crmpulsorily from
class 5§ and how, as Dr. Singhvi just
now said, we should al] suffer an
abatement of our vested interest in
order to promote Hindi. They are all
hostages to my bona fides. T hate to
disillusion the Home Minister, but 1
know in myv capacitv as the Chairman
of the Education Boards the grow-
ing resistance to Hindi in the non-
Hindi-speaking States. His informa-
tion may be different. Let me glve
him ap example, another hostage I
gave to Hindi. The first school to
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subscribe to the three-language for-
mula in the country was the Anglo-
Indian school, long before any other
school in the country. Under that
formula, I wag responsible for making
Hindi a compulsory second language.
I wanted it. What happcned? Imme-
diately, Madras and Bengal said: you
cannot teach Hindi as the second
language. 1 said: all right; I made it
a compulsory third language. Fairly
recently, Madras said: you cannot
teach it even as a third compulsory
language; it must be absolutely
optional. So, I say to the Home Min-
ister, whatever the wishful thinking
of Government might be, because of
the insistence of the Madras Govern-
ment that Hindi cannot be even a
thirq compulsory language but only
an optional language, the study of
Hindi in Madras has become in many
of the schools nothing more than a
joke. So far as West Bengal is con-
cerned, they allow us to teach it as
third language, but only for a period
of two years. And if anybody thinks
that one can get even a smattering
of Hindi in two years, he must have
a very poor opinion of Hindi. But,
that is the position. There is a grow-
ing resistance to the efforts of people
like myself to propagate the know-
ledoe of Hindi. 1 feel that if this
period is extended, that resistance
will be considerablv less in the non-
Hindi-speaking States.

Then, T just do not understand this
attitude of hatred. I think T have
enough education, ang I have enough
to do with education, but 1 cannot
understand this attitude of hatred.
I have argued about English 1,0t
being a foreign language. The Supreme
Court has held it is not a foreign lan-
guage, because it is my language and
because it is a dominant language.
That is the decision of the Supreme
Court. But there is no point in arguing
with obscurantists who will not see
the obvious truth. But there is this
thing. Who can hate a language? In
my capacity, having a lot to do with
hundreds of schools, what I hate today
is the fact that Hindi has become iden-
tified with intolerance, with aggres-
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sion, with every form of vulgarity.
Who can hate Hindi? One of my pre-
occupations every morning is to get
the Subodhini to pick up Hindi
because, as everyone else, I want my
living and a commendable living. I
have lost very few murder cases in
which I have cross-examined and
argued in Hindi. Nobody can talk
about it. But I cannot understand
this hatred which exudes from some
of the Hindi imperialists. So, I say
that those of us who are interested
in language for language's sake are
doing what we can to promote the
knowledge of Hindi, and an increa-
singly adequate knowledge of Hindi.

As Chairman of the old Senior
Cambridge Examination, which has
now been brought to India, I have
seen that we have a higher standard
in Hindi. We have upgraded it to
such an extent that they say that Hindi
in our higher secondary schools is
equivalent to almost the intermediate
or degree papers in the Hindi States.
So, every effort is being made by us.
And I say this. If we could get away
from the sheer, unreasonable hatred
and fanaticism which exudes from
some of the Hindi protagonists, there
are reasonable pcople who are not
obscurantists, people who will pro-
mote it. So, why not have a reason-
able period so that it will qualify
itself for acceptance by others!

I have said about the use of the
word “shall”. I have asked for the
increase of thv number of memnbers
in the Committee to 50. I know, Shri
Shastri very disarmingly said that
the Committee is a microcosm of the
House and there was a cross-section
in the last Committee, 21 members
from the non-Hindi-speaking areas
were there. Sir, no one is more
jealous than I am about the privile-
ges and the honour of the Members
of the House. I know that every
Member is literally an hon. Member
and is, in fact, an hon. Member.
But, don’t let us deliberately indulge
in self-deception. There are such
things as party whip, and the larger
the party, the more strident the whip
and the louder it cracks. ,
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(Shri Frank Anthony]

What happened in the last Com-
mittee? I say this objectively. 1
wanted the Committee to function in
the open. I said: here is a Commit-
tee dealing with iss:ies of critical im-
portance to cvervene in India, et
us have it ia the open forum. I was
over-ruled. The: ' argued and :nid:
why not re-examine the Chief M.u:s-
ters of Madras and West Bongai.
Because, I knew that the Ma:i-as
Government had changed its stand
from the time it had submitted its
memorandum to the Language Com-
mission. Their latest stand was ai-
most permanent or prolonged bilin-
gualism which was not the stand they
took before. I knew that both the
West Bengal legislatures had unani-
mously passed a resolution saying
that on the day Hindi is brought in
as the sole official language they
will insist that Bengali should be
given equal official status. So, I ask-
ed for both these. Once again I was
overruled.

Then 1 said, “How are we going to
function in this conspiratorial sub
rosa manner?” I said, “Admit the
press.” Once again I was over-ruled.
I do not know, Parliamentary Tom-
mittees may function—I will not say
in a sub rosa manner—behind closed
doors. But this was not in a techni-
cal sense a Parliamentary Commit-
tee. It was a constitutional commit-
tee. a committee charged with the
vital duty to the whole country. I
gaid, “Let the press come in.” The
press was excluded. Only now and
then they doled out some official in-
formation.

Then what happened last time.
Everything was done sub rosa. There
was a tremendous cracking of the
party whip. I am not betraying the
confidence—I said it before when the
recommendations were brought to the
committee, 1 enumerated briefly my
reasons for not being able to accept
the report—Atulya Babu at least
gaid this, “T agree with Shri Anthony’s
views, but as a layal Congressman,
I am bound to sign the report”. That
is why I have asked why a commit-
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tee functioning sub rosa, almost in &
conspiratorial attitude, is going to
decide the fate of the language pat-
tern in this country.

Shri H. N. Mukerjee: On a point
of order, Sir. I have been trying to
be very patient, but Shri Anthony is
referring to the work of a Parliamen-
tary Committee appointed by the
last Parliament on which I happened
to have been one of those who tried
to work very humbly. He is referring
to that committee and what is sup-
posed to have transpiredq in that
committee according to his version
of things. He is characterising the
work of that committee as having
been conducted in a  conspiratorial
way, sub rosa and, God knows. what
other kind of language which many
of us do not even understand. Is it
permissible in Parliament to refer to
what happened inside the Parliamen-
tary Committee and also to make the
most derogatlory observations about
Members also and those who formed
the committee which had the late
Govind Ballabh Pant as its chairman?
We had as distinguished a compo-
sition as this Parliament could think
of at that time and as represented by
different elements. Is it permissible
to refer to hon. Members who said
one thing inside the Committee or
voted one way inside the Committee
and said something else to Shri An-
thony or to X. Y or Z outside? Is it
permissible in this Parliament to make
references to a Parliamentary Com-
mittee in this manner and to pre-
judice the work which was seconded
by the House after it was discussed
openly?

Mr. Speaker: If the question were
so far as the Parliamentary Commit-
tees are concerned, 1 am clear that
no proceedings that took place inside
the committee can be disclosed or
discussed here, It is not proper to
state here what had happened inside
the committee which was a Parlia-
mentary Committee. But here the
dificulty was that this was not a
Parliamentary Committee.
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Shri Frank Anthony: It was a
constitutional committee.

Mr. Speaker: Here it was not a
Parliamentary Committee over which
I had any control; it had not 1o make
a report to Parliament at all.

Shri Framk Anthony: This is the
position I took.

Mr. Speaker: The report also had
to be made to the President and not
to the Speaker or to Parliament. So,
so far us the Rules that we have and
we are governed with are concerned,
they are about the Parliamentary
Committees. According to them,

“Parliamentary Committee”
means a Commitice which is ap-
pointed or elected by the House
or nominated by the Speaker and
which works under the directlion
of the Speaker and presents its
report to the House or to the
Speaker and the Secretariat for
which is provided by the Lok
Sabha Secretariat;”

{n that sense it was not a Parliamen-
tary Committee at all and I nad no
control over it. Though according to
normal practices and commonsense it
ought to be rather just and fair to
the Committee that we should not,
even though it may not be a Parlia-
mentary Committee, discuss those
things that had happened there, I
have no power to regulate that.

Shri Frank Anthony: As I said, I
did not want to say that but I just
wanted to show our difficulty.

Mr. Speaker: It did not appear
dignified that what transpired inside
should be disclosed.

17 hrs.

Shri Frank Anthony: We did not
function in the open. The press were
not admitted there. The party whip
did crack loudly. That is my whole rea-
son. What has Home Minister done?
His amendment purports now to can-
vass the views of the State Legisla-
tures. It does not improve the posi-
tion. The amendment, I say with
great respect, does not advance the
position by one iota. I say, why short-

Scheme Bill

circuit Parliament? What wag the as-
surance? It was that the non-Hindi-
speaking people will decide it. Now,
their views are being taken gal] round.
I am satisfied if the recommendations
come from Parliament. The recom-
mendations must be not from the
Committee although the report will
come. What happened last time? The
Report came, but our debates never
went to the President. The President’s
Order was in the precise terms of the
Committee’s Report. 1 do not want
that I say, when the matter comes
to the IHcuse, all the proceedings will
Lo open; it will be open to the press.
It is much easier in a small committee,
I say this with all respect even for
hon. Members to be directed and re-
gimented, When it comes to the
House, you get a much wider cross-
section view and you are not able to
regiment Parliament in that way.
What is wrong if the matter comes to
Parliament and the recommendations
go from Parliament with the views of
the States?

Mr. Speaker: Yes, Shri Prabhat Kar.

Shri Wari Vishnu Kamath: It is 5
O’clock  Sir. Shall we not switch
over to the other Bill?

Mr, Speaker: All right, This we
will take up tomorrow at 11 O’clock.
We will proceed to the other Bill—The
Compulsory Deposit Scheme Bill.

17.03 hrs,

COMPULSORY DEPOSIT SCHEMR
BILL—contd,

Shri Prabhat Kar (Hooghly): Sir, in
the morning I wrote to you abou?
this. There was the point raised by
Shri Jain yesterday and it was dis-
cussed—it wag g constitutional poind.
Apart from the constitutional ques-
tion, the point was raised that
there was a difference of opinion
as to whether it is ultra vires of the
Constitution. Mr. Jain raised a point
yvesterday and a recuest was made
that on thig matter perore we proceed
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further, it is necessary that the Attor-
ney General be requestd to address
the House and after hearing the
views of the Attorney General the
House may proceed in the matter. Mr.
Jain also requested you that you were
to give a certain ruling on this. Other
Memberg also spoke on this matter.
I would request you to decide this
particular point before we go further
into the Bill because it is a serious
situation and there is a sharp division
on this and the opinion has been divid-
ed on this particular matter. Before
we proceed further, we should come to
a certain decision,

Shri A. P. Jain (Tumkur): Sir, I
wanted to raise a point of order.

Shri Shivaji Rao S, Deshmukh
(Parbhani): Sir, I was in possession of
the House when Mr. Jain raised a
point of order.

Shri A, P. Jain: Sir, I wanted to
raise a point of order and you were
pleased to observe that I might make
it the next day. I interrupted Mr.
Deshmukh in his speech. Of course,
his speech will continue. My point of
order is this that according to a well-
established parliamentary practice the
Speaker has no eyes and no ears,.

Shri Hari Vishnu Kamath (Hoshan-
bad): Eyes at least he must have
(Interruption),

Shri A. P. Jain: Have a little pati-
ence please, The Speaker’'s eyes are
the eyes of the House and the Speaker’s
ears are the ears of the House. Now,
that was a very healthy parliamen-
tary practice established no less than
300 years ago when King Charles II
came to the House of Commons with
his soldiers to arrest two Members of
Parliament. And when he asked the
Speaker to surrender those Members,
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the Speaker said’* “My eyes are the
eyes of the House and my ears are
the ears of the House.” He did not
surrender those Members. What it
means is this: that the Speaker is
expected to respect the wishes of the
House and to act according to them.
Now, we have discussed this point yes-
terday. We have discussed it before.
I am only referring to the presence of
the Attorney-General: not the other
points. Other points might be disput-
ed on merits. My intcrpretation of
article 31A might be different from
the Law Minister’s or Finance Minis-
ter’s. I am only referring to one
single point, that is the desire of the
House to hear the Attorney-General.
1 feel that the overwhe!ming majority
of the Members of this House are
desirous to hear the Attorney-Gene-
ra] and to enlighten their souls and
ease their conscience before voting.

12294

Now, we have only one way to ex-
press ourselves as a House and that
is through you. Therefore it is my
submission that you may obscrve that
healthy tradition, that is, be the eyes
of the House and be the ears of the
House and because it is our desire that
we want to invite the Attorney-Gene-
ral......

Mr. Speaker: Eyes and ears, he has
mentioned. What about the tongue
that I use?

Shri A P, Jain: He should also be
the tongue of the House. (Interrup-
tion). There is always scope for im-
provement, One great Speaker laid
down two traditiong of cars and eyes.
You as another great Speaker may
lay down the tradition of the tongue?
It will go down in history,

® In 1642, in the British House of Commons, Mr. Speaker Lenthall replied to

King Charles I as follows :—
“May it please your Majesty,

“I have neither eyes to see, nor tongue to speak in this place, but as the
House is pleased to direct me, whose servant I am here; and
I humbly beg your Majesty’s pardon, that I cannot give any other
answer than this, to what Your Majesty is pleased to demand cf
me.” [Vide Dasent’s “The Speakers of the House of Commons from
the Earliest Times to the Present Day” (1911), P. 193]-Ed. of Debates.



12295 Compulsory

You have ascertained the wishes of
the House. I want a ruling from you
whether you are going to be the eyes
and ears and tongue of the House, in-
vite the Attorney-General and per-
form a function which honourably be-
longs to the Speaker.

Mr. Speaker: Would the hon. Minis-
ter like to say....

The Minister of Finance (Shri
Morarji Desai): Should I speak only
on the question......

Mr. Speaker: On the question of
this Attorney-General: because, he
has also seen that widespread desire
hag been expressed on all sides. Yes-
terday’s discussion showed that there
was a desire from al] sides that the
Attorney-General be summoned to the
House: even from the Congress side
and others. Only on that question.

Shri Morarji Desai: I have the grea-
test respect for the hon. Members of
the House, for the House and if it can
be greater, for you. But, that does not
mean that I should accept every de-
sire even if it is unanimous. There
are some things where one has to do
one’s duty. I cannot be a party to
having a wrong convention or a wrong
tradition. The Attorney-General is an
officer of the Government. It is only
the Government who can call him. I
do not think it would be for the House
to call him. There is no provision n
the Constitution whereby the Housc
can call him. (Interruption).

Mr. Speaker: Order, order; let us
hear him.

Shri Morarji Desai: I believe I have
a right to put my point of view, Ulti-
mately it is for the Chair to accept
it or not to accep! ‘. I cannot dispute
it at any time. His ru'ing js final for
anybody.

I think it is only on one or two
occasions he was in this House. That
was alsp at the instance of the Govern-
ment. It was not at the instance of
anybody. He j< »» Adviser to Gov-
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ernment, not an Adviser to Parlia-
ment. The Government, when it
wants him, certainly invites him and
he has a right to speak in the House
as it is given by the Constitution. If
that right of speaking had not been
given by that article then, the Gov-
ernment could not have invited him
here also. Beccause the Government
was to be enabled to do so, that right
has been given and nothing else has
been mentioned in that article. There-
fore, I would urge that it is for the
Government to do so.

I do not think that it would serve
any purpose to invite the Attorney-
General here to give an advice. Be-
cause, the Attorney-General also is
an advocate; An advocate has one
view. The court can have another
view. That is final for us. But, ad-
vocates differ. My hon. friend is a
very able advocate even though he
says that he has gone rusty. I have
better appreciation of his advocacy
which I found excellent yesterday
though I do not agree with him, Two
advocates differ from each other en-
tirely. And both of them think that
they are right in the matter of law
point or interpretation of law. Ulti-
mately, it is the judge that prevails.
In fact, it is even the judge who does
not prevail always. It is only the
Supreme Court which is the final aut-
hority which prevails....

An Hon, Member; Why do you not
refer it to the Supreme Court?

Shri Morarji Desai: Even judges
differ and they are overruled. There-
fore, even the Attorney-General’s
coming in here and saying that this
matter may come in or may not come
in would not decide the issue.

Therefore, with all my respect for
the desires of the hon. Mcmbers,
either from this side of the House or
from that side of the House, I am
very sorry that I cannot accept it.

Shri A. P, Jain: Is he being called
for the first time? Has he not been
called before? Has he not appearea
here bhefore?
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Shri Hari Vishnu Kamath: I wish
to challenge the statement made by the
hon. Minister on two grounds. First,
he said that Government only had
the right to call him before the House.
May I remind him of the observation
or the ruling that you gave yesterday,
when I put the question in all humi-
lity to you, ‘Can he appear suo
motu? I have just checked the re-
cords, because I returned it to the
Editor of Debates, only about five
minutes back after seeing it and after
correction. I put this question in
clear terms: Can the Attorneyv-General
appear swo motu in Parliament? And
you said ‘Yes, he can appear suo
motu.” The hon. Minister’s statement
is in flat contradiction of the ruling
that you gave yesterday or the ob-
servation that you made yesterday in
your profound wisdom, and he has
no business to question the ruling that
you gave yesterday after due consi-
deration.

Shri Morarji Desai: 1 had not this in
mind at all.

Shri Hari Vishnu Kamath: That is
one aspect of the matter.

Another flagrant faux pas that he
hag made is his reference to us when
he said that the Attorney-General has
no function of advising Parliament.
Yesterday, I quoted two articles,
namely article 76 and article 88.
Article 76 is with reference to the
duties and functions of the Attorney-
General vis-a-vis Government. The
chapter heading of that article is ‘The
Executive’, because in Part V deal-
ifg with ‘The Union’, we find the fol-
lowing words:

“Chapter I—The Executive.”

There, article 76 deals with the At-
torney-General’s capacity or functions
or dutiess vis-a vis Government or the
executive.

Now, Sir, please be so good as to
turn to article 88. That article 88
figures under another chapter of the
same Part namely Part V which is
entitled ‘The Union’; it figures in
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Chapter II which bears the caption
‘Parliament’. There again the At-
torney-General figures.

Therefore, it is too late in the day
for my hon. friend the Finance Minis-
ter to argue that the Attorney-Gene-
ral has not got dual functions, one of
advising the Government and the
other of advising Parliament.

1 distinctly remember that in the
Provisiona; Parliament, when the pre-
ventive detention law was on the anvil
of the House, which was being piloted
by Sardar Vallabhbhai Patel, the first
Home Minister of the Union, many
Members of the House on the oppo-
site side as well as on this expressed
a desire to hear the Attorney-General
on the issue, and I believe, in defer-
ence to the wishes expressed by both
sides of the House, the then Home
Minister, who was more responsive to
the wishes of the House than the
present Finance Minister is decided
that the Attorney-General should be
sommoned, should be invited and
should be called to give his
views,

Therefore, on this occasion also,
when both sides feel inclined that
way—] am sure that if there is no
Congress party whip in this matter . .

Shri A. P. Jain: It is not a ques-
tion of party whip.

Shri Hari Vishnu Kamath: ....all
Members of the House present here
today, except the Finance Minister and
his Deputy, and perhaps the Works,
Housing and Rehabilitation Minister,
except these two or three, all the
Members of the House present here
will support this demand for calling
the Attorney-General to the House, to
address the House—I appeal to you,
as my hon, friend, Shri A. P. Jain has
already appealed to you, as the eyes
and ears of the House,—I do not know
about the ‘tongue’; at any rate, I
wou!d say, as the eyes and ears of
the House,—with all earnestness to
convey the near-unanimous desire of
the House,—because of respect to the
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Finance Minister, 1 say ‘near-unani-
mous’ and not ‘completely unani-
mous’,—to hear him, on this subject,
and we shall feel deeply grateful if
you s2t up a very high preccdent in
this respect, in keeping with the
highest traditions of Parliaments all
over the world, and respect to wishes
of Parliament, and be pleased to call
the Attorney-General to the House
tomorrow so that he can address the
House on this matter.

Shri Kapur Singh (Ludhiana): I
just want to add a word to what has
already been said.

Shri Morarji Desai: My hon. friend,
Shri Kamath, is not correct in saying
that there is ‘near’ unanimity’ in the
House on this point. On this side of
the House, only two or three Members
have spoken. Out of three who have
spoken, one has said ‘no’. So it can-
not be presumed that all the other
Members on this side of the House
also are agreeing with him.

Shri Hari Vishnu Kamath: I said
‘near unanimity’. I did not say ‘com-
plete’. ‘Near unanimity’ means 60 per
cent, 70 per cent, the majority.

Shri Morar}i Desai: He is wrong in
saying that. It is not a majority at
all.

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: Have the
vote of the House. (Interruptions).
Shri Priya Gupta (Katihar): Even

stow the House is unanimous on that
point. That is the point.

Mr. Speaker: Order, order. Should
there not be some code of conduct?
Or has everybody got the free right
to say anything and I should allow a
free-for-all thing here?
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Shri Priya Gupta: I seek your pro-
tection.  As an M.P,, I am equal to
Shri Kamath. He cannot ask me not
to spcak.

Mr. Speaker: 1 had allowed him.
Afier he finished....

Shri Priya Gupta: .Why do you
mention that he is my party leader?
I have got every right to speak here.

Mr. Speaker: That liberty does not
extend to this that he may speak at
any time he likes.

Shri H. N. Mukerjee.

Shri H. N. Mukerjee (Calcuita Cen-
tral): I think we are discussing a
matter which might have very im-
portant parliamemtary implications
and that is why I make my submis-
sion in all humility.

The Attorney-General, irrespective
of what the Finance Minister or any
of his colleagues may think, has the
right, under the Constitution, to ad-
dress Parliament. He can do so on
his own volition. He is an indepen-
dent officer—I underline the word
‘Independent’.  Recently the country
has prevented the Law Minister from
gobbling up the office of the Attor-
ney-General because that office is....

Mr. Speaker: Why go into that?
We can confine ourselves to what is
before us.

Shri H. N. Mukerjee: Here is the
most important law officer in the
country who has an independent
status, who has been given by the
Constitution, the right, bof his own
volition, if he wishes to do so, to ad-
dress Members of Parliament.

Now, Parliament happens to feel,
in regard to a particular measure, in
something like a constitutional quan-
dary, and whatever the whip that the
Congress Party might indicate, there
is no doubt about it that different
Parties represented here feel rather
strongly that a certain position nae
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arisen where, legally speaking, a de-
cision has; to be taken and things
should not be done in a huff. We
are only suggesting that you, as re-
presenting Parliament, can very well
send out a letter of request to the
Attorney-General which, I am sure,
he would consider in the manner
which is indicated. When almost
everyone in Parliament—I  suppose
Shri A. P, Jain represents the Con-
gress Party to a certain extent, apart
from the whip—when all Parties in
Parliament seem to be agreed that
here is a matter with certain legalis-
tic compiications which have got to
be unravelled before the Finance
Minister can go ahead with his pro-
posal, certainly it stands to reason
that the independent services of the
Attorney-General, which are available
under the Constitution to Parliament,
should be requisitioned.

We do so with all deference and
due respect to the office of the Attor-
ney-General which we want to keep in
a particular category and not to be
confounded with the legal advice
which might be purchased by the
Government. That is why I feel that
you should, representing Parliament,
issue a letter of request to the Attor-
ney-General to address us in regard
to the legality of the measure which
the Finance Minister has espoused.

Shri Sonavane (Pandharpur): He
cannot say that Government jis pur-
chasing legal advice from him.

Mr. Speaker: Order, order.

Shrj Morarji Desai: The Attorney-
General is appointed under article 76.
His duty is to advise the Government
upon such legal matters, and to per-
form such other duties of a legal
character as may be referred or assig-
ned to him by the President. There-
fore, there is no question of his being
indcpendent or advising me as he
likes whenever he wants; it is only
on matters which are referred to him
that he can advise me......
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Shri Priya Gupta; On a point of
order.

Mr. Speaker: Order order. Let him
finish.

Shri Priya Gupta: When Parlia-
ment is not in session, the Govern-
ment functions in the Cabinet. But
when Parliament is in session, the
Ministers are here and Government
includes everybody here. Therefore,
the Government should consult every-
body in Parliament.

The D2puty Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): Do not raise such points of
order.

Shri Morarji Desai: Threfore, it is
not a matter that the Attorney-
General can come here of his own
accord if he wants to advise on some-
thing, unless the matter is referred
to him by Government and he is
briefed. Of course, when he is brief-
ed or asked his legal advice, he gives
his independent view. I will not say
then he should give his view as sug-
gested by Government. That would
be wrong. That is not the position
Government can take at any time.
But in this particular matter, I have
got to consider the Constitution itself.
1 have the greatest respect for the
Constitution, anq therefore I cannot
agree.

Some hon. Members rose—

Mr. Speaker: If every line is to be
challenged, we cannot eontinue in-
cessantly.

Shri Daji (Indore): No challenge,
Sir. We want to explain our position.

Shri S, M. Banerjee (Kanpur): You
give us two minutes each.

Mr. Speaker: If they allow me to
say a few words....,,

Shri Radhelal Vyas (Ujjain): The
view of one side has been expressed.
The Finance Minister has spoken on
the other side. If you just allow me
one minute, I will finish,
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Mr. Speaker: Why should I allow
him?

Shri Radhelal Vyas: I am represent-
ing the other side. One side of the
picture has been represented to you,
but the other side has not come to
you.

Mr. Speaker: If he is the other side,
I will allow him an opportunity.

Shri Radhela} Vyas; I will be very
brief.

Mr. Speaker: I only asked him to
resume his seat.

Shri Radhelal Vyas: I will, if you do
not pormit me. If you permit me, I
will clarify it. I have also to say
something with regard to the ears and
eyes and all that. If you do not per-
mit, I cannot.

Mr. Speaker: I am again and again
telling him that I will permit him,
but I am asking him to resume his
seat. I will permit him, but he is
persistent,

What does Shri Daji want?
Shri Radhelal Vyas:

Mr. Speaker: I will permit Shri
Vyas because he may have to say
something against what he says also.

I am sorry.

Shri Daji: I am sorry the Finance
Finance Minister read article 76(2)
only half. I will do nothing more
than read from where he left.

“It shall be the duty of the
Attorney-General to give advice
to the Government of India upon
such legal matters, and to per-
form such other duties of a legal
character, as may from time to
time be referred or assigned to
him by the President,...... ”

He stopped there, It continues:
“ . and to discharge the
functions conferred on him by or
under this Constitution or any
other law for- the time being in
force.”
This portion the Finance Minister for-
got to read.
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Shri Hari Vishnu Kamath: It does
not suit him.

Shri Daji: When you read the whole
thing, the powers of the Attorney-
General are to advise the Government
on matters referred to him by the
Government and to discharge the
functions conferred on him by or un-
der the Constitution,

Article 88 also has to be read—
with this. Therefore, the true position
in a nutshell is this. I do not say
we can summon him, but I would
respectfully disagree with the pro-
position laid down by the Finance
Minister that only the Government
can summon him.

Here is a new position before the
House and before you, and the new
position is this: can the House, which
ultimately after all votes the money
and sanctions the Budget, in view of
articles 88 and 76(2), have the right
to get the advice of the Attorney-
General or not, if the Speaker and
the House so desire? This is a novel
constitutional point which has arisen.
There is no precedent. There is no
precedent to say that Government
alone can summon him. It is for us
and for you to lay down the prece-
dent.

The point is: after all, what are
we demanding? We are not expres-
sing ourselves on merits. If the law
ultimately is declared to be uncon-
stitutional by the Supreme Court, to
a certain extent the entire House 1s
also held up to ridicule, because it
would be said that something came
up before the House on which strong
views were expressed and we wanted
legal opinion before we proceeded
with i+ "nit we did not get it.

Mr. Spooker:  If the Attorney-
General hag given his opinion and
then the same thing happens?

Shri Daji: We would have magle our
best efforts. To refuse to put in our
best 7 5 is not proper.
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Shri S. M. Banerjee: I have heard
the hon. Finance DMinister who said
that after all the Altorney-General
was also an advocuate. The Finance
Minister has said that the Attorney-
General is, after all, an advocate. It
is a  reflection ocn the  Attorney-
General. When there was the question
of merging these two posts, the only
one argument whit was advanced
against it was that the merger of
those two posts would take away the
independent character of the Attor-
ney-General, and the President will
have nctliing te consult. The Law
Minister wu: Z:'ng to pilot the BilL

Mr. Speaker: Whether he jis inde-
dependent or not, or whether the
posts are combined or not, it cannot
be denied that he is an advocate.

Shri S. M, Banerjee;: Is that an
argument?

Mr, Speaker: There is no reflection
whatever. After all he is also an ad-
vocate.

Shri S. M, Banerjee: You remember
in this very House, when there was
actually an argument advanced again-
st a particular provision in regard to
the law about land acquisition, what
happened. No amendment was being
accepted by this House and naturally
a committee was formed and certain
amendments were discussed.

Mr. Speaker: It is not relevant.

Shri S. M. Banerjce: He could be
called by you. That is my point.

Shri Kapur Singh: I wish to make
one simple submission by way of
addition to what hag already been
stated on this subject. It has been
contended whether constitutionally
the Attorney-General can be summon-
ed to this House by Parliament or he
can come here only with the consent
of the Government. I leave that
aside.

Another point has been raised as
to whether it is the general wish of
this House that the Attorney-General
should be sent for. You have also
certified that such is the wish. It
has been contended by the hon.
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Finance Minister that if votes are

takn, it will be found that this is
not either a near-unanimous wish or
a general wish. I leave that aspect
of the matter also aside.

There is a third aspect of this
matter, another facet of this problem.
It is this: a large number of Mem-
bers in this House feel genuinely con-
cerned that this is a matter on which
they cannot exercise their judgment
with independent and impartiality
unless they have heard expert advice
of the Attorney-General. They want,
and they have prayed to you, that
that expert advice should be made
available to us. Now, if that advice
constitutionally can be made avail-
able to us, if that advice is at all
available, then, to try to prevent the
availability of that advice to this
House by the Government, either
through a fiat or even through a whip,
I can only say, has grave and far-
reaching implications. It hag an
ominous penumbra encircling it. It
emits an ill-odour which if properly
expressed, ultimately amounts to pre-
venting this House from diseharging
its duties with impartiality and with
utmost care. That is my submission.

Shri Radhelal Vyas: Mr. Speaker,
Sir, the point has been raised here in
the form of a point of order. We are
not to look to the propriety of the
question whether the Attorney-
General should appear here or not,
but we have to look at it from the
point of view whether,by way of a
point of order, if there is a general
wish of the House, he can be com-
pelled or asked by you, as the
Speaker of this House, to appear here
or not.

Now, under article 76, as read out
by the hon. Finance Minister, it has
been clearly stated that “it shall be
the duty of the Attorney-General to
give advice to the Government of
India upon such legal matters, and
to perform such other duties of a
legal character, ag may from time to
time be referred or assigned to him
by the President, and to discharge
the functions conferred on him by
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or under this Constitution or any
other law for the time being in force.”
Now, which are the functions confer-
red on him by this Constitution? No
hon. Member has referred to it. So,
unless his function comes under this
Constitution or under any other law,
he is not supposed to tender advice
to the Government br to discharge
that function.

Article 88 also has to be referred
to. What does it say? It says that
the Attorney-General has got a right
to uppear in this House. It is his
right. If he wants to exercise that
right, it is open to him. This House
cannot compe] that he should appear
here. It has been suggested that
it is the general wish. Suppose
it is the unanimous opinion of this
House, then I would submit to you
that still, you cannot do it, because
you are guided in the discharge of
your duties by the rules bf procedure
and the Constitution. If the rules of
procedure do not allow it, then even
if the whole House agrees to one
thing, I think you will never be a
party to it and you will rule it out
of order even if the whole House
agrees. Here the point of order
raised is not according to the Consti-
tution and even if all of us unani-
mously agree, we cannot ask or you
cannot issue any direction to the
Attorney-General or to the Govern-
ment to ask the Attorney-General to
be present and address this House.

Shri Shivaji Rao S. Deshmukh: I
was in possession of the House when
Mr. Jain rose on the point of order,
Sir.

Mr, Speaker: We have continued
this for long, I think.

Shri Shivaji Rao S, Deshmukh: I
want to submit something in con-
nection with the point of order.

Mr. Speaker; He has
himself on this point also.

Shri Shivaji Rao S, Deshmukh: No,
Sir; I was speaking when Mr, Jain
raised the point of order.

expressed
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Dr. M. S, Aney (Nagpur): Before
you give your ruling, may I submit..

Mr, Speaker: I have just stopped
Mr. Deshmukh......

Dr. M. S Aney: It is a very im-
portant thing I want to submit, Sir.

Mr. Speaker: Then I will have to
allow Mr. Deshmukh also.

Shri Shivaji Rao S, Deshmukh: Mr.
Speaker, Sir, the eye of the Speaker,
the ear of the court and the hands of
the law are supposed to be the three
most elusive organs human ingenuity
could invent. I think the eye of the
Speaker is as much public property
as this House itself. Therefore, every
Member of this House and this House
collectively has got full and unfetter-
ed demand on the eye of the Speaker.
It is because of this that whatever
the Speaker wants to say, he is the
combined and collective wish of this
House.

With deference to Mr. Radhelal
Vyas who has just now made a sub-
mission, I think there cannot be a
more blatant misinterpretation of the
Constitution s~ far as article 88 is
concernec, if Mr. Vyas is allowed to
go with his view that article 88 merely
confers the right of audience on the
Attorney General. The subject matter
of article 88 is not only conferring the
right of audience, but is conferring the
constitutional obligation on the
Attorney General. The wording of
erticle 88 is quite clear. It says:

“Every  Minister and the
Attorney-General of India shall
have the right to speak in, and
otherwise to take part in the pro-
ceedings of, either House, any joint
sitting of the Houses, and any
committee of Parliament of which
he may be named a member, but
shall not by virtue of this article
be entitled to vote.”

So, article 88 equates the position and
authority of the Attorney General to
that of a Minister of this House. A
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Minister who does not happen to be
a Member of this House can ordinarily
be summoned by an ordinary Member
of this House by giving a calling atten-
tion notice “I call the attention of the
Minister to the following matter of
urgent public importance and request
that he may make a statement there-
on”. Similarly, article 88 specifically
equates the position of the Attorney
Generul to that of a Minister. So, I
think it is fully justified that the
House can request, every Member can
cal!ll the attention of the Attorney
General to the debates in this House
and rcquest him not only to guide the
House, but even to take part in the
proccedings of the House. The mate-
rial part of article 88 empowers him
to take part in the proceedings. An
authority who is empowered to take
part in the proceedings can naturally
be summoned by the authority of the
House wherein he is supposed to take
part.

The Finance Minister’'s contention,
if accepted, would mean that article
88 is fettcred by article 76 or, in other
words, article 76 is the controlling
provision of article 88. In interpreta-
tion of the articles of the Constitution,
it is a settled law that every article
has to be  independently appreciated
in its own right and no provision can
have any controlling effect on another.
In spite of this, when in the wording
of article 76 the President has been
exprossed 25 the nominating authority
of the Attorney-General, the Attorney-
General does not and cannot become
the officer of the Government. He is
still an independent authority.

Mr. Speaker: 1 have heard him.
He should conclude now.

Shri Shivaji Rao S. Deshmukh: If
it is the President’s pleasure, the
Attorney-General can enjoy his office.

Mr. Speaker: Dr. Aney.
Dr. M. S. Aney: Sir, I want to bring

only one point to your notice. The
position of the Attorney-General has
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been clearly defined by many. The
question is, how to secure his pre-
sence here, in case we want him to
come and give any advice. He can
come here and address the House also.
But that he can do only if he is named
a Member of this House. Who will
do that function? Who can name him
a Member? You cannot name him as
a Member. Unless he is a Member
he cannot have any audience here
and nothing can be done. Therefore,
the consent of the Government is
necessary. The Government must
agree to this position, (Interruptions).

An Hon. Member: Only for a Com-
mittee he has to be named.

Dr. M. S. Aney: The article says:

‘“Every Minister and the
Attorney-General of India shall
have the right to speak in, and
otherwise to take part in the pro-
ceedings of, either House, any
Joint sitting of the Houses, and
any committee of Parliament of
which he may be named a mem-
ber...... ”

Yes, Sir, I agree with the hon. Mem-
ber; it is only in the case of a Com-
mittee that he has to be named. I
have nothing more to say.

Shri Tyagi (Dehra Dun): In the
Constituent Assembly days once the
Attorney-General was called and he
also addressed the House. It was on
the advice of the Government.

Mr. Speaker: This question has
been raised many a time throughout
the discussion that we had on this
Bill. I might be accused, rather, that
I have been too indulgent in that and
I continued the discussion, Though I
had expressed it, not only once but
twice, that is was not my job to call
him or summon him, even then it has
been pressed again and again because
the Members felt so strongly on it.
Therefore, 1 suffered that to be dis-
cussed so thoroughly as has been done
here.
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Though my eyes, ears and tongue
have all been taken away, even then
I can say—I agree, I do not contradict
it—

Shrimati Vimla Devi (Eluru): In
return for those of the 499 here.

Mr. Speaker: That is quite all right.
The Speaker has no independent
opinions of his own. He cannot just
go by what he has seen or heard and
make his observations. He has to be
guided by the will of the House. That
is quite all right.

But, so far as this is concerned,
article 76 has been read again and
again. It lays down how he has to
be appointed and what are his duties
that he shall perform. In order to
enable him to perform his duties, he
has been given this right under article
88 that the Attorney-General of India
shall have the right to speak and
otherwise take part in the proceed-
ings of either House. If this right
had not been conferred on him he
might not have been able to discharge
his duties. Therefore, this right also
has been given to him. It is not cor-
rect to say that it hes been given just
because the Minister also has that
right. The Minister has got other
functions also which the Attorney-
General might not have got.

What the hon. Members want is
that they should have the benefit of
the advice of the Attorney-General.
That is the only question that is before
the House, and because the Govern-
ment does not ask him or advise him
to come over here I am being told
that I should exercise this discretion,
though so far no hon. Member has
guided me in that respect that there
has ever been a precedent where the
Speaker has asked the Attorney-
General to come and advise the House.

Shri Kapur Singh: Let this be the
precedent.

Shri Shivaji Rao S. Deshmukh: Let
a new precedent be created.
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Mr. Speaker: Whether we should
proceed one way or the other, I am
asking for the guidance of the House
whether at any time the Speaker has
done it and whether there is any
authority to the Speaker which he can
exercise in this matter.

Shri S. M. Banerjee: May I point
out....

Mr. Speaker: Order, order. I want
to know whether there is really any
authority for the Speaker which he
can exercise under the Constitution,
or under any other provision, whereby
he can summon the Attorney-General.
I have been asking again and again
this question, and no hon. Member
has been able to give me any clarifica-
tion.

The second question is the negative
approach. I am being asked whether
there is any bar against the Speaker
doing it. I think it would be a diffi-
cult question for me to answer, though
I have not found any bar anywhere
against my asking him to come. I
would like to exercise the powers that
are given to me. I should not see
whether I am precluded from acting
and assume all the rest of the powers.

Shri Shivaji Rao S. Deshmukh: Sir,
it can be done under rule 389.

Mr. Speaker: Order, order. He had
his say twice or thrice. He should
not do it again.

So far as this matter is concerned,
in all democracies, as far as I can see,
though I do not claim that I have
very wide knowledge about it, it has
always been left to the House to
decide it. If the Government is not
responsive, then the House can throw
out that Government.

Shri A. P, Jain: There is no ques-
tion of throwing out the Government.

Mr. Speaker: That is the only thing.
Here it has been stated that the House
is unanimous. If the House is un-
animous, or even a preponderating
majority of the House desire that,
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Government has to respond to the
wishes of the House. There are some
words spoken by the hon. Finance
Minister to which I take exception.
He said that even if the House was
unanimous, he would not succumb to
it.  That is rather not fair to the
House.

Shri Morarji Desai: May I say a
word? I am very sorry. I am either
wmisunderstood, or I have expressed
nyself wrongly.

Mr., Speaker: I may have under-
stood him wrongly. That is also
possible,

Shri Morarji Desai: I do not want
to bring in that kind of thing. I would
Jike to say that I have only said that
I cannot fall in with that desire my-
self, because I consider that it would
be wrong for me to do so under the
Constitution. That is what 1 said.

Shri Hari Vishmu Kamath: That is
the same thing.

Mr. Speaker: Even if the House was
unanimous?

‘Shri Morarji Desai: Even if the
fHouse is unanimous, if it is outside
tne Constitution, it is my right and
duty to say that I do not agree with
it.

Mr. Speaker: If theoretically it has
to be so construed, then I would just
put it up again to the Finance Minis-
ter that if it is a responsible govern-
ment, and this government is respon-
sible to this House, then it should
not be said that even if the House
i8 unanimous, the Government would
rot do it. (Cheers) But there ought
not to be so many cheers, because
what follows might not be pleasant
to those who cheered me. (Interrup-
tions).

We are seriously discussiong these
things because we have to lay down
certain conventions. I am very clear
in my mind that I cannot take upon
ayself the responsibility to make a
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request to the Attorney-General to
address the House. It is for the
House to express its opinion. After
the House has expressed its desire,
it is for the Government to respond
to it. If the Government thinks that
there is no necessity, and the majo-
rity of Members feel that there is no
difficulty in calling him and he should
be called, then it would be for the
Members to exercise their vote as
they like. There is no opportunity
for me just to call or ask the At-
torney-General to come over here,
and I am not going to exercise those
new powers that I do not think are
vested in me.

Shri Hari Vishnu Kamath: Sir, on
a point of clarification on the ruling
which you have given, for future
guidance. I hope you would not en-
dorse the Finance Minister's view
that only the Government can call
him to Parliament to express his
views. I hope, Sir, you still stand
by the ruling or observation you
made yesterday that he can appear
before Parliament suo motu.

Mr. Speaker: That is under article
88. Under that article, a right is
given to him, just as the Ministers,
to come and speak here. Yesterday
I was speaking on that article.
He has the right to come and take
part in the proceedings.

Shri Hari Vishnu Kamath: In
clarification of that, if tomorrow the
the Attorney-General expresses his
wish that he wants to appear before
the Parliament and address the Mem-
bers, can the Government prevent
him from appearing?

Mr. Speaker: That ig hypothetical. ,
(Interruption). Order, order, we
will proceed with the debate now.

Shri A. P. Jain: ] want to make a
motion .... (Interruption).

Mr, Speaker: There ought to be
some end to it. I will not allow any
further discussion.. (Interruption).
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An Hon, Member: I want to make
a motion.

Shri A. P, Jain: I want to make a
motion.

Shri Priya Gupta: On a point of
order, Sir. The hon, Finance Minis-
ter says that the Attorney-General
will advise the Government if the
Government requires his advice. Then
the Government may take his advice
outside the House. When the power
is there for him to appear before the
House, whom shall he advise? Will
he advise the Members or the Govern-
ment? That is my point.

Mr. Speaker: Where is the point of
order in it. What shall I answer?

Shri Daji: I want a clarification....
(Interruption).

Mr. Speaker: There ought to be
some end to it. We should not cease-
lessly go on. There ought to be some
limit to it. We have discussed it for
three days.

Shri Daji: We want to seek your
permission to move a formal motion
saying that the House is of the opinion
that the Attorney-General be called to
give his opinion to the House. I seek
your permission for moving a formal
motion, -~

Shri Tyagi: As it is an important
matter, I would request you to give
Government a chance to consider over
the problem and then decide. We
should not take a hasty decision. I
propose that this may not be put
through. Let the Government con-
sider and let them themselves
make. ... (Interruption).

Mr. Speaker: That is for the Gov-
ernment to consider.

st frr aemw () ;K ag
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We should consult the Leader also.
He has the supreme power of Govern-
ment.

439 (Ai) LSD—9.

AN AR © qg T B g4 wv
& & ? st fafaeex s=TSt § S
FHEfF I @A

Shri Shoe Narain: This House is
supreme.
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Now, we should proceed.

Shri Ranga (Chittoor): Shri Jain
wanted to move a motion. Therefore
1 was persuading our hon. friend here
not to go ahead with his own pro-
posal or motion. )

Shri A, P. Jain: You have been
pleased to observe, Sir, that you are
not going to exercise that power by
yourself, but that if you are vested
with those powers you will request
the Attorney-General to come and
express his opinion. I make a formal
motion. Sir, I move:

“This House desires that the
Attorney-General be heard on the
point...... (Interruption).

Shri Morarji Desai: May I know,
Sir, under what rule it is being mov-
ed?.... (Interruption).

Some Hon. Members: Please do

not interrupt.

Shri A. P. Jain: “Whether the
whole or any part of the Compulsory
Deposit Bill is intra vires of the Cons-
titution.”

Shri S. M. Banerjee: I support it.

Shri Shivaji Rao S. Deshmukh: I
support the motion.

Shri Kapur Singh: I support it.

Shri Tyagi: I suggest that the Gov-
ernment .. (Interruption).

Mr. Speaker: Is that the manner
in which it has to be conducted . . .
(Interruption). Order, order. I can-
not conduct the proceedings in this
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[Mr. Speaker]
manner. If every hon. Member from
every side stands up, shoots up some-
thing... (Interruption). Order, order.
This is the motion that has been made
by Shri A, P. Jain.

Shri Radhelal Vyas: On a point of
order, Sir.

Mr. Speaker: The hon. Finance
Minister has asked me as to under
what rule this motion is being moved.
Can Shri Jain help me in answering
that?

Shri A. P. Jain: A Member has
always a right to move a motion on
a matter under discussion. This mat-
ter has been under discussion. You
were pleased to observe that you are
not going to exercise these powers
unless you are vested with the au-
thority. I have moved this motion
in order to vest you with that autho-
rity.

Shri Tyagi: As the whole House
is not acquainted with this motion
and as it has not been on the agenda,
my submission is that it cannot be
decided today. Other hon. Members
who are not here must also get a
chance.

Shri Ranga: May I make a sugges-
tion? Why not the House be adjourn-
ed now and the hon. Finance Minis-
ter as well as all the hon. Members
may have time enough to think about
it . . . (Interruption) and decide to-
morrow in a calmer manner.

Mr. Speaker: Order, order. Pro-
bably that is the best escape for me
at this moment. (Interruption).

Shri Radelal Vyas: Unless you
suspend the rules of procedure, this
motion cannot be raised so long as
one business is not over. (Interrup-
tion).

Mr. Speaker: Order, order. Would
the hon. Minister like to say any-
thing?

Shri Morarji Desai: If I am allowed
to make my submission, I would cer-
tainly like to do so. May I say that
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if I say anything it should not be
presumed or should not be argued or
inferred that my respect for this ho-
nourable House and its powers is
anything less than that of any other
Member of the House. The moment
that is said, it means that I am not
allowed to function as a Member of
this House within my rights. How
can there be a motion about this
House doing something which is not
within its powers? In the Constitu-
tion there is nowhere stated, the
House can say anything that it likes
and that it will be done. After all,
I am told today that I cannot pass,
I cannot enact this law because it is
not within the Constitution. It is
argued. ... (Interruption).

Shri Ranga: How can he use such
words, “I cannot pass”? Who is he
to pass it? The whole House has to
pass it. (Interruption).

Mr. Speaker: Order, order.

Shri Morarji Desai: Let my hon.
friends. ... (Interruption).

Shri Ranga: He takes it too lite-
rally in a personal manner with the
result we are faced with this trouble.

Shri Morarji Desai: I am not doing
it. I am neither doing it personally.
It T have erred in making the use of
language, I am sorry for it. Let my
hon, friends have some commonsense
about it and not attribute unneces-
sarily any motives.. (Interruptions).

Shri Ranga: There should be com-
monsense from their side. You can-
not pass a law. I take exception to
this. (Interruption). He cannot pass
anything. He can only get it passed.
Why did he talk of commensense?
(Interruption).

Mr. Speaker: The jhon. Member
may kindly resume his seat. I would
ask both sides to exercise greater
restraint.

Shri Ranga: No, no. Where is the
question?
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Shri Morarji Desai: It is not pos-
sible to bear me down like this by
raising arguments on something which
I do not mean. I can never say that
I can pass any law here. How can
1? Neither I nor any member can pass
a law. It is only the House which can
pass anything. If any Member sup-
poses I am capable of saying that, then
I am very sorry, That is all I can
say. (Interruptions). Even if I have
made a mistake, it would be a mistake.
It would be nothing else. All hon.
Members make mistakes like that for
which you cannot hold them to ransom,
(Interruption).

Shri Ranga: You find it difficult to
correct yourself.

Shri Morarji Desai: I am very
sorry to say that heat is being gene-
rated in this manner. I am not going
to be involved in that, I am only say-
ing, this was what I was told that I
cannot move it, that this law cannot
be enacted. That is what I was told.
That is how it has been argued on
which I have still to argue. But this
is a matter on which it is agued like
that. Now, why can this House not
pass a law if this motion can be made?
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How is this within the competence of
the House to call the Attorney Gene-
ral? If it is not within the com-
petence of this House to call the At-
torney General who is a limb of the
Executive Government, I do not see
how a motion can be allowed. (Inter-
ruption).

Shri Shivaji Rao S. Deshmukh: The
hon, Minister presupposes . . .

Mr. Speaker: Now, the thing is,
the hon, Minister has said that be-
cause he feels that it is not within
the competence of the House to sum-
mon the Attorney General, such a mo-
tion is not admissible at this moment.
But at this time, I have only to consi-
der whether really such a motion that
has been made before me ig admissible
and I cap allow it. I am not prepared
to answer that just now. Therefore,
1 adjourn the House to meet again
tomorrow.

17.55 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
April 27, 1963|Vaisakha 7, 1885 (Saka).
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